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I 	05.09.2p06 Present: Hon'ble Sri K.V. Sachidatiandan 
Vice-Chairman. 

A- 

: F 	r  
J 	There are three Applicants in this 

/ 	 Aphcation The]r claim is for grant of Special 

, m. Duty Allowance. 

9cf1 	 Mrs. U. Dutta, learned Counsel for the 

4plicants submits that all the Applicants - 

oiginally belong to Kolkata and they have been 

tiansferred to N.E. Region on different dates. 

• -.  But they have not been paid Special Duty 

Allowance. The learned Counsel for the 

4plicants has also brought to my notice a 

	

j\Ib /i_ 2' O-' 	 decision of this Tribunal dated 05.03.2001 

	

3) /i'(c 0'1 	-'1 	pssed in O.A. 187 of 2000, wherein same 

	

ne"Y 4ko 	 -l' 	 bnefit 1ias been granted to the Applicants 

t1erein, which was also further confirmed by 

,/.
the Hon'ble Gauhati High Court. 

- 	 Mr M.U. Ahined, learned Addi. C.G.S.C. 

0 	fdr the Respondents would like to take 

irstructions to file statement. Let it be done. 

V / 	 Considering the issue involved, I am of the 

	

1 	 view that the O.A. is to be admitted. Admit. 

N&- 	 4sue notice to the Respondents. 

rj9. E-jo1)- 25'. 	 Postol6.lO.2OO6. 

Vice-Chairman 
1mb! 

4,. 
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1.11.2006 	Mr.M.U.hzned. learned Addl.c.G.s. 
C. is granted six weeks time to file 

• 	reply statement o  
post on 16.12.2006. 

• 	 •• 

Vice-chairman 
M. 

16.1.2007 	Further four weeks time is 9ranted to 

the Respondents to file reply statement. 

Post on 19.02.2007. 

Vice-Chairmn 

lob! 

• 26.2.07. 	Learned 	counsel 	for 	the 

respondents has submitted that he has 

filed the reply statement and copy of the 

same has funjished to the couiisei for 

the applicant. Post the niatter on 

20.3.07. In the meantime, the liberty is 

given to the applicant to ifle rejoinder, if 

any. 	 1 
Vicetheiiinan 

bn 

20.3.07, 	Counsel ±or the applicant wanted 
to file rejoinder. i.et  it be done, 
post the uiatter on 11.4.07. 

Member 	• 	 • Vice-Chajrran 

TT 
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• 	
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10.05.2007 	Post on 21.5.2007 granting time 

to the Applicant to file rejoinder, if any. 

Vice-Chairman 
/bb/ 

, 

b 	 . 	 • 

- 

.4.7.2007 

• kL ç4-- 
r& heM1 

/ bb/ 

18.7.2007 	List the matter on 23.7.2007 dong 

with the other SDA matters; 

Vice-Chairman 

IbbI 	 . 

206:07. 	 Post. ti.ie  1]afte. oti 4 .7.07. for filing 

iAejoindr if any. 

Vice-Chairman 

Lm 

Mr.M,Chanda, learned counsel for 

the Applicant has ified rejoinder today 

copy of which is served upon 

Mr.M.U.Ahmed, learned Addi. C.G.S.C. 

Mr.Ahmed wanted time to get instruction 

on the rejoinder. Let it be done. 

Post on 19.7.2007. 

Vice-Chairman 



23707 	Pass oyer foi the day.  

IM 

Vce-Cba. an v_ CL4-j'!7 
2cc J 7  

24.07.2007 	Heard Mr M. Chanda earned 
Qc ' 	 counsel for the applicant and Mr M.U. 

Ahmed, learned Addi. C.G.S.C. Hearing 
concluded. Ju gment reserved. 

Vice-Chafrman 
' nkm 

1.8O7. 	Judgment pmnounce in open Court 
Kept in separate sheets. Application is 
allowed. No costs. 

• 	

• 	 11*. 
Vice-Chajiman 

-c 

F' 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCHIGUWTI 

O.A.No.48 of 200 
With 

O.A.25 of 200 

Witl 
O.A. No. 207 of 2006  

With 
OA.No.216 of 200 

With 
OA.No.229 of 200 

•ji I 	
Date of order: Th 
	 2007 is the i' Day of August 

CORAM: The Hon'ble Shri K.V.Sachidaflafldafl, Vice-Chairman 

O.A.No.48 of 200 

Shri Akan Kumar Dutta 
Son of Late Sistu Ram Dutta 
Draftsman, Grade —1 
Office of the Supenntending 
Engineer, 
Assam Central Circle 1 
Central Public works 
Departmeflt,GUwahat21 
By Advocate: Mr. A. Ahmed 

Versus 

1:TheUfh0hb0ndar?4 hk 
•. 	t liy the Seàietaiy to the 

'! GôvernmentOf India, Ministry 
Of Urban Affairs, Nirman 
Bhawan, New Delhi-i 10 011. 

2 .The Director General Works, 
Central Public Works 
Department, 118-A. Nirman 
Bhawan, New Delhi-i 10 011. 

3.The Chief Engineer [NEZ 
Central Public Works 
Department, 
Cleves Colony. Dhankheti, 

Applicant.. 



K. 
MW 

2 

Shillong-3 
4 .The Su perintending Engineer 

Assam Central Circle 1. 
Central Public Works 
Department. flamunimaidaI. 
GuwahatL 
By Advocate: Mr. M.U.A med,AddL C.G.S.C. 

Respondents 

OA.No. 25 of 200 

Shri Biplab Roy ChoudhurY, 
U.D.C. 

Shri Pranab Sarkar, 
U.D.C. 

Shri Mridul Kanti Sen, 
U.D.C. 
Shri Pranab Kumar Sarkar. 
U.D.C. 
Shri Niranjan Prasad Singh, 
U.D.C. 
All are working in the cadre of Group C' in 
G.E .Narangi/G .E.Guwahati. 

By Advocate: Mr. M. Chandra 

the office of 

Applicants 

Versus 

I .The Union of India, 
represented by the Secretary to the 
Government of India, 
Ministry of Defence, 
New Delhi-I 10 001 

2.E-in-C'S Branch, 
Army Headquarter, 
Kashinir House, 
DHQ Post,New Delhi-i 1. 

3 .Chief Engineer. 
Eastern Command Engineer's Branch, 
Fort William, 
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	 Re 

Kolkata-21. 

4.Chief En2neer, 
Shillong Zone, 
SE a11s.Shi110flgl I 

5.CWE, Shiliong, 
SE Falls, Shillong-1 1. 

6.GE, Narangi, 
Narangi, Guwahati. 

7.GE Guwahat 
. 	

. 	.Respondeflts 
Guw ahat 

By Advocate: Mr. M.U.Ahrned, Mdl. 09.S.C. 

No. 207 of 20 

• 	 . 

• Sri Ajit Kuinar Singh 
S/o Sri Indra Daman Singh 
Company Prosecutor, 
Office of the Registrar of Companies, NE Region, 
Shittong-793 001 [MeghalaYal. 	

.. 	Applicant 

By Advocate: Mr. M. Chandra 

Versus 
1 .The Union of India 

represented by the Secretary to the 
Government of India, 
Ministry of Personnel, Public Grievances and Pensions, 
Gate No.-4, North Block 
New Delhi-I 10 001. 

2 .The Secretary to the Govt. of India; 
Ministry of Company Affairs, 
Shastri Bahwan, A-Wing, 

5h floor, :. 
I?r Rajendr Prasad Road, 

 PW beIiii "10 00 1 t 

;• 
3 .The Regionhl Director [Eastern Reion], 

Ministry of Company Airs, 
Nam Pale, IInd MSQ Building,3 Floor, 
234/4, AJC Bose Road, Kolkata-700 020. 

4.The Joint Director [Legafl, 



'I! .7 
O/o the Regional Director [Eastern Region, 
Ministry of Company Affairs, 
Nizani Palace. lInd MSO Building, 

3d Floor, 

23/4, AJC Bose Road. Kolkata-700 020. 

5.The Registrar of Companies. N .E.Region, 
Morella Building, Ground Floor, 
Kachari Road, Shillong-793 001 [MeghalaYaI.... 

By Advocate: Mr. G .Baishya,Seflior C.G.S .C. 

0A.No.216 2001  

Shri Avanindra Chaudhary, 
Son of Late Lak.han Lal Chaudhary 
Engineering Assistant 
Doordarshan Kendra, Guwahati, 
R.G. Baruah Road 
Guwahati-78l 024,Assaxn. . 

By Advocate: Mr. A. Ahmed 

Versus 

I The Union of India represented by the 
Secretary to the Government of India, 
Ministry of Information & B roadcasting, 
A Wing, Sashtri Bhawan, New Delhi-I. 

2 .The Director General 
All India Radio, Sansad Marg. 
New Delhi-I 10 001 

3.The Director General, 
Doordarsha Ii, Copernicus Marg 
Mandi House-I 10 001. 

4.The Director 
Doordärshafl Kendra, R.G.Baruah Road, 
Guwahati-24. 

5 .The Chief Engineer [NEZ] 
All India Radio & Doordarshafl 
Dr.P.KakOti Building 
Near Ganeshguri Flyover 
Ganeshguri,GU\1ahat6. 

Respondents 

Applicant 

Respondents 
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By Advocate: Mr.M.U.Ahme& Add1.C.G.S.O' 

O.AJNo.229 6f 2006 

1.ShriAsokeKf.De, 
Working as Sr.Engineeriflg Assistant, 
S/o Sri Kanai Lal Dc, 
Office of the Director 
Doordarshan Kendra, 
Guwahati-78 1 024. 

2.Sanjit Kr. Saha, 
Working as Sr.Engineeriflg Assistant, 
Office of the Director, 
DDK., Guwahati-24. 

3.Susovan Hazra, 
Working as Assistant Engineer, 
Son of Sachipali Hazia, 

Office of thc Director, DDK, Guwahati-24.:. 

By Advocate: Mr. M.Chandra 

versus 
1 .The Union of India, 

Represented by Secretary to the 
Government of India, 
Ministry of Information, and Broadcasting, 
Shastri Bhawan' 'A' Wing, 
New Delhi-I 100 01. 

2.Prasar Bharati Broadcasting Corporation of India, 
represented by the Chief Executive Officer, 
Prasar Bharati Secretariat 
2nd Floor, PT!, Building, 
Parliament Street, New Delhi- 110 001. 

3 .The Director General, 
Doordarshan, 
Doordarshafl Bhawan, Mandi House, 
Copernicus Marg, New Delhi-I 101 001. 

4 .Director, 
Doordarshan Kendra. 

Applicants 
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R.G.B.Road. Guwahati-781 024. 

5.The Deputy Director General [NERI, 
Office of the Deputy Director General, 
Doordarsh an. 
R.G.B.Road, Guwahati-781 024. 

By Mvocate: Mr. M.U.Ahmed, AddLC.G.S.C. 
Respondents 

ORDER 

K\1 .Sachidanandafl Vice-Chairman: 

There are five applicants in OA 25 of 2006. All the applicants were 

appointed as Lower Division Clerks/Upper Division Clerks in the State of 

West Bengal vide appointment letters dated 8.4.1982 and 25.3.1984 

[Annexure- 1 series]. While the applicants were so working as LDC/UDC 

in the State of West Bengal, they were transferred and posted in N.E.Region 

on different dates in between the period 1.12.2001 to 30.12.2003. At 

present applicant nos 1 to 4 are w4rking as UDCs and applicant no 5 is 

a 	0• 

working as Assistant in th office of 9ie 0 E NarangilG E, Guwahati in the 

1• 	 : 
N.E.Region. 

2. 	The applicant in OA 48/06 belongs to N.E. Region. He was 

appointed as Draftsman Grade II 01) 16.7.1966. He was transferred from 

Superintending Engineer, Assam, Central Circle 	1. CPWD. Guvahati. on 

deputation ; to the 	office of the Chief Engineer, Salal HydrO Electrical  

Project ?  Jvotipuram [Raisi] in J&K vide order dated 7.4.1975. He was 

traflSlerre(i from Salal Hvdro electrical Project. J&K to Assam Central 

Circle 1. CPWD. Guwahati vide order dated 24.4,1979. He was promoted 

to the pot of Draftsman Grade-I on 22.2.1992 in the pay scale of Rs.5500- 

,. 	 0 



VI  175-9000/-. He was again transferred to Malda Central Circle. West Bengal 

vide order dated 18.5.1993, and after serving at Malda Central Circle, West 

Bengal. the applicant was transferred to N.E. Region, Guwahati Central 

Division in 111C year 1994. The applicant has retired from service in the. 

month of February 2006. during the pendency of the OA. 

3. 	The applicant in OA 207/06 was initially appointed to the post 

of Company Prosecutor Grade III in the Department of Company Affairs 

vide order died 8.3.2000 and the applicant joined service on 31.8.2000 

in the office of the Registrar of Companies, Shillong. The applicant was 

transferred from Shillong to the office of the Official Liquidator, Patna 

[Bihar] and he joined at Patna on 6.6.2001. The applicant was again 

transferred from the office of the Official Liquidator to the office of the 

Registrar of Companies Patna and he joined at the office of the Registrar 

of Companies, Patna, on 1.5.2002. The applicant was again transferred from 

the office of the Registrar of Companies, Patna [Bihar] to the registrar of 

Companies, Shillong where he joined on 14.3.2005. where he is at present 

working. 

4. 	The applicant in OA 216/06 joined as Engineering Assistant in the All 

India Radio, Tezu, Arunachal Pradesh in the year 1996. The applicant was 

transferred to Doordarshan Kendra,, Kolkata vide order dated 20.8.1999 

where he joined on4.I0.1999. After serving at Kolkata Doordarshail Kendra, 

• 	he was transferred to Dcordarshafl Kendra, Guwahati vide order dated 
I! 

30 5 2001 where he joined pn 226 2O)1 Now, he is serving as Engineering 

Assistant at Doordarshan Kendra, Guwahati. 



S 

5. 	There are three applicants in OA 229/06. Applicant iio.1 was initially 

appointed on I I 1 1999 as Engineering Assistant at 1)D Kolkata. He was 

transferred and posted at DDK. Tura in N.E.Region where he joined on 

11.2.1 994. However, he was again transferred back to DDK, Kolkata 

where he joined on 2.3.1998. The applicant was transferred and posted vide 

order dated 3.7.2002 to DDK, Guwahati. He joined DDK,, Guwahati on 

5.8.2002. Applicant no.2 was initially appointed as Engineering Assistant 

on 30.1 .1986 and posted at Darbhanga in Bihar. The applicant was 

transferred to AIR. Tura on 16.10.1986. He was transferred to AIR. 

Kolkata on 10.4.1989. He was promoted as Sr.E.A. in the year 1990. The 

applicant was transferred to DDK, Tura on 8.4.1994. He was again 

transferred to AIR. Kolkata on 9.10.1998. Thereafter. he was transferred to 

D1)K. Guvahati on 173.2003, where he is working as Sr.E.A. Applicant 

no.3 was initially appointed as E.A. on 9.11.1990 atAIR, Kolkata, The 

applicant was transferred to AIR, Silchar on 20.5.1995 in N.E.Region. The 

applicant was again transferred to DDK, -Kolkata on 1.8.1998. Thereafter, 

the applicant was transferred to DDK, Guwahati on 3.9.2002. The applicant 

was pronoted as Sr.E.A. on 10.4.2003. He was promoted to the post of 

Assistant Engineer on 28.1.2006 and posted at DDK.. Guwahati. 

Since the issues in all these OAs and the grievances are commOn, 

with the consent of the parties, these OAs are being disposed of by this 

commOn order. 

All the applicants in these OAs are claiming Special Duty Allowance 

[in shorl SDA"] for the period they have served or being served in the 

N.E. Region. The applicants were initially appointed at different places of 

___ - 



V' I ' 	 the N.E. Region or appointed in other Regions, translLrred to N.E. Region, 

egions and retransferred to N.E. Region. Most of again transferred to other R  

the applicants are not the permanent residents of N.E. Region. They have 

been transferred and posted to N.E. Regipn from outside Region and the 

are saddled with all India trisfer, liablli. in practice. 

8. 	AggrieVed by the non-grant .  of Special Duty Allowance, the 

applicants have filed these OAs, seeking identical prayers which are as 

folio ws: 

"8.2. That the Honbie Tribunal he pleased to declare that the 
applicants are entitled to payment of SDA in terms of O.M. dated 14 
12.1983, 01.12.1988 and also in ternls of O.M. dated 22.07.98 and 
29.05.02 with arrear monetary benefits." 

The applicants have also requested to quash the respective impugned 

orders annexed in the respective OA.s. 

9. 	
The respondents have filed separate reply statementS in all the OAs 

contending that sonic of the applicants had earlier filed similar petition 

is Tribunal directed the respondents to pass 
before the tribunal, wherein th  

speaking orders after satisfying governing principles for grant of SDA as 

set out by various judgments of the Tribunal as well as the Apex Court. 

Therefore, the respondents duly complying with the order of this Tribunal 

and duly satis'ing all governing principles came to the conclusion that the 

applicants are not eligible for grant of SDA.. as prayed for. They have 

contended that the applicants are not entitled for grant of SDA on their 

posting to N.E. Region as they do not fulfill the eligibility criteria of 'Al1 

India Transfer Liability" and "All India Common Seniority List" in 

accordance with recent policy of inStruCtionS issued by. the Government of 



a , 
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I-S11- 
India. Ministry of Finance. Department of Expenditure vide O.M. dated 

29.5.2002. in accordatice with the said O.M. dated 29.5.2002. it ma's be 

seen that the Hon hie Apex court in an appeal tiled bv the Telecom 

Department [Civil Appeal No.7000 of 2001 arising out of SLP No.545 5 of 

1 999] has ordered on 5.1 0.2001 that this appeal of the Telecom Department 

is converted by the judgment delivered by the Hon'ble supreme Court in 

the case of Uiion of India and others vs. s.Vijaykumar and others. The 

appeal of the Telecom Department was allowed by the Honble Supreme 

Court with a direction to the authority, 
 concerned not to recover whatever 

amount of SDA has been paid in spof the fact that the appeal of the 

Telecom Department was allowed. The Hon'ble Apex court held that mere 

clause of "all india Transfer Liability" in the appointment Idler does not 

qualit employees payment of SDA. Special Duty Allowance in respect of 

Central Government employees on their posting or reposting in N .E. Region 

from outside the N.E. Region is governed by the recent policyiinstrUctions 

dated 29.5.2005 issued by the Ministry of Finance, Department of 

Expenditure. in pursuance of the order of the 1-Ion 'hic Apex court. 

10, 	The applicants have also filed rejoinder reiterating their contention 

in the QAs and have Ilirther added that the respondents' contention that the 

applicants do not fulfill the criteria of 'alI India Transfer Liability" and 

"All India Common Seniority List" is not correct. 

11. Mr. M. Chandra and Mr. A. Abmed appeared for the applicants and 

Mr.G. I3aishya and Mr. M.U.Ahmed appeared for the respondents. Their 

names, appearil)g in each case, have been given in the cost title. The learned 



couiisel appearing for the parties have taken mc to various evidence and 

materials placed on record. The learned counsel for the applicants would 

argue that all the applicants either came to N.E. Region on transfer from 

other Regions and/or ietransferred to N.E. Region from other Regions 

and are saddled with "All India Transfer Liability". The Central 

Government employees having All India Transfer Liability have already 

been granted SDA vide O.M. dated 14.12.1983. SDA was granted to the 

Central Government civilian employees who are saddled with All India 

Transfer Liability. The applicants were paid SDA. The respondents started 

recovery but further recovery was stopped, as per the interim order of the 

Tribunal passed in OA 25/06. 

The learned counsel for the respondents, on the other hand, submitted 

that though some Departments have given SDA which was stopped as per 

the O.M. dated 14,12.1983 and O.M. dated 1.12.1988. There is no illegality 

and. therefore, the applicants are not entitled for payment of SDA. 

I have given due consideration to the arguments, pleadings and 

materials placed on recOrl. It is borne out from the records that the 
'F? 

applicants are working and soze ha 	retired. Either the applicants have 

been transferred from other Regions to N.E. Region and/or retransferred 

to N.E. Region and some have been reiransferred and working in other 

Regions. The claim of the applicants for payment of SDA is for the period 

the applicants had worked in the N.E. Region and/or being working in the 

N.E. Region. The details of their initial appointment, transfer and present 

status have been given in the preceding paragraphs; As per the O.M. 

dated 14.12.1983, SDA was granted to such civilian employees of the 
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Central Government who are saddled with All Indian Transfer Liability. 

The very purpose for granting SDA was for encouraging the employees to 

retain their services in N.E. Region. which is called to be hard area. This 

incentive was granled so that the employees Nvill have desire to v ork m 

this Region and present a good administration in this Region. Therefore. 

with that noble idea, this allowance was granted to those employees who are 

working in the N.E. Region. For better elucidation. the relevant portion of 

the O.M. dated 14.12.1983 is reproduced below:- 

"The need !hr aliracting and retaining the services of competent 
officers for service in the North Eastern Region comprising the States 
of Assam, Meghaiaya, Manipur and Tripura and the Union 
Territories of Arunachal Pradesh, and Mizoran has been engaging the 
attention of the Goiernment for., some time. The Government has 
appointed a Conmuee under, the Chairmanship of Secretaiy, 
Department of PersotWel "jmdt 4dministrative Reforms to review the 
existing allowances and facilit$ admissible to jhevanous categories 
of civilian Central GovenmenèmplOYeeS serving in the region and 
to suggest suitable improvements. The recommendations of the, 
Committee have been carefully considered by the Government and the 
President is now pleased to decide as fbllows: 

Special Duty Allowance 

Central Government civilian employees who have All India transfer 
liability will be granted Special [Duty] Allowance at the rate of 25 per 
cent of basic pay subject to a ceiling of Rs.4001- per month on posting 
to an' station in the North Eastern Region. Such of those employees 
who are exempt from payment of income tac, will, however, not be 
eligible in addition to any special pay andlor Deputation [duty] 
Allowance already being drawn subject to the condition that the total 
of such Special [duty] Allowance will not exceed Rs.4000/- P.M. 
Special Allowance like Special Compensatory [Remote Locality] 
allowance. Construction allowance and Project allowance will be 
drawn separately." 

14. 	This was followed by O.M. dated 1.12.1988. This O.M. 

categorically states 	that the employees who were initially appointed 

outside the region and subsequently transferred to the North Eastern 
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•Region cannot be denied the payment of SDA..  This issue was dealt with 

by this Court,in 0 ANo 11,8 of 2004afld the said 
OA was disposed of 

*iith the follo.ving observations 	I 

	

'r4 	' "We have considered the submissions of the learned counsel for the 

parties. According to the appli rits they were first appointed outside 

the NER-at Delhi and Mdhya:tde and later transferred to NER. 
• 	

on purport to state that at Delhi and DRTC 
Annexure-IV communicati  
Shivpuri there was only mdutiOt 

training and not posting It is in the 

• realm of,  dispute questioti of facts, which have to be gone into by the 

respondents on the basis of theserViCe records of the applicants. 
Accordingly, we direct the applicants to submit proper 
representation containing the facts situation and also enclosing copies 

0.A.NO.56/200° 
of the relevant circularS and the three judgments [  

• 	
dated 19.03.2001, 0.ANo.23712000 and O.A.No. 30/20031 relied on 
by the applicants within a period of one month from the date of 
receipt of copy of this order, if such a representation is filed by the 
applicants, the Respondent No.2 will consider the same after giving 
opportUnitY of personal hearing to the applicants and pass a reasoned 
order within a period of two months from the date of receipt of the 

- representation, It is further ordered that the interim 
order passed on 

14.5.2004 in this proceedings with regard to recovery will continue till 

orders are passed on the representation to be filed by the applicants as 
directed hereinabove. A copy of this order will also be produced 

• 	along with the representation for compliance." 

15. 	
But so far as these cases are concerned, the applicants 	were 

either working in other Regions, transferred to N. E.Region. Some were 

:hini11Y appointed in N.E.RegiOfl, transferred to other 	Region and 

'retransferred to N.E.Regiofl. Many modificati0s and clarifications were 

issued by the Government of India taking confidence of the rulings of 

the various courts including the Apex Court. The Hoii'ble Supreme Court 

in the case of 
	ia and 

jrted in 1995 SCC IL&S1 1 

rs vs.S.Viioya Kiunal ana uw' 

upheld the provisiOnS of the O.M. 

dated 20.4.1987 and also made it clear that only those employees who were 

posted outside the North 
Eastern Region and subsequentlY transferred to 

the North Eastern Region would be entitled to the grant of SDA. Such SDA 
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was not available to the local residents of the North Eastern Region. The 

Hon 'ble Supreme Court held as follows: 

"The 1986 memorandum makes this position clear by stating that 
Central Government civilian employees who have All India Transfer 
Liability would be granted the allowance "on posting to any station in 
the North Eastern Region". This aspect is made clear beyond doubt 
by the 1987 memorandum which stated that allowance would not 
become payable merely because of the clause in the appointment 
order relating to All India Transfer Liability. Merely because in the 
office memorandum of 1983 the subject was mentioned as quoted 
above is not enough to concede to the submission of Dr. Ghosh." 

16. In the subsequent decision :' 1995 Union of India and others vs. 

Executive Officers Assocaition Group—C, reported in 1995 [SuppJ]. 

SCC 757 the Apex Court held that the spirit of the O.M. dated 

14. 12.1983 is to attracl and retain the services of competent officers from 

outside and posted in the North Eastern Region which does not apply to 

the officers belonging to N.E.Region. The question of attracting and 

retaining the services of the competent officers who belong to North Eastern 

Region itself would not arise. Therefore, the incentives granted by the said 

O.M. is meant for the persons posted from outside to the North Eastern 

Region and not for the local residents of the 	region. Thereafter. 	the 

Government of India. 	Ministry of Fiiance, Department of Expenditure 

issued O.M. dated 13.6.2001 regarding admissibility of SDA to the Postal 

Department employees on their posting in the North Eastern Region. In the 

said O.M. it was clarified that there is no bar in eligibiliW of SDA for the 

officers s beIqigiilg to thç.North Eastern Region, if they satisfy the critena 

that their appointment in service/post is made on All 'india basis and 

the promotion is also done on the basis of All Indian Common Senionty. 

However, it will be admissible when then are posted in the North Eastern 

I,, 
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Region from outside the region. Another O.M. dated 29.5.23002 was 

issued by the Government of India. Ministry of Finance, Department of 

Expenditure clari'ing that SDA shall be admissible to Central Government 

employees having All India Transfer Liability on posting to the North 

Eastern Region from outside region. 

17. 	On going through the reply statement, discussing various 

judgments of the Hon'ble Supreme Court and also the OMs, that Central 

Government civilian employees who have got all India Transfer Liability 

are entitled for the grant of SDA if they are posted to the North Eastern 

region on their transfer from outside the North Eastern Region even if they 

are residents of the North Eastern Region. In other words, their initial 

appo i ninent1P0Stu1g must be outside the North Eastern Region and the 

should come on transfer to the North Eastern Region. The concept has also 

been accepted by the Honbie Gauhati High Court in ..W.P.IC1 

5087f199_ 
and series of cases by order dated 23.2.2006, the operative 

portion of which is reproduced below: 

"lii view of the law laid down by the Apex Court, as discussed 
above and also in view of the discussion relating to the finality of 
judguent, we hold that the officers and employees, who belongs to 
theregión other than the N.E. Region, will be entitled to SDA.. The 

persons belonging to the other p of the country other than the N.E. arts  
Region, ifinitially apppinted an4; posted in N.E. Region shall not be 
entitled td such allo c TP0sta1 employees belonging to N.E. 

Region but posted in' the said Rgion from outside the region on their 
promotion on the basis of the All India Common Seniority List shall 
also be entitled to SDA from the date of such posting. The employees 
and officers, other than the employees and the officers mentioned 
above, shall not be entitle1 to SDA and the authorities shall be entitled 
to recover SDA already paid to them after 5.20.2001 in terms of the 
office memorandum dated 29.5.2002 and the amount already paid up 
to 5.10.2001 towards SDA shall not be recovered. Hàwever, the 
recoveries, if any already made, need not be refunded. This is also 
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subject to the inter party judgment and order that have been passed by 
any competent Court or Tribunal, which have attained its finality." 

Therefore, it is now settled law that a resident of the North Eastern 

Region appointed outside the North Eastern Region and then transferred to 

the North Eastern Region would be entitled to the grant of SDA.. This was 

upheld by this Tribunal in OX No.116 of 2004 by order dated 12.8.2005. 

The operative portion of the said order is reproduced below 

"In para 52 we have clearly stated that SDA is admissible to 
Central. Government civilian employees having All India Transfer 
liability on posting to North Eastern Region from outside the Region. 
We had not made any distinction in that regard with reference to 
Central Government Civilian employees transferred from outside the 
region and those posted for the first time from outside the region. 
According to us SDA is admissible to both categories of employees 
mentioned above. Though the applicants have clearly stated that they 
satis 	all the aforesaid conditions, we are of the view that an 
opportunity must be given to. the respondents tb veriiv 	as to 
whether the aforesaid conditions are satisfied. We note that the 
respondents in the impugned communication did not give any reason 
as to why the applicants are not entitled to SDA. For the said reason 
we quash the impugned communication at Annexure-VH series and 
direct the respondent nos. 2 and 3 to verify as to whether the 
applicants are permanent residents of outside North Eastern Regioti, 
whether they are posted from outside the North Eastern Region to 
North Eastern Region on the basis of All India Selection by the 
Union Public Service Commission, as to whether their promotions 
are based on All India Common Seniority list. If all the above 
circumstances are satisfied in view of our decision contained in para 
52 of the order dated31.5.20O:ifl O.A.No.170/1999 and connected 
cases extracted hereinabove, the applicants will be entitled to the 
grant of SDA. In such event the applicants will be entitled to all 
consequential benefits flowing therefrom. The respondents will pass 
a reasoned order and communicate the same to the applicants within 
four months from the date of receipt of this order." 

The applicants have produced offer of appointment letters where All 

India Transfer Liability has been speciflcallv prescribed, 	but the 

respondents would argue that mere mentioning in the appointment letters 

that the employees have All India Transfer Liability does not ipso facto 
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V 	mean that the applicants are liable to be transferred on All India basis. But 

the materials placed on record will show that subsequently also an All 

India Seniority List has been drawn by the respondents of these employees 

vhich is a c]ear indication that the applicants do have All India Transfer 

: Liability. Their contention that the transfer. is now restricted to Zonal basis, 

which consists West Bengal, J&K and N.E.Region as a Zone, and even if 

their transfers have been made within this Zone. and SDA cannot be 

al]ovcd to the applicants, cannot he accepted. This probably may be only 

to circumvent to grant the benefit to the applicants, even if it is Zonal 

transfer. A person transferred from other State to North Eastern Region has 

the same difficulty as that of the persons coming on All India Transfer. The 

hardship that one has to undergo in the N.E.Region cannot be alleviated by 

stating that they do not have All India Transfer Liability but only Zonal 

Transfer Liability. Therefore it will not stand to logic to deny the benefit 

under the plea that they are coming from the neighbouring States to the 

N.E.Region which forms a Zone. However, without entering into the 

ment of that aspect. on the basis of the materials placed on record, I find 

that all the applicants in these OAs do have an All India Transfer 

Liability when they were initially appointed and any change in rule cannot 

have a retrospective effect. Therefore, they are entitled to get the benefit. 

20. 	From the legal position, as discussed above, it. is clear that if a 

person is posted in other region and transferred to N. E.Region and a 

person who has been originally posted in N.E.Region. transferred to other 

Region and retransferred to N.E.Region, and a person who belongs to 

•, 4f:. L. 
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N.E.Region, originally appointed in N.E.Region and transferred to other 
4 

region and retransferred to N.E.Region, all are entitled to get the benetit of 

• SDA. On the scrutiny of the evidence available on record. it is clear thai 

the applicants will come under one of the above categories and they are 

all entitled to get the benefit of SDA since this Court has found that they are 

having All India Transfer Liability for the period they ha'eactually worked 

in the N.E.Region. which has to be worked out scparately. This Court had 

occasion to consider this issue in O.A. 294 of 2005. which was allowed 

vide order dated 2.7.2007. Therefore, I declare that the applicants are 

entitled to the said benefit, as above. 

21. In the conspectus ofthe facts and circumstances of the case, I direct 

the applicants to make individual representation to the concerned 

respondent, narrating their period of posting in the N.E. Region, within a 

time-frame of one month from the date of receipt of copy of this order, and 

on receipt of such representations, the respondents shall grant benefit to the 

applicants within a time-frame of three months thereafter. 

22 
	The applications are allowed. In the circumstances, no order as to 

costs. 

s/ vxc 
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IN THE CENTIAL ADMI ETgUNAfJ 

GLTWAHATI BENCH: GU'VAHATI - 

(An application under Section 19 of the Adniini.strative Tribunals Act, 1985) 

0. A. No. 	/2006 

Sh.ri Asoke Kr. De & Ors. 

Union of India and Others. 

LiST OF DAI'ES AND SYNOPSIS OF THE API'LiCATiOIN 

03.07.2002- Applicant No. 1 while working at DDK, Kolkata, as Sr. E.A, he was 
transferred and posted vide order dated 03.07.02 to DDK, 
GuwahatL accordingly he joined at Guwahati on 05.08.02. 

(Annexure- 3, 4 and 5) 

1712.02J24.02.03- Applicant No. 2 while working at DDK, Kolkata as Sr. E.A, 
he was transferred at EiDKI  Guwahati vide order dated 17.12.02, 
accordingly he joined at Guwahati on 17.03.03. (Annexure- 6, 9) 

06.08.2002- Applicant No. 3 while working at DDK, Kolkata as Sr. E.A, he was 
transferred and posted L)L)K. GuwahatL accordingly he joined at 
Gtiwahati on 03.09.02. He is at present working as Engineering 
Assistant at DDK, Guwahati. (Annexure- 10, 14) 

14.12.1983- Govt. of India. issued O.M dated 14.12.83, granting Special Duty 
Allowance to the central Govt. civilian employees who are saddled 
with all India transfer liability on their posting to NE Region from 
outside of the NE Region. The said O.M was subsequently 
extended by the O.M dated 01.12.88, 12.01.96 and 22.07.98. 

(Annexure- 15) 

29.05.2002- Govt. of India, Ministry of Finance issued O.M dated 29.05.02, 
whereby SDA has been granted to the central Govt. civilian 
employees having all India transfer liability on posting to NE 
Region from outside the region. (Annexure- 16) 

All the applicants are permanent resident of West Bengal 
and they are saddled with all fiability as per the 
clause laid down in their offer of appointment therefore as per the 
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O.M 14.12.83, dated 01.12.88, 12.01.96 and 22.07.98 as well as O.M 
dated 29.05.02 they are entitled to payment of SDA. 

l 9.08 2005- All the applicants submitted repre.sentations praying for payment 
of SDA since their posting in NE Region but.to no result. 

(Annexure- 17 series) 

05.03.2001- Similarly situated employees who were working as Sr. E.A. filed 
O.A. No. 187/2000 before this Hon'ble Tribunal and the said O.A 
was decided on 05.03.01 holding that those applicants are entitled 
to payment of SDA from the date of their posting in NE Region. 
The judgment dated 05.03.01 of this Hon'ble Tribunal has been 
con€inned by the Hon'ble Gaiihati High Court vide it's judgment 
and order dated 04.01.06 passed in WP (C) No. 7057/2001. 

The present applicants being similarly situated employees 
working in the cadre, of E.A as such they are also entitled for 
payment of SDA with arrear monetary benefits. 

PRAYERS 

That the Hon'ble Tribunal be pleased to direct the respondents to pay 
SDA to all the applicants at least from the date of their joining in N. E. 
Region with arrear monetary benefit, in terms of the dause 5 of the O.M 
dated 29.05.2002 as well in terms of the O.M dated 14.12.1983 and 
22.07.1998. 

That the Hon'ble Tribunal would be pleased to declare that the applicants 
are entitled to payment of SDA in terms of Ihe O.M dated 14.12.1983, 
22.07. 1998 and also in terms of the clause 5 of the O.M dated 29. 05. 2002. 

Costs of the application. 

Any oilier relief (s) to which the applica.nts are entitled as the Hoft'ble 
Tribunal may deem fit and proper. 

jterhn order pyed fot 

During pendency of the application, the applicant prays for the following 
interim relief; - 

That the Ho'n'hie Tribunal he pleased to direct the respondents that the 
pendency of this application shall not be a bar for the respondents for 
consideraflon of the case of the applicants for providing, relief as prayed 
for. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI. BENCH: GUWAHATI 

(An Application tinder Section 19 of the Administrative Tribunals Act, 1985) 

Title of the case 	: 	0. £ No 	j2006 

Sri Asoke Kr. De and Others 	: 	Applicants. 

-Versiic - 

Uaioa of India. & Other&. 	: 	Respondents. 

INDEX 

SL. No. Annecure 	 Palticulimi Page Nv. 
01. --  I AppHcaon 1-13 
02. 
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---- 
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Verification 
Copy of appointhi.ent letter dated 24.1287 
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04. 2 Copy of order dated 16.01.98. t5 - 
07. 3 Copy of transfer order dated 03.07.02 1 	'1 

06. 4 Copy of release order dated 30.07.02. - 7-a-- - 

 l 	5 Copy of order dated 12.08.02. 3 - 
 1 	6 Copy of transfer order dated 17. 12.02. 2-4 	2- 
 7 Copy of corrigendum dated 24.02.03. - 	-. 

10. 
11. 

1 	8 
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wofrelieving order dated 11.03.03. 	j 
Copy of oiderdated 21.03.03.  

10 12. 
 

Copy of appoinent order dated 29.08.90. 73 
13. i 	11 Copy of joining order dated 14.11.90. 3 2.' 
14. 12 Copy of transfer order dated 06.08.02. 3' 	34 
15. 
16. 

13 
14 

Copy of relieving order dated 29.08.02. 
Copy of orde:r dated 03.09.02.  

17. 15 Copy of O.Mdated 14.12.83.  
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19. 17 	Copies of representations dated 19.08.05. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

- 	GUWAHATI BENC141 GUWA}L&TI 

(An Application under SectIon 19 of the Adniinistrative Tribiuials Act; 1985) 

0. A. No. 	 J2006 

BETWEEN: 

ShrI Asoke Kr. De, 
Working as Sr. Engineering Assistant, 
S/s- Sri I<.anai Lat De, 
Office of the Director 
Doordarshan Kendqa, 
Guwahati- 781024. 

Sanjit Kr. Saha, 
Working as Sr. Engineering Assistant. 
Office of the Director,  
DDK, Guwaliati- 24. 

Susovan Hazra, 
Working as Assistant Engineer, 
Son of Sachipli Hazra, 
Office of the Director, DDK, Gjjwahali- 24. 

..App1kants. 

-AND- 

The Union of India, 

Represented by Secretary to the 
Government of India, 
Ministry of Information and Broadcasting, 
Shastri Bhawan 'A' Wing. 
New Dcliii- 110001. 

l'rasar Bhara Li Broadcasling Corpora Uon of India, 
Represented by the Chief Exeutive Officer, 
Prasar Bharati Secretariat 
2nd Floor, PTI Building. 
?arliament Street, New Delhi- 110001. 

The Dfrector General, 
Doordar5harl 
Doordarshan Bha wan, Mandi House, 
Copernicus Marg, New Delhi- 110001. 
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Director, 
Doordarshan Kendra, 
RG.B Road, Cu.wahatj- 781024. 

The Deputy Director General (NER), 
Office of the Deputy Director Genera!, 
Doordarshan, 
R.G.8 Road, Guwahaij- 781024. 

•0......Respondenf. 

DETAILS OF THE APPLICATION 

i utku1ars  of order(s) against whkh this application is made. 

This application is made not against any impugned order but praying for 
a direction upon the respondents to pay Special Duty Allowance to the 

applicants at least from the date of their post ng/joining in the N. E. 

Region from outside the region in tenns of the Govt. of India's O.M dated 
14.12.1983, 01.12.1988f  22.07.1998 as well as O.M dated 29.05.2002. 

2. 	Jjuisdlcflon of the Tribunal. 

The applicants dechire that the subject matter of this application is well 
within the jurisdiction of this Hon'ble, Tribunal. 

imitation. 

The applicants further declare that this application is filed within the 

period of limitation prescribed under Section-21 of the Adniinistratjve 
Tribunals Act, 1985. 

	

4. 	Facts of the Ce. 

	

4.1 	That the applicants are citizens of India and as such they are entitled to all 	- 
the righs, protections and . privileges as guaranteed under the 
ConslThition of India. All the applicants are presently working in the 



office of the Director of Doordarshan Kendra, Guwahati and they have 

been posted at Guwahati from outside the N.E. Region. 

4.2 That the applicants pray permission to move this application jointly in a 

single application tinder Sec 4 (5) (a) of the Central Adniinistrative 

Tribunal (Procedure) Rules 1987 as the reliefs sought for in this 

application by the applicants are  common, therefore, they pray for 

granting leave to approach the Hon'ble Tribunal by a common 

application. 	 - 

4.3 That your applicant No. 1 was Initially appointed on 11.01.1988 as 

lngineering Assistant (for short F.A) pursuant to offer of appointment 

issued under letter No. Cal-TV-I (4)/87-S (EA) dated 24.12.1987. In the 

said offer of appointment letter, there is a specific condition kid down to 

the effect that the applicant is liable to be transferred and posted 

anywhere in India as per d.uuse No. VI of the appointment letter. Pursuant 

to the said appointment letter the applicant joined in service at DDKI 

Kolkata on 11.01.1988, however he was promoted as Sr. E.A on 07.04.1992 

at DDK, Kolkata. The applicant while serving at Kolkata, he was 

transferred and posted at DDK, Tura in N.E. Region, where he joined on 

11.02.1994. However, he was again transferred back to DDK, Kolkata 

where he joined on 02.03.1998. While working as such at Kolkata, Ahe 

applicant was transferred and posted again vide order dated 03.07.2002 to 

DDK, Guwaliati. The applicant accordingly relieved from DDKF Kolkata 

from 31.07.2002 following the order bearing letter No. Cal TV-14 (3)/2002-

A-il dated 30.07.2002. HoWeVer, he joined at DDK, Guwaliafi on 

05.08.2002, which would be evident from the order bearing letter No. 

DDK/CUW/14 (4)/2002-S/3732 dated 12.08.2002. It is quite dear from 

the offer of appointment letter dated 24.12.1987 that the applicant is 

saddled with all India Transfer Liability. V 

ci 
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(Copy of the appointment letter dated 24.12.1987, order dated 

16.01.1988, transfer order dated 03.072002, relieving order dated 

30.07.2002 and order dated 12.08.2002 are enclosed herewith for 
perusal of Hon'hle Tribunal as Annextre.- 1. 2, 3, 4 and 5 
respectively). 

4.4 That your applicant No. 2 initially appointed as Engineering Assistant on 
.30.01.1986 and posted at Darbhanga, Bihai. In terms of the appointment 

order the applicant is liable to be transferred anywhere in India. However, 
the copy of the appointment letter could not be placed before the leaned 
Tribunal at the time of the hearing. The applicant was promoted to the 

cadre of Sr. tA in the year 1990. That the applicant during his service 
carrier has carried out several transfer and posting orders. The particulars 

of the transfer and period of the stay is given below; - 

PLACE OF POSTING 

AIR, Darbhanga 

AIR, Tura 

AIR, Kolkata 

L)L)K, Tura 

. AIR, Kolkata 

DDK, Guwahati  

PERIOD OF STAY 

30.01.1986 to 03. 10.1986. 

16.10.1986 to 06.04.1989. 

10.04.1989 to 30.11.1990, E.A 

01.12.1990 to 05.04.1994, S.E.A 

08.04.1994 to 22.09.1998, S.E.A. 

09.10.1998 to 28.02.2003, S.E.A. 

17.03.2003 to till date, S.E.A. 

All the above transfer has been issued in public interest. However, 

the applicant No. 2 on the last occasion as transferred and posted from 
AIR, Kolkata to AIR, Guwahati vide transfer order bearing letter No. 1 

(33)12002-S dated. 17.12.2002. The said transfer order was nudified.vjde 

corrigendimi issued under letter No. 1(33)/2002-3 dated 24.02.2003, 
whereby he is posted at DDK, Guwahati instead of AIR, Guwahati. Again 

a cousequenual order was issued relieving the applicant from AIR, 

ft 
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Kolkata vide order hearing letter No. KOL-1(5)/2002-03-S (SEA) dated 

11.03.2003. However, the applicant pursuant to the order dated 11.03.2003, 

joined at DDK; Guwahati on 17.03.03, which is evident from order bearing 

letter No. DDK/GUW/144)/2003-3/1765 dated 21.03.2003. Therefore it is 

quite dear that the applicant is saddled with all India transfer liability and 

as such entitled to payment of SDA at least from the date of 

posting/joining in the N. E. Region from outside the region. 

(Copy of the transfer order dated 17.12.2002 corrigendum dated 
24.02.2003; relieving order dated 11.03.2003 and order dated 

21.03.2003 are enclosed herewith for perusal of Honi,le Tribunal as 

Annexure- 6,7, S and 9 respectively). 

4.5 That your applicant No. 3 was initially appointed as E.A in the year 1990 
vide offer of appointment order hearing letter No. Cal. CRS. 1 (6)190-
S/1338 dated 29.08.1990. In the said offer of appointment there was a 

specific condition that the applicant is liable to be transferred and posted 

anywhere in India, however it is made clear that on account of family 
circumstances, if anticipate any difficulty in the matter in the place of 

posting, in that event it has been advised not to accept the offer of 

appointment. But the applicant accepted the said offer of appointment 
and joined in service on 09.11.1990 at AIR, Kolkata would be evident from 

the order bearing letter No. Cal. CBS.1 (6)190-5 dated 14.11.1990. he 

applicant after joining in service as EA, he was promoted to the cadre of 

Sr. EA on 10.04.2003. However, during his service carrier he was 

transferred and posted at different places. The detailed particulars are 

given below; - 

Designation 	 Period of stay 	Name of StatiOn 
EA 	 09.11.1990-30.04.1995 	AiR Kolkata 
EA 	 20.05.1995-19.07.1998 	AIR, Silchar 

A3 k-Q 

ci 



EA 

EA 

Sr.EA 

Assistant Engineer 

01.08.1998.-31.08.2002 

03.09.2002-09.04.2003 

10.04.2003-27.01.2006 

28.01.2006- Till date 

DDK, Kolkata 

DDK, Guwahati 

DDK, Guwahati 

DDK, Guwahati 

I  

However, the applicant No. 3 was transferred and posted from 

DDK, Ko]kata to DDK, Guwahati vide transfer order bearing No. Z cadre-

1(25)72002-S dated 06.08.2002. Pursuant to the said order the applicant 

was relieved on 31.08.2002, which would be evident from order bearing 

letter No. Cal-TV-14 (3)72002-A ifi (E.A) dated 29.08.2002 and accordingly 

the applicant No. 3 reported at DDK Guwahati on 03.09.2002. It is relevant 

to mention here that all the transfer and posting order have been issued by 

the authority. It would be evident that the applicant is saddled with All 

India transfer liability, however he was promoted to the post of Assistant 

Engineer (for short A.E) w.e.f 2.01.2006. It is relevant to mention here that 

during the posting at AIR, Silchar, the applicant was found eligible for 

paymexit of SDA by the respondeiits of their own and accordingly he was 

paid SDA for certain period while posted a Silchar, but the said payment 

was discontinued without disclosing any reason and also without any 

intimation to the applicant. It is pertinent to mention here that after 

promotion of the applicant No. 3 to the cadre of A.E the respondents now 

paying SDA to the applicant No. 3. However, the applicant No. 3 in this 

application prayed for arrear SDA, at least from the date of his joining at 

Guwahati, i.e. w.e.f 03.09.2002 till 27.01.2006, since he is legally entitled to 

payment of SDA even for the aforesaid period in terms of the O.M dated 

14.12.1983, 01.12.1988, 22.07.1998 and also in terms of the O.M dated 

29.05.2002. 

(Copy of the appoinirrient order dated 29.08.90, joining order dated 

14.11.96, transfer order dated 06.08.2002, relieving order dated. 

29.08.02 and order dated 03.09.2002 are enclosed for perusal of 

Hon'ble Tribunal as Annexure-lO, 11, 12. 13 and 14 respectively). 
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4.6 That all the applicants in the instant case are saddled with all India 

transfer habffity, and their recruitment promotion and seniority Care being 

niaintainedon all India basis. 

4.7 That it is stated that the Govt. of India, vide office memorandum dated 

14.12.1983, granted Special (Duty) Allowance to such central Govt. 

employees who are saddled with all India transfer liabffitv. The relevant 

portion of the O.M dated 14. 12. 1983.is quoted below: 

"The need for attracting and retaining the services of competent 

officers for service in the North Eastern Region comprising the 

States of Assam MeghaLiya, Manipi.tr and Tripura and the Union 

territories of Arunachal Pradesh and Mizoram has been engaging 

the attention of the Government for some time. The Government 

has appointed a Conunittee under the Chairmanship of Secretary, 

Department of l'ersorinel and Administrative Reforms, to review 

the existing allowances and facilities admissible to the various 

categories of civilian Central Government employees serving in the 

region and to suggest suitable improvements. The 

recommendations of the Committee have been carefully considered 

by the Government and the President is now pleased to decide as 

follows: 

(iii) Special Duty Allowance 	- 

Central Government civilian employees who have all India transfer 

liabffitv will be granted Special (Duty) Allowance at the rate of 25 

percent of basic pay subject to a ceiling of Rs. 400/- per month on 

posting to any station in the North Eastern Region. Such of those 

employees who are exempt from payment of income tax. will 

however not be eligible in addition to any special pay and/or 

Deputation (Duty) Allowance already being drawn subject to the 
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condition that the total of such Special (Duty) Allowance will not 
exceed Rs. 400/- P.M special allowance like Special Compensatory 

(Remote locality) allowance, Construction Allowance and Project 

Allowance will be drawn separately." 

The O.M dated 14.12.1983 was subsequently extended by the O.M 

dated 01.12.1988, 12.01.96, 22.07.98. All the applicants are eligible for grant 

of SDAin tenns of the aforesaid Office Memorandum issued by. the Govt. 

of India. 

(Copy of the O.M dated 14.12.83 Is endosed herewith for perusal of 

Honbie Tribunal as Annexure- 15). 

4.8 That the Govt. of India, Ministry of Finance vide its O.M bearing No. F. No. 

ii (5) 97-E. II (B) dated 29.05.2002 issued certain clarification regardiflg 

admissibility of SDA following the decision of the Hon'blè Supreme Court. 

But there are certain inconsistencies exists in the said memo dated 

29.05.2002 with the condition laid down in the O.M dated 14.12.1983, where 

it is specifically laid down that Civilian Central Govt. employees are 

entitled to SDA on posting to any station at N.E. Region provided they are 

having all India transfer liability. All the applicants in the instant case are 

saddled with all India transfer liability and they are permanent resident of 

West Bengal and have been transferred in the NE Region and posted at 

Guwahati. Moreover, the O.M dated 29.05.2002 specifically laid down in 

para 5, that the SDA shall be admissible to the Central Govt. employees -. 

having all India transfer liability on posting to N.E. .Region (including 

Sikkini) from outside the region. The relevant portion of para 5 of the O.M 

dated 29.05.2002 is quoted below; 

"5. In view of the aforesaid judgments, the criteria for payment of 

Special Duty Allowance, as upheld by the Supreme Court, is 

reiterated as under: - 
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"The Special Duty Allowance shall he admissible to Central 
Government employees having All India Transfer Liability 

on posting to North Eastern region (induding Sikkim) from 

outside the region." 

All cases for grant of Special Duty Allowance including those of All 

India Service Officers may be regulated strictly in accordance with 

the above mentioned criteria'. 

Therefore, it i quite clear, as per latest clarification given by the 

Govt. of India, through O.M dated 29.05.2002, that the Central Govt. 

employees having all India transfer liability are entitled to payment of SDA 

on their posting to N.E. Region since all the applicants are saddled with all 

India transfer liabffitv and posted at Guwahati in the N.E. Region are 

legally, entitled to payment of SDA in terms of the d.M dated 14.121983 as 

well as in terms of clause 5 of OM dated 29.05.2002. But surprisingly in 

spite their repeated approach, the said allowance has been denied to the 

applicants in a most arbitrary manner for the reasons best known to the 
authority. Hence the present application. 

(A copy of the O.M dated 29.05.2002 is enclosed herewith for 

perusal of Hon'bie Tribunal as Annexiire-16). 

4.9 That all the applicants are entitled to payment of SDA in terms of the O.M 

dated 14.12.1983, 01.12.1988, 22.07.1998 and also in terms of the dause 5 of 

the darificatory memo dated 29.05.2002, but since their posting at 

Guwahati from outside the N.E. Region, they have been denied the benefit 

of SDA in spite of their repeated approach before the competent authority, 
subsequently they have filed representation on 19.08.2005 by all the 

applicants but surprisingly the respondents Union of India did not take 

any steps for payment of SDA and also did not furnish any reply to the 

applicants, communicating the decision of the respondents authority 

M 4:Q KU Q 
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regarding their entitlement of payment of SPA. In such compelling 
circumstances the applicants have no other alternative but to approach 

this Hon'ble Court for redressal of their grievances 

(Copies of the representations dated 19.08.2005 are endosed 

herewith for perusal of Hon'ble Tribunal as Annexure-17 Series). 

4.10 That it is sta ted that some similarly situated employees who were working 

as Sr. FA in the non-gazetted cadre earlier filed an O.A, which was 
registered as O.A No. 187/2000 and the Hon'bie Court decided the said 

O.A on 5 March, 2001 holding that applicants are entitled to SDA and 

accordingly they were directed to pay SPA from the date of their posting in 
N.E. Region. The present applicants are similarly situated who are working 
in the cadre of Sr. EA, as such they are entitled to payment of SDA with 
arrear monetary benefit. 

4.11 That your applicants further beg to state that some of them have been paid 
SDA during their stay in NE Region pursuant to the earlier transfer and 

posting order but surprisingly they vere found eligible earlier for grant of 

SPA but on their suhsecjupi-it nostiiw itt NE v Region said nament of SPA A 	I 	 • 	 A .1 

has been denied to the applicant without disclosing any valid reasons. 

Therefore, ence the applicants are paid SDA, the same cannot be denied to 

them subsequently under the same terms and conditions of the service as 

well as in terms of the OM dated 14.12.1983, 01.12.88 and 22.07.98. 

Therefore, all the applicants are entitled to payment of SDA at least from 

the date they rendered service in NE Region but denied the benefit of SL)A 
with arrear monetary benefit as well as current SDA. 

412 That your applicant submitted representations on 19.08.05, claiming SPA, 

-but the authority neither paid the SPA nor taken any decision on the said 

representation, since the case of the applicants are covered by the decision 
of this Hon'hle Tribunal in 0. A No. 187/2000, which was further confirmed 
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by the Hon'ble High Court vide its judgment and order dated 04.01.2006 

passed in WP (C) No. 7057/2001 as such the Hon'ble Court would be 

pleased to direct the respondents to pay arrear SDA as well as the current 

SDA from the date of their posting in N. E. Region in each spell. 

4.13 That this application is made bonafide and for the cause of justice; 

5. Gmunds for relief (s) with legal pvisions: 

5.1' For that, all the applicants are saddled with all india bansfer liability in 
ternis of their offer of appointment letter and they have been posted at 

GuwahatL from outside the N. E. Region. As such they are entitled to SDA 

in terms of the clause 5, ciarificatory O,M dated 29.05.2002 as well as in 

terms of the O.M dated 14.12.1983 and O.M dated 22.07.1998. 

5.2 For that, the applicants are entitled to payment of SDA since they are not 

the permanent resident of N.E. Region and posted frbm outside the 

region, as such they fulfill the criteria laid down in clause 5 of the 

clarificatory O.M dated 2905.2002 and as such applicants are entitled to 

payment of SDA with arrear monetdry benefit from respective date of 

joining in N.E. Region. 

5.3 For that, the applicants fulfill all the condition laid down In O.M dated 

14.12.1983 issued by the Govt. of india, Ministry of Finance, New Delhi, as 
such applicants are entitled to payment of SDA in the light of the decision 

rendered by the Hon'ble Supreme Court in S. Vijaykunrnr's case and also 

in terms of the O.M dated 29.05.2002 as well as in terms of the decision 
rendered by .the Hon'ble High Court in WP (C) No. 7057/2001 Uthon of 

India and others. -'/s- Apurba Kr. Ghosh rand others), as such the 

applicants are entitled to payment of arrear of SDA. 

K*-_b 
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5.4 For that, denial of payment of SDA to the applicants when the similarly 

situated employees of other central Governnient employees including the 
department of AIR and DDK are, being paid SDA, as such action of the 

respondents attract. Article of 14 and also they are matted out with hostile 
dicriniination in the payment of SDA. 

5.5 For that, all the applicants are permanent residents of West Bengal, having 

all India transfer liability; as such they are eligible and entitled to payment 

of SDA. 

Details of remedies exhausted. 

That the applicants declare that they have exhausted all the remedies 

available to and there is no other alternative remedy than to file this 
application. 

Matters not piviousIy filed or jjLeoding with any other Couct 

The applicants further dedare that they had not previously ified any 

application, Writ Petition or Suit before any Court or any other Authority 

or any other Bench of the Tribunal regarding the subject matter of this 

application nor any such application. Writ Petition or Suit is pending 

before any of them. 

Relief (s) sought for. 

Under the facts and circumstances stated above, the applicants humbly 

pray that Your Lordships be pleased to admit this application, call for the 

records of the case and issue notice to the respondents to show cause as  to 
why the relief (s) sought for in this application shall not be granted and on 
perusal of the records and after hearing the parties on the cause or causes 
that may be shown, be pleased to grant the following relief(s): 
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8.1 That the Hon'He Tribunal he pleased to direct the respondents to pay 

SDA to all the applicants at least from the date of their joining in N. E. 

Region with arrear monetary benefit, in terms of the clause 5 of the ON 

dated 29.05.2002 as well in terms of. the O.M dated 14.12.1983 and 

22.07.1998. 

Si That the Hoi{ble Tribunal would be pleased to dedare that the applicants 

are entitled to payment of SDA in terms of the O;M dated 14.12.1983, 

22.07.1998 and also in terms of the clause 5 of the O.M dated 29.05.2002. 

8.3 	Costs of the application. 

8.4 Any other relief (s) to which the applicants are entitled as the Hon'ble 

Tribunal may deem fit and proper. 

9. 	Interim order ymyed foc 

During pendency of the application, the applicant prays for the following 

interim relief: - 

9.1 That the Hon'ble Tribunal be pleased to direct the respondents that the 

• 	pendency of this application shall not be a bar for the respondents for 

consideration of the case of the applicants for providing relief as prayed 

for. 

- 10. 	... 0.••S•s fl• 0. ............... 	•1• ........ U ........... 	••••• 

11. 	Paiiiculai of the LF.O 
• 

9 	LP.O No. 	 61 14 
Date of issue 	: es 0. 
Issued from 	 : 	p o / 
Payable at 	

: 6 
12. 	List of enclosures: 
As given in the index. 

M 
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RJF1CATION 

I, Shri Asoke Kr. De, Sb - Sri Kanai Lal De, aged about 43 years, Working 
as Sr. Engineering Assistant, in the office of Director. Doordarshan 
Kendrya, Guwahati- 781024, applicant No. 1 in the instant application 
duly authorized to verify the statements made in the original application, 
do hereby verify that the statements made in Paragraph 1 to 4 and 6 to 12 
are true to my knowledge and those made in Paragraph 5 are true to my •  
legal advice and I have not suppressed any material fact. 

And I sign this verification on this the kI thiy of 2,ir.hjv, 2006. 

As,~ 



Dordarshafl Ehavan, 
Golf green, 
Calcutta '  — 7O4 
DATED/: 24 .1219: 

A 	I Jk 

GOVERN?1E1&T OF. INDIA 
DOcRDARSHAN KENDRA CALCU' 11TA 

. 

:?.*• 
No.'1 ('4)/87(1A) 

$liri/Sum.Askoe itmar De 
C/ () I<:nai lal D 
V.lI: 	ira-r3, 

Dist: (Pin 72215') 

Sir/Maclam, 

.r.eferencsxt.o your.interview.Kifl Do.ordarshan for the 
dn the recommenditiOn of 

Chief E..glneer(East Zone), AIR & TV, Calcutta, Director, 

Doordw.'han Kendra, Calcutta is pleased to offer you teDporary. 

app.oin'nnt dax te 	ve.)pOSt/ in the post  

on the I .lowing terms and conditions : 

The post is Qeneral Civil Service, ClassIII 

M$0mifliSter1a ]- and carries a scale of pay of',LLLL 
sJ(JU,j/ 

	

- 	, If you are already a Government servant, you 

salary iil be fixed in the above scale of pay In accordance 1ith 

rules ari conditions prevailing at the time. If youare not a 

Government Servant, you will be entitled of the minimum of the 
pay caio of this post. You will also be entitled to draw 

allowanceE at the rates admissible under the subjeCt to the 
conditicns laid down in rules arid orders governing the grant of 

such allownces in force from time to time. 

Your appointment, is purely temporary and until furtur 

orders, 

III, Your services will be terminable on one month's notice 

from e ;her' side in accordance with the Central Civil Services 

(Tempc;iry Service) Rules,1965, without, assigning any ,  1'5S::)flS. 

The apco;.nting authority, however, reserves thQ right 
termi:.at:.ng your services forthwith or before the expiratiOfl of 
the stipi:.lated period of notice by making payment to yOu of a 

sum equ.1.'aient to tie pay and allowances for the periLd of n:.tiQe 

- the une>zpired p.1rtion thereof. 
Contd...;.2t 



• :'L 	 -'2- 

iv: 	You jillbe on probation for two years from 'the date of ••':; 	 - 
appointment, iiich period may be extended at the discreti.n f 

Al 

the com;ethnt authority. On completion of probationary period, 

you wilynot 1ecome erititleU of getting regular appointment in 
the category ofgneering AssisLpnd continue to serve in the 

officiatingstatua. Whenever there will be a vacancy in that 

'category. You will be confirmed according to preva1nt rules. 

In regard to Leave fravelling Allowances, contribution to 
General. Provident Fund, Pension and all 'other matters connected 

with,se;vice cOnditions, you will be governed by the rules and 

orders in force from time to 'time and pp1icable to the branch of 
public service to which you iay belong. 	' 

You will be liable to be posted and transferred anywhere 

in India.. 

You will uot be entitled to any travelling allowance for 

joining the post 'until you hold a permanent appointment or 

regular appointment under the Government or hold a temporary 

under the Central Government and have been declared as Quasi-' 
permanent under'the Central ivil(Temporary Services)Rules,1965. 

. joining the post you will be required to take an oath 
of aflegiaice A6. the constitution of India or make a solemn 
affirmation of.that effect. 

In accordance with the prevalent rules in force in regard 

tothe recruitment to se'rvices",under the Government of India : 

No person who has more than one wife living or who have a 
spouse' living, marri rage in any: case in which such marriages 
is void by reason of its taking place during the life time 
of such spouse, shall be eligible'fôr' appointment tu service 
roi?-idod that the Ce?itral Government may, if satisfied:that 
there are special grounds for so ordering, exempt any person 

- 	from the operation of this rule, - 

No such woman whose marriage is void by reason of its taking 
'place during the life-time of such spc&se or, who has married 
to such a person whose wife is living at the time of 
marriage ahall be eligible for appointment in service unless 
the Government of India has granted exemption to such a 
woman in accordance with' this rule after being satisfied that 
there are special grounds for so ordering. 

4 
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TbIS. offer of 6ppuintmat is therefore CGfldjtjC•L UCi 

you satisf1ng the requirement mentioned and to furnished 

declaration asin AnnexureI to this letter, alongwitl-i your 
reply, If however, you do not fuifil the above cnd1tion 
and yu desired to be exempted fromthe above mentionej 
for eny rules for any reason, you should make a representation 
in this behalf immediately. The offer to appointment should 
1nthat case be treated as cancelled and a further communi-
cation will be sent to you in due course, if upon cGnsidera 
tion of your representation it is decided to offer you 
appw.n-cment in the post of . 

X. 	If any declaratj0n given or information furnished by you 
proof to be false or if you are found to have wilfully suppressed 
any marital iformatjon, you will be liable to romov11 from 
service and other action as Government may deem necessary.  
XI, 	If 'cu accept the offer on above terms and Conditions you 
are reqUested to intimate your acceptance to the undersigned and 
report yor•elf for duty immediately by in any case not later 
than_30 .Jt 988 	(by name to the appointing authrity) 
XII. Yot kill be required to produce the following documents •t 
the time creoorting for duty : 

Origin&. Certificate of Educational and otherualifjc'tjons 
alongwjth aset of attested copies. 
Certifjcite of age, 

c.) Declaratj)n of marital status,. 

A. medical certificate of fitness from the Chicf Medical Offjcer,  
A.relievjn order from the earlier employer, if any. r) Declaratioz of Home Town. 

Yours faiti41y, 

•WJiI rR, ..T\r.S 

to a1 Cncerned,(Loio?zL 



--- 	 ''' 

tion oi your representetton, it ts decided to uffer you 
app\ intc'eI t in the post of__ 

X. 	any declaration given or information furnished by you 
proof to be false or if you are found to have wilfully suppressed 
any marital information, you.willbe liable to removal from 
service and cther actiun as Government may deem necessary. 

If y. accept' the offer on above terms and conditions you 
re reqüesce 'tci intimat your acceptance to the undersigned and 
eport yurs&l± for duty immediately by in any case not later 
han3g-1-.88(by name to the' appointing authority). 

a 

'S  

II.,. You w:l be requir'ed to produce the following documents at 
he time of -epor.ting' for duty': 	S  
.) Origina. (ertificate of Educational and other, qualifications 

alongwith a 4  set of attested copies. 
) Certificte of age, 

) Declare.;i or' of marital statua. 
) A medici certificate of fitness from the 'Chief Medical Officer. 
) A. releviig order from the eariir employer, if any. 

) Declarati -D.,.i of Home Town. 

Yours f alt 	ly, 

:r 
L 	' 

to all cOncerned.(CrS0(-1a1 ii.;.e) 
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LN 1 J1, 
D0C)RI.)jHAN K.DRA 	CALCUTTA 

No. Cal_TV_1..(4)/88S(EA) 	 Doordarahan 1iavan, 
Golf Green, 
Calcutta _700)045, 

t d 	 .88  

	

Q 	) R 

	

With rferoncc to t 	joining report acceutin the er1s 
an 	onditions of the appoi: . ..nt, Director, JJoorcbrshan .'endra, 
Ca1utta is pleased to appuir::. the following persons as incinecrin 
Asistant in the Scab of Pay •:.t 	14000-1600-50-2300-iY--0-2600 - 
plus ;allowanccs as aimi1nissihL from time to time in atoi:p .ary/ 
officiating capacity with offuct from the dates mentiond  
each, 

They will be on Prcatiun for a period of 2 years with 
effect from the dat of their acpcintuient. 

S,I'o, 	Name 

1 • Shri K. Pradeep Kumar 
: N.Ram Krishna Gopinath 2. Shri  

3,.-Shri GiriDhari 
Shri Aso.io Kumar •D 

5, :Shr•i LaiLtoni Ckraburty 
 Shri T.alatendu Parhi 
 Shri Kamini Kanta :hato 
 Shri Jayanta Dutta 

Copy. ±orwarded for infermat:.cn and 

of  

26.12.7(FN 
IL 28.12 .87( FI 

11,1 • 3(i 
4 4 1 I • 

11.1 
13.1.88(FN 
14.1 ,80(Ai 

( P.K. C}ziatterjee  ) 
dninistrative Officer 

for birect,)r 
. 	\ 	__,\• 

necessary action to • 	'a 

The above ienti.nod E 	ring Assistants, DDK,  
The Director 	 a rs han, I  
Tie Director Gral 	Akashvani L3h:ivan, Hw Dl -i1 0001 
'[he Chief 	ir .i 	 i ) , All I1i(J  
3Y-xavan, Calcut . .'-700001 	referncc to thoir al ••.;....nt 

candidates ids lettr •o (30)/87- datd / 
The Pay and AccountsOfflcr, Doordarshan, C-splrn..LO ast, 
Calcutta-700069. 
•Acc.unts Section, DDK, Calcutta(16 copies), the above rntioneU 
Engg. Asstt, have hen medically exineci by the conpetent 
authority and found,fit. They will drawn initial basic pay 
of Ps.1400/- p.m. Their salary will be drawn against the vacant 
post of. Engg. Asstt. under 2nd Studic(Plan). 
Sr. Steno to Director/Supdt. •Eng., DUK, Calcutta, 
Sta;ion Enginecr/ASE(M) /•r(DG) /All A. Es., DDK, Calcutta 
Smnri A.N. Mundal, J . P. hattachsrya, B .K. Mitra, A ,L, Chottorjec 
all CG-I and. B.K. Halde.,.1.K. Chatturjco,all CG-II 1 DDK, Cal. 
Ltbrarian/Caretakcr/Receipti on Officer/Telephone Attcnciont, 
DDK., Calcutta. 
Personal 'file of the above rsentienod Staff. 
Qpa 

Firtr 

1.4 

4, 
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I I IAkA'I't 
(nRoAD(:n.sriNa CORPORATION OP INI)/A) 

• - OFFICE 01 '  TI I E CI IIEF ENGItEER (EASI' /ON E) 
ALL INDIA RADIO &TELEV1SION 

JpLKAI'A 

/ 

N'. ::.'"rc •_I(33)12002-S, 	 ,kasIivani 1t'ui 
• 	 koUaUu- 700001, 

I)a(cd 	03.07.2002 

• . 	ORDER 

Subject :rransfer of S.E.A.s in same capacitg in Eastern Zone. 

1'.it 101Io\virlg Sr. Enginceiin; Assisttnts art ti'nns11- 1 -ed III ilic sollic (tI)ttit\ 
at th 	tUOflJO1IL( 	neiuontd a:InsL (.'ach with irnrn((IRUr 11tt 

Pii-.rr JM)SiI(. N,.\iK 01111k rR..\sFf.RIu:l) i() 1(1; 

 JR AIZAWL WR RABINORA NAYAK AIR SMBALPUR 

 eIRASANSOL #AR SATYABRATA CHAKRA6OR F? iLPT HOJA!  

AIR TEZU 3IA 1 RBK.\GALPUR .4R MURULI OHAR DAS 

 L BHAGALPUR MR BINAY BHUSAN BARUA $AIR GUWAHATI 

 'JRCEEZ KOLKA1A AR KAMAL KR SARKAR $AJRKAILASAHA1 
 'JR DAROHANGA MR NAVNIT KR JHA LPT DIPHU 

- 'JR DISPUGARH MRPHANIBHUSANBARIK - %AIR MOKOKCHUNG 
.0. 
— 

'JR OIJWAHATI 

'JH G!..WAI4ATI 

TAPA 	<R ROY SOOK KOLKATA 
. 

-.  
SPAT VIJAYALAXMI GOSWAMI SOOK SHILLONG 

10 •. 'JR GIJWAHATI /R ALOK KR MALLICK SAIR KOLKATA 
II. 

— 
'JR (UWAHATI AR OIPAK ACHARYA $DDK AGARTALA 

 'JR G(JWAHATI AR POPINDAR SINGH GOLLEN $00K RANCHI 
 E(NEZ) G(JWAHATI I1RGOUTAM PAL  $DOK KOLKATA 
 'JR1TANAGA MRNIRMAI CH MONOAI. $AIR CI(EZ) KOLKATA 

lb. URJAMSHEOPUR 	MROMVIRSINGH 	$HPTVJAMSfiFOPUR 	 1. 
By i.fung Oe p(rA of SCA ficm (PT MALKANGIRI superccdtng this Otic.e previous Ordei No 	18(8)1200.S oa ted 75.04.7000 

¼IRKCHIMA AJITKR BURAGOHAIN Afl GUWAHATI 

IT 'JR KQKAJHAF I'R K4MESHWAR VISHWAKARMi 	• $AIR DAHUfIANGA Fu be 1(YIiI.4.(J 

Illt , t U 00 
15 MR KOKRAJHAR MR SUBRATA OAS $AIR MURSf4IDAJ'U 
19. 'JR KOLY.ATA 

- MR SUKUMAR OAS SAIR TURA 
) 'JR KOt.KATA CBS MR BISWANATH GAS $HPTV GANGTOK 

21. 'JR KURSEON(:; 
--- 

MR DORJOY BHUTIA SLPT KOKRAJHAR 
V. IR MURSHIDABAD MR TAPAN KUMAR NASKAR 500K S-AMBALPU 

. -. JR 7ATNA ?.R NARENORA KR SINHA SAIR GUWAI fAll 
24 AIR PATNA 	 • R UDAY KR SINHA 	- $0Di< GUWAiA1i 
25. AURTAWANG  MR SHEO KUMAR 	• - SAIR PATNA 

. IRTAWANG 	 •• 

R TEZU 	• 

MR RAJEtIORAPASWA1\' SAiRPATiA 
21. MR NAG DEO RAJAK SAIR RANCHI 

$00K KOLK.ATA 

SAIR KURSEONG 

$OOKKOI.KArA 

. JR TURA 	 jMR PRABIR KANTI DAS 	-- 
. URZIkO 	• 	

• 	 SHER BAHADUR GURUNG 	• 

)DKACARTALA 	 •;R NIBIR KRISHNA PAUL 30 

31. PTVGANGTOI( 	1MR SAHABU0DINAKHAt.JQ %ODKKO(.ATA 	
• 32 )DKGUWAHATI 	 PRABIR CH IHIUYAN SAIR KAftASAIiAI 

33 fOX GLIWAHA1I 	 MP M.ANIKCFf 	A7AUIJ. $LPI IuMuNi; 
34 fOX GtJWAHAII 	 MR UTTAM CH 	IIARMA 	JOWAI 
36 OOKGIJWAHAII 	 MR ABHIJIT SENGUPT/ 	 • $00K KOLKATA 
36 )Di< ITASIAGAH 	 MR RAJ KISHOU( SAIl 500K I'AINA 	 • 

I •. •iil./ 	I, 



37130K K0LI<1A 	
MN A.UMAN : NGc,tAI,'i AY 

- - - ------
38 00K KOLKATA 	 MN JAYAIflA DU1IA 

. 	 KOLKA 	 MR SLIURAfA MUKINJLL 

4O OOKK0UçATA 
__________________— S. S 

41 OXKOLKATA 

42

F0DKSA9Ei , A LP UR 

 

46 

43 	 AlO 

44 	 RPUR 
 

45 

41   
—a- 	 - — 

48 0DKSIU.G 

49 OOK - ; ACIOR  

50 00K T1JRA  
-S 

1. DOK T.R1 

HPT Si, ! jkN'f tNEKATAN 

LPT iAUGr1AT 

54 LPT8ETTAH 

55 iPT B0NOAGAON 

55 LPTFORH..SGANJ 

57 LPT GOOt)1' --- 
se LPT_NAISffiGNMARI 

t 	PT HOJAI 

60 LPT LAwRG:LAI  

Cl .PT LLMDN( 

62 PT MADt1EPR/, 

63 J'TU,0NAPCE 

64 LPT PARt EKHAMIJNDI 

05 LPTRAY1GAOA 

JLPT SAr0RA 

1LPT SIM(8AX77IAHPUR 

68JLPT TA!CHER 

R SUit r ROY II  

IR SWAPM1 KUMARMALLICK - 

IRASNOKKUMAR GE? 

IR AMITAVA KARMAK.AR 

IRRAM KUMAR PUASAD 

IRS MISt-iRA 

IRPRAFULLA CHANORA MISt-IRA 

4RBINIT ROY 

IROIBYENOUBIKASH NATH 

AR F-IAPA PRASAD CHOSH 

ARPARTHA KR GUPTA 

AR PRABIR KR CHAKRABORTY 

AR BIKASH PAUL  

AR AR ROAM GAS 

sIRBALKRISHANSAHAY 

AR AJIT KR PAT HAK 

AR BISHNU OEO SHARMA 

4R BIJAY KR SING H 

4R P DOMARY  

ARPADMASHYM 

MRDDUTTA 

MR MANTU KR 3HUYAN 

MR MO JAVED ANJUM 

MR PRAFULLA KIJMAR MISTA 

MR ANII KR RAG-IA VAN NAIR 

MR MONORAUJAN GIRl - 

MR SHOBI-IA KAtTTHAKUR 

MR KUNOAN KUMAR 

PROMOOE CR GAS  

t() 1 UHA — 
$IflK AIz.AA' 

LI-sl vjIL )NIkHOHI 

%1 I' I L3IIANJN t ,AH 

()C)K SHILL(.G 

$DDKGUAI 4 hI 
$HPTV SHAN1INIKETAN 

PT GETTIAH 	 - 

$LP1 SIMRIt3AKHTIARI3UH 

SL.PT BARGMH 

$OUI< SILCHAF 

$DDK GUWAHATI 

$AIR DIPHU — 
ODK KOL Y.J TA 

$Q 10K KOL K-1A 

SAIN TEZ PUN 

$HP tV MURSHIDABAD 

$AIR 8HAGALPUR 

$00K GUWAHATI_PP, 

$LPT MADHEPURA 

$LPT SIKANDRA 

$00K GUWAHATI 

AIR GUWAHATI 

SAIR TEZU 

$00K GUWAHA1 

St.PT FARBLGANJ 

$U'T CONTAI 

'PIPT PADUA 

$IPT BAUAPAI 

SLPT RAXAUI 

500K MUZAIFARPUR - 

$00K ITANAGAR 

Id 	\I \I(I 

IC) 1 A CA 

u() I ADA 

N) FA On 

Date 	rcikf und joiniig of th 	ove S.L/%.S t1IY 1w tutWaI(k(i 	I III 	'iII II 

immediately 	crtht-ir relieving and joining at (oucerned stulions / olliccs- 

çc 

( N. SRINIVASAN ) 
Dl11-:(r()R (I:N(;l;Ifl'\() 

FOR (ilIE: L;N(; 	(l-;,\  
To 

Head olth 011`1cc All lndi RaL 	.\i,.a.I / \s1isul / BlIag.11pul I (';tIctittd / (.l(Lt) ( dktItI-t 	fiIItIl.ILtgd 

/ Dibrugarh / Diphu / Guahaii / C L N EL) Giahati / Itanagar I Jat slwdpur / K Lisahar .- KukIajihil 

Kurscong / t4okol.chung / Muihtdabad I J'atna / Itaitch / Sainbalpur / Shl!loug / leipuc JIIL. - 

Tura/Zuo- 	 - 	 -' 

Hd of the Olfici;. Doordarshan Kcitdra, Aartala I AizavJ / Calcutta / GangtoL l IPFV) I Gu.tItati 

IPC Guvaha / Ii;uiagar / Jainshedpur (I ll'IV ) / Lungici(I ll'IV) / Murshidabad (I 1l'IV) / 	,.tThipui 

£:Lna I It:ichi I S;inbalpur / Sitchar / .ShaiilIlkctaU (I IPTV) I Shil kitg / lura. 	 - 

::.1ioi il1llcr. (:ioordarsliait NhInlowil..v (tIll c. l5ardIiaiuni I l:IIasurc / 1ilILIlIllM)t 

/ 	/ )hciikaita I (.'\iht(i / k\ 1)0CC / Molliari / l'UlIIC1// S.tiiibIIJ)tii 

Assistant IiI ,I? ,.CI_ i_ f1\'.l3IltliILil/lctli.I)t/ I)iI 	liIUi/ llILIl)lI / 11dIi,ilIl/ (ItIiI1IIIi_ti i( 

Dipliu / ForbLsguilj I (iodda / I Ltl%iiIgiLarl / I ojai / 1\OLIJJhJF / 	ugtaLii / LiIlIldIu, ! \1,tt.IIR IIIIJ 

Nliditaporc / Padua / I'arlckhainuiidi / Raiil / Itiadi / Sskiitdra 
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forL)irectr 
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	 H 
PHta 

Cth 	'i'Lu1'g UI,' 
K&:M)LKL 

t'O.Cal.TV...14(3)/2OU2.-,-.III 	 hate: 30.7. 20(J2 

In accordance wi.tn tue C()IR &,fv, iolKta'b order no. 
Z-Cadre-l(33)/20u2- dateci I 3.7,20U2 Sliri Aziiiuxe  
Kolkata SLandLi relieved ot ciis duties at tnis Kendra w.e.f. 
31,7,2002(FN) wita tue iricructi...ri to rert iiimel± for auty in 
tue tarna ciacity at 	K,Guukici inunediuely. 

	

He is required t return iiis I,Crd,Lib.ry. 	cri Cjrd 
nd otner articles Ii .iuy iud to nirn by tiib Ketidru before 

leviriy tLlib Kene and crasure tiut 'LO LiIE' rumuthiny uttflUiZ1 
djdiflbt fl.irt. 	

. 	 - 

.( D..DaAdIminibtr ,-ti~in 
 

0•• 	
y.iretor of  

	

• .' 	for Director 	0••• 

Copy rorw3rued ±r afrrnutin unu necesry dc..tun tu; 
0 	 • 

2. 	.. Ttie Cniif & neer(E) .Ih & TVAJcnvuni 

uiu/ all 
.Dutt/i.L.Cñdxiury/all 

LhCS 	KOlKut.i 	-. 

5.Sr.teno t Dirctor/bupt .EriI1er/Djret0L(N) ,DDK,KulJcta 
6. &ccuuntb &ectirz( 2 ci,Aes )/Cure.ajr/Te1  .ctri0/frrisport 

Rn/Lib.Luridz1, tiLK, k(olKacd 
7.Tneecy.AIR & D 	plcyeb ç20-op,SoCiety. Ltd., bLk(,Kolicata 
8.Prsnu1 file ol sari isuoie Kr.De,EAL)DK,Killcata, 
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PRASAR BRARATI 
(BROADCASTING CORPORATION OF INDIA) 
DOORDARSHAN KEND. 

O:DD/rj /14( 4)/2Q02s/ 	
Dtd. the 12th 

2_J D 	R 

Conseauent on their tronsfer in the same CaPa:.ty .ide 'T( AIR & /, 
Kolkata's Order No.Z.Cadre_1(33)/2002 S dtd. 3.7.2002, the f) 

Th 	 .c?:. Sr. 	
gineerjng ?sstts hvo reported for their thlti.es at this Kendr as 

rnent.Dned below :- 

Slio. 	Name of 	 Transferred from 	Date o  
00K, 	 w a.   

; ~ soke Kurnar Dc 	 03K, I(Olkata 	 05 - 0 -02F) 

Shr P.DOimary 	LPT, Hatsinqhiiarj 	05-0R.02( F'J 

/1 

/ 
/ 

1/3ti c,'ce Kumar Do,,
K1.LXT: 

SEIs 	 Sr. dinjstrattve Officer, 2. Shr'. P.Doimary, 	DDK, C',wh,tj. 	fo:: OY. Director_Gcner.j, 

Coy t: 

 The Ch.tf 	Engineer .  ( E:) , 	lI 	& 	TV, 	cashvaj iha1an, 	'Ith 	Floor, Kclkta730 001. 

 Thc Oirector, 	000rda.rshan Kendre, 	Kolkata. 

 The 3 	tion Engineer, 	0oordrshan Maintenance Centre, 	Guwahati, 

 '[he Snginecr, 	tow Po'or TV Tr.ansmitto-, Hntsngimarj. 

 'fh Piy & accounts Officer, ftin, 	of.I & 	B, 	Doordarshan, 	Guwhati. 
 :c•tc Section - 2 copies. 

7 •  Shrj 
N.Haloj/Smt P. ChPudhury, 	UDC(s). 

8. mt D,Dutta/Shrj R.C.1(alita, 

Purt..nai itlo of /Shri l.K,De & P.imari, SiA(s). 

9 4 nc';. -octjen. 

Sr.i\Jninjstr - -. 
t _y•__D.i,r:ctrr.r .. • 
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• 	IU.N kit UIl. U\IT 
(itR() 11)4 iio' u, 11\flI. I) 

0111(1 01 liii ( 1111 I 	CINI I R(I A'I /OiNI 

io 	
!J.. 1Nl)1, U mo &iEI IVIsI()N 

No. 1(33)12002 S 	
AkIivii,i. 	ivnu, 
KoIkia 70000j 
Dated 174-2002 

	

Su1ij•ct 	iranrrorsi.I N  in anit• cap-açj ill Ejsjern lAme. 
The 	Ibm ing Sr. EIl2ilIle'l•i:lg tjsm 	a it' 

I)cr&I, lI;lijferrecg in •ih sa nit' Capacjlv In the StUti(,Hs / OIIlce 
ii aga ini tac h - 

P .-kE(.IsF 

L
NIARKS  

MR. \I UKI I S.tIA I 	 IYF If:ij'in 	AIR. IxoI-KATA 	%(;AINsE MItS.K. IMS 

	

- 	 (REED. 3110312003) 1)0K FtiR, 	1)0K KOLKAT1 -----.— .—s..--.-----.--------- - [)0F 	 DUN 
I 	 HtII 	I DDKKOLNAF1 	AGAINST MIt lB DAS 

	

- 	 - 	 (REID. 3113103 LA I It CANGi .0 	I AIR NOLKATA 

5 AIR 	CE(I;z). ,':u & ii'. 	NO mi o, T i.i , i i Njg. 	1 AIR (HINStJRjIJ 	NO TA/ IM 

	

AI 	- 	Jt I'1RA,I1A( 	 ------ 
j_lR KOLk, 	_jfli (UV,HAT'I 
LDDK KOi.K.\T, 	1)1)1< TURA  

kOJl. 

	

LPF IIALFLON(; 	00K SIL(:11A}4 	 - 
- 	iiipj t P1 

R  NA(,O, 	L1 '' ct\1A  
AIR K0KRA,J1l,\U - jAIR KLfRSF:ON(; 

 AIR UO(IflFIl. 	- AIR ((JI1ACi. 	AGAINST MR. P. 
Bh1IJY,N (RETO. 

l. 	\1R. SOUIt\ 0t'ii t 	lI%L' 

A 

iTTiii i. 	DR 
J. 	11iR.AsIIlsII 1( lKjTjjj 
4. 	MR. (;A11u..I WSWAN 

- 	I1R. AHI\ DOSE 
(. 	MRS. 'IIi.\It 

(iI.. K RAHORIY 
7. 	MR. HARADILtN Dii. 
fl. 	tUU. (... 13.%St' 

j1( SA\JI1 SUi 
!L. NI R. ARI NAy', BAC(iII 
12. 	MR. hIS1IA,','.', DAS 
Ii. 	MR. A/.1I(14U1)IN NASNAR 
14. 	MR. S. C. NAIJI 
jc j', II 'I1\II) 
ij._ 
Si. MU. A.I1. LMsD 

1)1)1<  

19. \1R. 	I.J',\ 	K('f1AI 
i uz.', 	iii U 

I DOK1UR,', - 
j out BANI:5w,',4 
f DUk 	-. 

MR.(;.0 t1uz,',FFARpuI 
j- -- 

;yIj 
21. 
-- 

- - MU.. S.K. .SAIFtLL,', 
-- —. 

. 

I 	lIP! 	( 	.......( K 
i. 

1)0K 
H. MR. F.C. .Ii:.', ... 

• 

,. UJli1BAN;sw,', 

/ 11111 (iRA r F:sv 
II1'F (IJlF;',C 

3 MR I I) 
 \IU k(UI ON( 

- NO 'EAic,c 	- 

H i):NLJ 



\ 

I h 	i1)Jhjt t1I 	(It(J(tJll( Itjij ol I 1it 	(flit ( Ot ch I ol (V Ii Ito (Idli (I 03 07 2002 in the  

PRESENT 

III I ( 	() I 	\ 	III 	I 	i 	11111 fl 	I/i (I 	t I I I I I 	I III cii lit 	i Iii 	I 	 a  

k OSTINd NAME 	 TRANSFER TO j 	INSTEAD OF 

AIR 	
MR S B GURUNG 	 JLPT DARJEE:LING 	IR KURSEONG Ol ArA 	J_ltM\I( 	fJURA 

iheir reIie 	/ joinIng ilates m.1 .1 be inhinsaled to Illis oflice imnicdia(t.h alter Iheir r 	.ving / joining at the iceructi shaliufl/oflucxs. 

( N.  SPJNIVASAN) 
L)JRECJOR EN(;INEERJNC 

• FOR (]IIEF FNCINEER(F2,SF ZONE) 

(op to :-- 
i. i h• 	 iVall. All i,jj RJi .

KOI-KA lAJ (ii INSU RAII/ ( JiACK] (E( Ia), ,tJR&fv IOLK,I,/ (I:(NEZ). AiR & i'.. (;uwAlI.vJI, 	 KuusE(), TUR,V ROURKEU1V J0k RA.J1l..; CANUl h/ 7:no. 1 lie Eugiii1j1 
itead. Illmrilarshast

KCiI(Iii OEKAT,\/ TIJJtA/ GUWAIIA,V .SILCIIr%IU BIIUBANESwAIU (UII,cK/ \I 	Pitt.  
i•'• f 	11 Hca, 	

MiintenI.1. ( 	 . IE7.p(Jp/ LtAD1IAN/ SiL(:Ii1j GUWAIIAlI, 
iJtItJt IN(;/ UirLl1 < 

Copalso to :-- 
  Direciur General. 

All Incli.i Radio, S-l'(A) Secthn, New Delhi-I lOIPtI I. Director GCncrai I)cH,rdiI•i111 S-tV Sec(jon 	
'loose, Nw.DeghjI 1011111. CE(p / ((l-Ai U; / (1 U-TV) / D}(P-AIR)/ I)(P-T% I 

DE(M-AI1) / DE(M-TV) of this office. 
Prc.sjd, A.R.l.Ij 	

Bo No. 422, Nw Dehi- ltI(Mfl• Viee Presideiti A. U.!. L }. -tkasf aol Bhasan, (aIculIa (;entral S(Tpiiar A.l.fl & 1). D. 	Pest 	No. 736, Ne Delhi-i iin Seclelat' u. U. . D.1).11..i:. 	 i 	an. Caleutia S. 	(_OIlfjd&,it ial Seetjpn 
  

{ 



PRASAR BHARATI 
(I3ROA.L)(/1 ."l 'IN(.', CORPORATION OF Th[I)1í) 

OFFICE 01 II IF CHIEF ENGINEER(EAST ZONE) 
Al L INDIA RADIO. &TELEVISION 

KOLKATA 

No. 1(33)12002-S. 	 Akashvani Bhavan, 
Koikata: 700001. 
Dated: 24-02-2003. 

CORRIGENDUM 

The place of posting of Shri Sanjit Saha, S. E. A. in the office order, of even No. 

dated 17/ 12/2002 may be read as DDK, Guwahati instead of AIR, Guwabati and the 

transfer of Shri G. C. Hazarika, S.E.A., CE[NEZ, AIR & TV, Guwabati will he kept in 

abeyance till further order. 

( N. SRINIVA SAN ) 
DIRECTOR ENGINEERING 

FOR CHIEF ENGINEER (EAST ZONE) 

Ti; 

The Chief Engineer(North East Zone), AIR &TV, Guwahati. 

Engineering Head, A.I.R., Koikata / A.I.R., Guwahati. 

Engincring Head, D.D..K., GuwahatL 

Engineering Head, D.D.M.C., Dimapur. 

Copy to 

ffix-cctot Gcuera1, All Indio F:tc., S.IV(A) Section, New Delhi-i 10001. 

Dirc-ctor General, Doordarth:in, S-IV Section, Mandi House, New Deihi-110001. 

CIi(P) I cE(AIR-rd) /CE(TV-IV1) / L)E(P-AIR) / DE(P-TV) / DE(M-AIR) / DE(M-TV) of this office. 

Vice President, ARTEE / AIR &. DL) TEA, East Zone, Kolkata. 

Vice President., ARTEE / AIfl &. DL) TEA, North - East Zone, Guwahati. 

Couf, ential action, (KuilL. GitDas, UDC). 



- 	 , 	
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PRASAR BHAXATI 
(BROADCASTING CORPQRATION OF INDIA), 

ALL IN216A 	KO(ATA 

No. K0L-1 (5)/20O2.Q.S SEA) 
	

Dated: 11--2O03. 

ORDER 

In partial modification of this office order of even number dated 28-2-2003 
Shri Sanjit Kr. Saha, SEA, AIR, Kolkata is instructed to report for duty at DDK, 
Guwahati (instead of AIR, Guwahati) on his transfer ir the same capacity. 

This is in compliance with the CE(EZ), AIR&TV, Kolkata's corrigendum 
no.- 1(33)/200248 dt.24-2-2003. 

(R.N.Saha) 
Administrative Officer 

fr Station Director. 

Cop 'Wrmation  &necessaryactiontà 

A) 	Shri Sanjit Kr. Saha, SEA, AIR, Koikata. 
2) 	The Chief Engineer(EZ), AIR&TV, Akasnvani Bhava, 4th  floor Kolkata. 
.3) 	The Director General, S.IV Section, All India Radio, Parliament Street, New Delhi-I. 

The Station Engineer, All India Radio, GuwahatL/ Z) K, 
The Pay & Accour1ts Officer, All India Radic Koka1a 
5g. Engg.ISEsIASEs/AEsISO/HO AIR, Kokata, 
The Accountant, AIR, Kolkata( 2 )copies. 
All l-4Cs/Steno Gr. I ta.SD/Steno Gr. Ii to Sg.EI S/Sri ABD/MKM/ Ashim Roy/B. JANAJ 

• Asim De/D.Sar/Arl M- RC/M.M./R.Chatterjee/Cashier!JRO/LlAs/HfND SECTiON! 
• CT! Stat Store / Engg. Store/EPAOXIComputer Room/Control Room/Transtt; AIR, I(oI. 

The Secretary, AIR&DDK Employees Co-Operative Credit Society Ltd., 2. Floor, 
Akashvani Bhawan, Kolkata; 
Personal File/Service 86ok4f Shri Saha, SEA.. 	. 

( 

p'y FOR STATIONt ECTO 

 



PRASAR BHARATI 
(i3ROADCASTINTG CORPORATIOLJ OF IWDIA) 
DOORDARSHAL KENDRA ,: 	GUVAHATI 

)," 	Dtd. the 21st March'rj5, 

ORDER 

Consequent on his transfer in the same capacity 
vide (Ez), AIR &TV, Kolkata's Corrigendum No. 1 (33)120 02-5. dt1. 24.2.2003, Sh'i Sanjit Kr. Saha, SEA, All India Radio, Kolkata h(s 
reported for his duties at this Kendra on the fornoon of 17-3-0. 

ri Sanjit Kr. Saha, 
Sr.Engg. Asstt., 
Doordarshan Kendra, 
G uahatj. 

( K. KALITA ) / 
Sr.Adrninistrative Officr, 
for D.DirectorGenera. 

Copy to : - 

. The Chief Engineer (EZ), All India Radio & Doordarshau, 	asnvc.. 
Bhawan, 4th Floor, Eden Gardens, Kolkata-1. 

The Station Director, All Irdia Radio, Kolkata. 

The Pay & Accounts Officer, Mm. of I & B, Doordarshan, Guwarit.. 

Accounts Section - in duplicate. 

Shri H.Iedhi/Shri N.Haloi/Shri R.C.Kalita/Smt P.Choudhury, UDC(s) 

Smt D.Dutta/Shr: R.K.Jyoti, LDC(s)J Smt A.Hazarika, LDC. 

personal File of Shri Saha, SEA. 

Hindi Sectior. 

PA to Supdtg. Lriineer. 

zu ' 

Sr.Administrativ Officer, 
for Dy. Director General. 

/ 



V 	; 	P 1 	. 	: 	• 	 A'-c-u 	O:- 

... 	; 	:: 	• • •: 	: 	• • ' 	' . . REGISTRD.ITH A/D I 	 GOVCX'Iupent of India 	' ,- 	

•1 	 B'oacastig Service o . 	... 	 ,,. 	.. 	
: 	•' 	: 

t " No. Ca1 .CP c . I i(6 )/9O..1\o?fi 	Dated, the 	29.,90 

Shri SUrov:jiJIazrà,.  

	

r 	•C/O-Shri 	 • 1 • 	• 	• 	. I 	• 	. 	. 
'1•C%tXi 	GQVt.:Qurrters . . , '! 

	 • 	 • 

t , Typa...Ixx, I!it No. 68 
K• C $  lOOK,&Lt-Lruto  

77 	 to  
, the poat of 	0 r 	 Asistit Station Director, 11 India 

	

- 	 Radio, Calcutte is pleased to offer you, on the recomrnandat.ong 
of the Selection Boad,•a Temporary post of 	ginrin, 	c1strit 5  
in, JUl .India:,RadjbCalcutta;on the following Conditions :- 
i) 	 The post ia in Ceneral 1Central Civil Services, Class 	rj (Group "c ,,  ' P-AU11- 	nisteriaig10 5  
of pay of, 

I 1+OO 23oo_ -o-2600/_  You will be given 
an nitialp9'.. of 	 OO/... ____ per mànth in, the said 5C318.YOLJ 
wifl K..alSrJ i b4Ientjt6 to draw allowancosat the rates admi- 

jj: asiblo. undet.ad  subject. to the conditions laid .doun in rules 

	

:rr: 1  andordors ga oing the grant of such 	 in force from 

	

i't4.mä to t ned' 	 • A . 
:j ii) 	,:•- 	

v0i: apoSntnt is purely, temporary and until 

	

'furthor. orcz3.. 	.... 

 0 ,ur spruicos will be torminablo on one monthts 
Otjco' froze àjthor.àjdoj accordance with thoCcntral Civil 

• i, J SOrvicos(To ,,.pory Scrvico) Rules, 1965 without assigning 
• .:any 'reasons,, ,. The Appointing authority, howcvr, reservos the 
• 9iriht of terminating your services forthwith or before the 
: ..: i 0XpjtbOn of':':hc .atipu±atod period of notice by mikincj pay- mont 	 you at'. a sum equivalent to the pay and allowances for 

the period of notice orthe unexpired portion thereof. 
You will 	on probation for two y ears which period 

noy be BXtÔndQd;oI. outai1od at the discretion of the compo- tunt aUtPQrit/, 

	

(b) 	You wilt be on probation for two years which period 
:çkpiay .bo.eXtOndpd rcurta.jjod•at•-thQ djscrotjon f •fr competent 
•:..uthority. You v4.fl have to pass departmental tost before the 

Tho teat uillbo held every year and  
tw IJ IJi 34'bQkVon:o::chancos,.. Fai)uro to qualify in the toatt 

I,ith'in thV 	tsd9orjod will rador you :inaligiblo to con- 
inuo in 	boyàhd the probationary poiod. 

In regard to loovc, travelling allouancos and all 
her mattara:.youwjllbo gouor'n&dby•tho rulos...anci orders in 

'orco from. ti..to..til1a1hd applicable to. the branch 'of Public 
$orvico to whióh. you belong. :.•. :,.. • •.;; • : • • 	. ' 	h?. •' 	• 	• 	. . • 	• 	• 	. 	 . 

observe strictly the rules laid down in 
of these :jJlo WLUØ'.nUuz' yo.liablo f'or,disóiplinary ,CQtio, 

P.T.O. 	• 	•: 

	

• ., ' 	.•.•.'.. 	'i) , 	 • 	
. • 	\ 	\• 



• 	
• 	 , 	 • 	 . 	

•1 	 , 	 • 	

•,• 	
: 	 . . 	 . 	 . 	

% 	 % 	 . 	 , 

°J:: 	 : 	 • 	
. 

J 	z 	 • 	- I 	2 	: y' . . 	• 	. 	.. .' 	. 	.  
t 1ipb1, 

	

	 and tanaforrod any.. 
aocauntO f ami1y.' oircuma.tanco, .'. 

'ptcttairty d.??ou1tY in the mattO 'of place of p98tiflg, you 

t8ccapt thø ôftu. 	.3 	 ' 	 , -. 

OR 1LIILFCR$dXWflCS viii) 
( In accox'danca with the rules in force 

1 in:re9ardtO: rooriIfl4flt . to 8ovice3.uQcor tho GoJ urnmunt of 
.;jndia, noAvingteteortUhO..ha8 more than ooif$ 1ivin or who havinc . 

. iB 	tharrjoa. in any casa .iü uhich auch marriage is • • 

void by zeaaon o? ito taking p1ac during ho life time of ,  such 

•• 1: gOU8B, shaX10 03.iglbletor appointTflflt to service provided 
atth8 Centrat GOvt..may, if satisfiud that there are special .  

1QOUfld8 oro 	any, parao'nrfrOm tha operation ci' 

' ithis r4a."rTho,otfp of appointmaflt, is tharofore, conditional 

:up° y.our 5tjaryingthe raquiLamOt mentioned. above and to. your • 

teurniehSnQ tQ thia Dffic a dooj.aratiofl a3 in AnnaXUro I to thifl 

ionQ withjoUroply, If, hoWoVR, you have more than 

KV wi? ivin or having a 8pOU85 living, have married in any 

jtu 
 

0a5ø in uhich such marriage is VOid by reason of' its taking placo 

duL'in9 the Ufa timootsUchSP0,U30 and you das.rB to be eeptOd 

T fom the oparation of thq abov mentioned rules for any spocial 

r•. ruaSon6,.YOV.2haldmak0 a repaaentati0fl in this b•ehaff as in 

Afln8Ur0II iüunadiately. Thooffor of 
appointment should in • 

; that..cast:bo treated as. cancelled end a further communication 

• illbo:anflt you in du6 courae.if uponconsidL)ratiofl of your 

.1 	repre88flatioflp it 	decided to off'er you an appointment in  
All India Radio. CAL 

j : 	 In a9'cordanca uith the ru)es in force 

i ogardto ?reoruitmèflt to serv'icea, under the Gover9maflt of India, 

na uomonwhaematia90  is voicY by reason of the huband having a 
tfa living at thotimo of'auch'marr.ag0 or who ha'marri0d a 

J 	4 persofl who had a wife living a 't the. time of such rarriage, shall 

be eli9i3lO t'or appointment to service provided that the Cenl 

,c1 overnmerit 	y, .jf5atiefisd/that there' are spe4ial grounds for.  

.80 ordering, exQmpt.anY uoman frot the operatiO,fl of this ruins. 
Thu offc3r of.your appointmec(t.i9,th0t'0r0, c1onditional upon 
your saiiafyi.ng 	requirement mentioned abo,ve and to your 

furn4shin t thisoffiCo çf'eclaratiGfl as in Annoxure I to thia 

letter along uithyotAr reply. 1?, .houaver,/Your marriagO is 
void by. z..ason o?your hi'bafld having a ui,i'o living at the time 
of SUch 	rrig8.crY0U have married a prson who had a wife 

' liØinQ at the timoo? such rnarr.iage 
apd,you desire to be oxemptod 

from the 	
montiOt)Od rule for any sp8CiZ3l 

L .reaaoni,yivah0U 	
make àrepresOfltati0fl a? in AnnexUro II in this 

(I 	 - The cLffer of appointment ho>ld.in that case be treated 
as cancaflud anct.a tuyther communicat).Ofl uLlI be sent to you in 

:1 .'dUOOUriO if upon,00nsideratiofl of/your repreaOfltflti0fl, it i.f3 
ç' decided tooffu ydu an appointmør't. to the post of All India Ru'iO. 

'I 	•. 
) ix)-- 	U 3oiniflQ the poet, you will be required to take an 

oOnetitutiQfl0' india!or* make a solemfl 
rfjrmaticn.b$ that effect.' - 	 . to.. any,tratiB11iflo81l0' ,Qe3 føt. 
3pinifl9th pQt 1 Lfl3aI ygu ar holding substantiVelY a permanent 

b1 eppointmtt unoer 'the ContraZ r State çovo,upent 	employed' 
wnd 	 in ,  e!qv ipqrflan9!t capacitY. and:.' 
tovo.baer% ieausd'uttbs declaration or qussiIarlflanuflbY under hQ 

' 1j'prOt4OL(r5 o, fthu Cptt 1,Civi3. servica(Tmr8rY SriCO) Rt.lOa, 
: 	•1.66'. 	

•;;.-. 

I 	

/ 



r-3H 

prOdUC0 the fo1ouing cor- 

jc8tO8 0fQdU0ati0'l and 

jficate. 
scribad form in support of 
led Caste/Tribe. 

1 fitne5 from the competent 
edical OffjCOr/Oi8tCt MediCal 
a you are 5lloued to join duty. 

the poat 	
are requested to 

a of chzraCtBr in the enclosed 
old duly signed and stamped by 
ralJStCt0 GovCrfl1nt or stipefl 

iou, The certificate in 1rnnOXUI 

istriCt IulagiStrato, Sub DiViSiOn- 

fjcorS. 
yen or irformati0n furnish 	by 

u are found to have U1fUl1Y 
tion, you wl be li il 	able to roroVal 

ion as Govr-rnmcrt may daem 

transfer at any time to service 
formed, and that on such transfer 

be laid doun for.  

ion. 	- 
far on the abôVt tarTS and con-.'- 

* 

timate.your acceptance to the. 
if for duty jmmd.iat0lY but in 

90 	
to th StatiC D.rtr , 

utta. In CaSO no reply is  
.tnight of the date of issuo of 
.reated as cancelled uithoUt 

• 	

. 

• ( A.K. I3ISWAS ) 
STATIO1 33IWCR0E 

• 	C3S, 
 

AIR- a CAL. 

e Tofl Dcc1rti' 
r!1plOYCZ on lot apPOtntitt 
e Cei1i'iCtt' (5) Cci3iI:tt2 

ctrtf.i dc1tLt. 
• 

I•.° 

-I 
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.5..  •. 	
Cvecnt of.Inia. 

•.conorciaa..13roadcasti.g Service 

: 

1Q- 	Dted14.11.90 
- 

oining repbtt ctcc1911.90 
:aecp.tance of of*'or of: appQiñtmcnt tssucd to h1-n 
ice.lôttb" of oven nurnbor.datec,.29.89O, 
Eazra, is hereby appointcd a$ nginoering Assistant 
Poa'cast.ng Scrvice, All rVia Pdio, Calcutta in 

arycapacit w.o'.f '9.119O,.(FN) in the scale of 
OO1 60O5O23OOFB-6O-26OO/ plus isual allowances 
under th rules., until further ordori He will 

.oi •for.a' ieriod of 2(Two) years w.e.f. 9.11.90. 

BISWAS ) 
in usovari Hazra, 	Station Director 
igineentng Asststant, 	CBS, AIR, Calcutta 
BS, 'AIR, Calcutta. ' 

Dpy.tO.  

• The Pircetor (oneral, Sctio-IV(A), ll TnciS 'adio, 
iàws Delhi for •i nformation. 

• 'The DDD(R),.A3.l Thdiaaio 1  Calcutta.for i.noratiofl. 
. The. cTc/Z) AIfl Calcuttauth' reference to 1is 

Jted. 13.12.89 for inforatio. 

• Suporintonth.flg nginerr, .IP., Calcuttaf 2 Copies). 
• Sta,ttoni-ractOr, AiD. Int3 adiO, Calcutta w'th the 

for .an. N card, in favour of Shri Jazra. 

Sengupta-C-I ,ri NeCk àha-S/KcepOr! 
Shri. Ashtm De-CG-II/'1r1. AK. Dcy'CG-Ii/ Shri.'iattcha'r-

"jeo-Copyist/ Km. Tcepa Biswas-3tcnO/Shrt R. Sharna-CG-IIo 

. Shr' 5 P. Chatter 1ice, AC/lIC, Shri .t. Thswas,P.C(P/C) 
for information.' 	..... •. 1 

. Pcx(Co), CBS, MR, Calcutta. 

. Pay Accounts Officer, AIR, Calcutta, 
0, Pc;sonal File (Shni 8. Hazra- A). 

'4.Translatbr for. Hindi version of'.the ,ordcr. I 

2. 8p7Cor4esf5 'bs).  

Station Director 
CBS, MR CAL. 

': 	

'' 

•:' 
. 	 ... 

.. 	....... 

- 	 I 
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•... 	 . . 	 .. 	 , (BROAbCASD1NG CORPORATION OF INDIA)  

	

. 	 , 	 .. 

:OFF1qEOFTHECUiEF ENGINEER (EAST ZONE) 
I 	

: 	 o4ALL INDIA RADIO &TELEVISION Aenwx - 42- 

	

' 	I 
 t 1 ç4 14.1( 	ICOLICATA 	' t' ' 

0 
Z ( adie .i(25)s'2002-S 	 Akashvaiiu Ulrnvan, 

Kolkata - 700001 
Dated 06-08-2002 

• 	 . .. •': 	 a JYER • 	 . 	. 	 • 

	

! 	 I IP 

i . : 	: • 
•I Subject• :: Transfer ot'E.A.' irtthe same cavacitu in Jus(Cut Zone. 	0 

	

! t 	 - I 	 IJiJ'4I1 	 , 

The (ollowingEngmcering Assistants are tiansferred in the same capacity ,  to 
C station/office .mentioneagainst.them with immediate effect. 	 . 	

0 	 • 

.:;1! 	
•0 • 	

•• •_ 	 --. 	0 	r 	' 	

. 

%jTht1 t.Ce 

 OSTING 

	

LPT KOR.APUT 	MR.ANGSHUMAN DAS 	 AIR KOLK.ATA  

	

.1:2. IR GtM'AHATI 	MR.MONORANJAN OALAL 	 Att KOLKATA  

	

• A. 3. DOGLfVAHATI 	MR.OEOJVOTI GHARA 	 00K KOLKATA  

	

oo Gt.WVAHATI 	MR.SANJOY KR.GHOSHAL 0 	 00K KOt..'.ATA  

00 TURA 	0 	MR.DEBABRATA DAS 	 00K KOLKATA  

	

• ODAGARTALA 	MR.SONA NANDY 	 DDKKOLKATA  

	
_

1. I1 AGARTALA 	MRROOIP KR,ROY 	 00K KOLKATA  

	

E3. IR GANGTOK 	MR.SHYAMAL KR.OAS 	 AIR KOLKATA 

9. 00 TURA 	- 	MR. JOAKIM MATHEAS TIRKEY 	AIR KOLKATA  

	

1DO G(JWAHATI 	MR.BISWMIT NASKAR 	 00K KOLMITA  

	

DO GIJWAHATI 	MR.SKMOSSARAJ HOSSEN MONOAL AIR KOLKATA 	
Instead DO Shantinlketan 

— 

	

;:1 1 DO GIJVVAHATI 	MR.PRADIPTA RANJAN CHOWOHURY \IR KOL1<.ATA 

	

IR AGARTALJ- 	MR.SHIVAJI ROY 	 00K KOLKATA 	INSTEAD AIR ASANSOL 

• 4 IR TURA 	- 	MR.KARTICK CH.PAUL 	 *JR KOLKATA 

	

IR GANGTOK 	MR.BHOLA NATH MONOAL 	 00K KOLKATA -'._ 

	

R CEEZKOLKATA 	MR.ARIFUR RAHMAN......... 0 	AisHILLONG 	 AGAINST SEA POST 

	

DOKOLKATA 	 MR.OIUP NASKAR 	.......
- 	 AIR GANGTOK  

	

Jj. D4KOLKATA 	. MR.OEBAPRA$AD BHATTACHARY/\ ODK TURA 

	

O KOLKATA 	•. 	MR.AJOY DAS. 	 AIGANGTOK 

	

OQKOLKATA 	MR.PRAVAS CH.PAUL • 	 OOKTURA 

	

1 I KOLMJA 	.. MR.KISHAL.AY RAY . CHOWDHURY 	AIR KEONJI-4AR 	AgeInstV.R. of Mr. Ashim 
0 	 Adhlkery 

	

IR KOLKATA 	MR.RANJAN KARMAKAR 	• 	 AIR GANGTOK  

	

R KOLMITA 	MR.1'VJAL TANEJA' ' 	
AIR GANGTOK  

	

OQ KOLKATA 	MRSUSOVAN HAZRA 0 	 DDK Gt1WAHAI 	__________________ 

	

DO. KOLKATA 	MR.ASHOK KR.GHOSH 	 • LPT BONGAIGAON 	- AGAINST SEA POST 

	

AIl KOLKATA 	. MR.SUBRATA ROY 	 AIR ASANSOL  

	

i II KOLKATA 	
-. 

MR.StJBRATA KR,GOSWAMI 	 AIR IAWANG 	 0 

• 

 

TVO~JR 	. - MR.ADYANATH.DEKA 	
• AIR NOWGAON 	 •00 

	

`JW AIf JEYPORE 	• MR;PRADIP 4cR•.OASH 	 PTMALKANGIRI. .. 	AGAINST SEAPOS 

•_3 LPJ N.LAKIJIMPUR 	MR.OIUP KRGOGOI 
I 	 AWino 	. 	 AGAINS1EAPOSL 	0 

	

I 1R DIBRUGARH 	MR.OHARMESWAR SONAL 	LPT TEZU 	 _________ 
0 

	

•' 	3 IR JEYPORE 	: MR. AKASI4 KR. BHUYAN 	 AIR JORANDA 	AGAINST 'EA POST. 

;3 DO SHILLONG - - 	MR.BLANDING YRWA 	 - iRNONGSTOIN 

	

. ;'34 00 SHILLONG 	• MR.SHINING M. KHARPRAN 	 QNGSTOU'1 	 0 ••  - 

' 
3 AIR GJWAHATI 	MR.NILMANI GHOSH 

• 	
• 	AiR OIBRUGARH 	INSTEAD OF Airflagaon 

	

'3 AIR JEYPORE 	
0 
 MR.CHIPPAOA SRINADHBABU 	DOKBHUt3ANESWAfl 	INSTEAD OF AIR Cuttbàk 

	

• . 	 --- 	 -- . .••- 

	

3 PT KA?LASHAR 	MR.SWAPAN MAZUMDER 	00K AGARTALA 

	

• 	 - -- 	 ---- - ---- 

	

3 AIR G!JWAHAIi 	MR.OEBABRATA 8AROHAN 	%PT TUENSUNG 	INSTEAD OF DOJURA 

	

'3 AIR GUWAHATI 	MR PRANJIT PATHAK 	AIR DIPHU ______ 	 . -• 

:4 IR DIPHU 	 MR.AWADESH KR. PANDEY 	 LPT6IWAN  

	

4 I AIR AIZAWJ, 	MRPRAKASH RAJ GABRIEL 	AII SAMI3ALPUR 	1 0 

	

/' 	 • 	 '. 	
0 	

0 	 .. - 

	

0,_ 	..•I. 	 ,00 	. 	
.0 	 • 	 • 	 0 	• 	 0_ 



:1 	. 	 . 	..., . 	r_5'Lt 	. 	:\•• J1 	 : 	
w_ 	• __ 	' 	 •: 

I1 I'I(ENTj 
i 	

b 	 AN1üii? 
1 	ING 	t 	 , ?j4 / I .PT PASSIGHAT . MR NARENDRA KR SIt4GH . 	JAMSIIEDPUR 	 - . 

	

ossiu.oi'ig 	MRARUN IcUMARTHAJUR 	- - ODK MUZAFFARPUR 

	

GLIWAKAII 	MR,KRISHNA KAMAL MANDAL 	t.PT AIIPURDLJAR 	 . _4 öAit— 	 . 	. 	WiTiiK ' 	T 	' 	. . . •; ii1 tAf WNU t  ' 	 ' 
 

	

R.A 	KAYAM LASK.AR 	IR SILCHAR 	 - -- 	. - . - 
IR NONGSTO1H_cRs MR.MARCELLOUS KYNDIAH 	DDK SHIU.ONG UR NON=3jjj MREMAGAID CMHYLLA 	.- 	Un SHILLONC 	• : 	 . :- 	UR SHILLONG 	- MR.VALLERICK RAPIHAP 	. 	ifl NONGSTQIN 	 . . 	. 	. Woi0— SMI LIBERTY MARBANtAHÔ --- UR SHLL1 j 	 — äOikiiJ coi-  -- .. -- .. 00K IMPHAL  1 	dR TAWANG 	MR 8AUOEV HEMBRAM I 	 )DK RHUBAEjwAR 

' 	
5 IRGIJWAI1AT1 	MR RAJENDRA KR ARORK 	DbK RANCHI w 	AIZAWI. 	- MRKAtJSHAL KISHOR PRAA6 	JAMSHEDPU1 	 – OflMA 	MR$UBHAS CH DHUA 	LPT BJsHNUpuR 

	

)DAGRTAt.A 	MR.DEBASIS CUTTA _______ 	ASANSCJI 	: 5 PT WSHNUPUR 	MRASHIS TARAFbAñ 	 \IR ASAöE 	Th'niiour_TNDA 

	

j - :- 	-_- 	 - 	— 	-.----- - 	- 5 1IPT NUAPARA . 	MR.RAM CHANORAKISSAN 	00K SAMUAU'UR 

	

5LPT UHANBAD 	MR.AIsHILESH KRVERMA 	 tBOKARO 	 WITHOUT  • 	LPT S/ItAIKE1j 	MR.OEVANANDSHARMA 	I U'TJAMSI IE6PUfl 	Will tOUt_TiVOA 01 I'T MLNI 	
AIR ITANAGAR  

	

MIDNAi'Or 	MR,CHINMOV OAN0YAPAbA3 	()tjK. BHAWANIPA1NA 	A(INSISEA POST ',! 	;r ___ 	 LiThp tAr 	AGAINSt StA P051 

	

4A. eIIAGAI I'U11 	MR. 8K SHR1VASTASTAV 	 LPTPASSIGHAT 0tP1 PUI U 	____ MR.KISHORECH.OAS 	 LPT TALCHEI 	AGAINSTSEA POST 1F'l i 'F 	MR.HIMANSU KUMAR 	 "NGUNJ 	AGAINSTSEA POST • 	 -- 	- — 	— 
07 LPTUE1flAJI 

 

	

6R KURSEONG 	MRDi[in_SIKD AR  6 IPT SAHARSA 	MR.MD.APTAB AHMEO  -u_I KI.itGUNJ - 	.  
7 00......... SIOABAO MR. BI0EMNANOA SOREN 	 LPT DUMu.  A 	

MR.SNJOY GHOSU 	(.P1 K1ARAtPUR - . . 	. 	 ---- 	- 	 — - 
--• 	- ' - 	-. — • 	7 Vi 

	_______ )0K MURSHIDADAD 	INSTEAD ONAIR flJRA 1,. )USIV1I/\fl 	MR.ABUL KAL/M RAfl3I'flI3IIUIyA 	D0I(AIZAWL 	INSTE.A0 OF AIR Belonlu -- ----- — — •--.--  

	

MAOHEPURA 	MR , PRAOEEPKUMAR •.  ______. 	.LPrSAHARSA 	INSTEAD OF AIRShiltong JtIPt JAMS' tEOPUR 	MR.ASHOKEKR.0s . 	JR GANGIOK 

	

1 4ARA3J 	MR.TARUN KR. 0EV 	.PT JIIARGRAM  

	

'L1Jt.PTJHARGRAiA 	MRI3ISWAJITNATH 	 IPT CbOCHBEHAR UNG  
SMT.DAIKHO AOAPHRO (KRICHEI'4A) 

in  
	AIRKOHAA 

Evro': 	MRKMVSMA4.$FtWARA RAO 	00K BHUBANESWAiI f8cAIRtcOHIMA_____ MRANIZOtjjjj5 	DOK KOHIMA 	 WITHOUT TNOA •8 RiMIAi 	 MR.K ASHULI 	____ 	DMCDIMAPUR 	 • I 8 0 BHUOAt',IAR 	MR.PRABIR KR MÔHANTV 	 00KTUnA 	 INSTEAD OFAIR JorenJa 

	

:- 0 ODMC BAt PE 	MR. SR OAS 	u'r BALURGHAT  I - 	- — .--------- 	-----.----- - -. --•. - - - -.- - !84JLPT 
RWI 

	

 IUE3ANG 	MR RAMESH CHANDRA 	00K G(JWAHATI 4: .WAMN,Ai MR Ai? WW 	_______ 1. 	
ROATO 	 M__PRAVi___11i1ATHY  RANCHI 	SMT, JANCY K. E. — 	JR HAZARIBAG  u(DAiTcj7 	MR 8Hy/,ijjAfl PRAA5  RSR.CHAR 	 ___ RAsiAf  : 	

iñiötJKATA 	VITHOLiT 1NDA - ___•__•__•_____•____•_•____-•-*_-* 	-----.----.--. .---- -• .•- P 	. 	. 	. 	 p 	• 	
• foHuwing modification is het thy authorized 	ol this Office Oickr No. 

29-05-200 who arc (Hi PImoIioSr, Tech. 10 E.A. 
. 	, 	• 	 - 	• 1 	PRLSENE. 	. 	• 	T1tANS1rjuuED 	.. 

!O$..! IfG 	 NJ1E 	 INS 1 CAD 01 AFR KOLKArA 	- 	- GÔPINAYH AZUMA TO  
AIR K 	TAC(Z 	MR 8WAPAN ACHARYA 	LPT1  IcHARAGPUR 	iNSTEAD Ofr 60stt nA 



 

IlASAi' mIAR(vr I to 

I 
UI()ADCMT1N6 CORPORATION OF INUIA 

DOORDARSHAN KENDRA KOLKAIA 

•CL-TV-14(3)/2002-Afl1 (EA) 	Doordarsh.,n tJl,av.in,, 
18/3, Uday Sliankar Jararii 
Golf Green, 
Kolkata - 700 095. 
Dated 	29.013.2002 

- :ORDER:-  

in accordance with the CE(EZ), AIR & TV, Calcutta order 
N.Z.Cadre-1(25)/2002--S dated 06.08.2002 the following Engineering 
Ast.istaflts stand relieved of their duties at 'this kerdra with the 
it.tructjun to report themselves for duty in the same rapacLty to 
thu new place of posiirig as mentioned below immediately. 

SI - Name 	 Date of 	Place of 
Ni:, 	 Relieve 	Posting 

I. 	nri Ajoy Das 	31.08.2002(AN) AIR, Gangtok 
2. Shri"Susovan Hazra 31.08.2002(AN) DDK, Guwahati 

They should return their Identity Card, Library Books, 
C(iiS Ca-d and other articles, ifYany, issued to them before leaving 
thi kendra and also ensure that 'NO Dues' including unsettled 
le,iv&'; remain outstanding against them. 

 

I 
Dy. l4rect.r 	Admini&tr*t4.n 

FOR DIRECTOR 	I 

Ccit'y forwarded for information and necessary action to :- 

1., Shri Ajoy Das, E.A.,, DDK, Kolkata. . 
V ".. Shri Susovan Hazra, E.A., DDK, Kolkata. 

3..The Station Director, AIR,.Gan9tok. 
4.4he'Director, DDK, Guwahati. 
.The CE(E2), AIR & TV, Akashvani Bhavan, Eden Gardens, 
Kolkata - 1 with reference. to his orders quoted above. 

6.rhe Pay & Accounts Officer, DDK Annexe Bldg., Kolkata. 
'.'The Accounts Section, DDK, Kolkata. It is 
:requested 'that LPC of the above officials may please be 
;prepared and passed on to Admntv. Section at the earliest. 

S.The Secretary, AIR & DO Employees' Co-operative Saving'; & 
Welfare Society Ltd., 00K, Kolkata. 

9. All SE/ASEs, DDK, Kolkata 
O. Transmitter - I & ii, DDK, Kolkata. 
LI. Steno. Gr-I to Director, 00K, Kolkata. 
12. Steno. Gr-Il to Suptdg. Engg., .DDK, Kolkata. 
13.' Smt. N.K. Acharya/Smt. R. Banu/Shri S. Bhattacharjee, 

'all UDCs and S/Shri B.L. Chewdhury/D. Das, all 
LflCs, 00K, Kolkata/Cashier/Librarian, 00K, Kollçata. 
Personal file of the above officials, ODK, Kolk\atajt 
'Hindi Section.  

FOR QfRE 

V 

• 	:1 	' 

' -' 	'• 	•' 	' 	• 	' 	 ' 	 '' 
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PRASI4R BHARjTI 	V 

COlip0RATiuj',  01 !NinJ) 
UWj'Ii\TI V 

H VV 	 V 	 V 	

V 	 V 	VVV 	 - 

DLd the 3rd Sept 1 02. 
• 	

• 	

V... 

Consequent on his transfer in the same capacity ide Ci..(EZ), AIR & TV (olkata's ordc t4 o.Z.Cadre_1(25)/2002_S. dtd. Shri'3usovan Hazra, Engineering Asstt., Doordar'sharj Këndra, 
ol-ka,t a b s reported, for his duties at this Kendj' on the forenoon 
f O./09/2cj3p. 	 I 

/ 

scn thzra, E, 
ic.oi1cr(1 

I 	/ 

•.)1'.j.II11it1.I 	i;1,0 Livc 	OJ:I.tcer, 
.Lw L)y. 	)irc't;oj.' (&riuirJ.. 

Th 	ChIe: 	Engineer 	i\IR & TV, Eden G,arde:ns, 	Kolkata-1 4kashvauj Ehawan, 	1 th Floor, 

The Diiector, 	DoOrdarshaij Kendr.,-j, KOlkatd 	- 

Th 	py 	. 	 Off 1cx', 	N.m. 	of I & B, 	ooj'darsh., 	GUwahj. 
. ccoun 	3tctjon-. 

V in V duplicate. 
ii. J'icdftt/ShrI 	1. .ii 	ii/Sh r.t 	R. ;i (;i/ 	t 	p. Cliuudhur•y, J1)C 

(). 

.K.JYOtI/SWtD 	.DUt'tj, 	LDC(s). 
personal File of Shri Hazra, E,. 

'I 
• i 	1d13oct'j.0 

. 
V 

••. 

/ H V 

t1 	. cJ 	 V 
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1$' 
No. 20014/2 1/83/B. IV 	

Annexure - 14 

Government of India 
Ministry of Finance 

Department of Expenditure 

New DeThi, the 14th Dec'83 

OFFICE MEMORANDUM 

Sub: Allowances and facilities for civilian employees of the Central 
Government serving in the States and Union Territories of North 
Eastern Region-improvements thereof. 	 - 

The need for attracting and retaining the services of competent 
officers for service in the North Eastern Region comprising the 

State of Assam Meghalaya, Manipur, Nagaland and Mi±oram has 
been engaging the attention of the Government for some time. The 

Government had appointed a Committee under the Chafrmanship 

of Secretary, Department of Personnel and Administrative Reforms, 
to review the existing allowances & Administrative Refonn, to 
review the existing allowances and facilities admissible to the 

various categories of Civilian Control Government employees 
serving in this region and to suggest suitable improvements. The 

recommendations of the Committee have been carefully considered 

by the Government and the President is now pleased to decide as 
follows: - 

I) 	Tenure of postingtdeputatio 

There will be a fixed tenure of posting of 3 years at a time for 

officers with service of 10 years of less and of 2 years at a time for 

officers with more than 10 years of service, Periods of leave, 

training, etc., in excess of 15 days per Year will be excluded in 

/ 	oUnUng the tenure period of.2/3 years. Officers, on completion of 
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the fixed tenure of service mentioned above. may be considered for 
posting to a station of their choice as far as possible. 

The period of deputation of the Central Government 
employees to the States/Ujn Territories of the North Eastern 
Region, will generally be for 3 years which can be extended in 

exceptional cases in exigencies of public service as well as when the  
employee concerned in prepared to stay longer. The admissible 
deputation allowance will also continue to be paid during the  
period of deputation so extended. 

mention in  confidH1 P •.wJ. Lcor 

xxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxx xxxx  
m) Special (Duty) Allowance: 

Central Governnipnt civilian employees who have all India 

Transfer Liability will be granted a Special (Duty) Allowance at the 

rate of 25 per cent of basic pay subject to a ceiling of Rs.400/- per 
month on posting to any station in the North Eastern Region. Such 
of those employees who are exempted from payment of Income 

Tax will, however, not be eligible for this Special (Duty) Allowance. 
Special (L)uty) Allowance will be in addition to any special pay and 
pre-Deputation (Duty) Allowance already being drawn subject to 

• 	the condition that the total of such Special (Duty) Allowance plus 
Special pay/depujon (L)uty) Allowance will not exceed Rs.400/- 
P.M. Special Allowance  like Special  Compcnsatoy.  (Remote 
Locality) Allowance, 	ofl5truc[jon,' Allowance and Project 
Allowance will be drawn separately. 

Sd/S.0 MAHAL . 
Joint Secretary to the Govenm-ent of India 
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I. 

'A'T 

Subj ec t  

• 	F,Nt I 
(;ovciIr1,e,it of liidj 
Ministry ofFinance 

J)epa it ilicri?. ) (1 X.pcnd i u re 

New Delhi dated the 29th M 	2002 • 	.: 	•, 

1)11 I( I Ml'AIOR,1NDU/f 

Special Duty Allowance tot CIVi1i)fl CiT)J)IqyCC5 of' tljt' (ti ii Govcrri,1t 	•SCrvjii' in the State arid 	itiic,, 	lcrr;torie 	1 Nc Iii Eastern Region including S ikk jim 

The undersigned is (lirecte(l to relr to this DCpaI't,IItSrII 's OM No.20w ti 'x E. IV dated 11. 2.83 and 20,4. 987 
re with ()M Nø.200 14/16/86.f jy: 11(H) 2.88, and OM No. 'ii (3 )/95-E 11.(13) di. 2.1 1996 on the subject inenhio,icd ahm t  

Certain incentives were rantcd to 
Central Goven,n,crt 'employees posted in NE region vide OM dt 14.12.83 SpcciJ Duty Allowance SDA) is one of the 

mccntjVes granted to the Central Gover,miet,t CmpIoyec. 
having All India 'Ii an Ir 

Liabilit y
' '[he flccessai'y cJilica(jo, fur dcIerminiig the All India Transfer 

J.iabjIjt, was Issued vide OM dt 204 87, layIng 
down that the All 

India 1 ranslu I iitbititv ol the members 
 of any service/cadre or incumb,jis of any post/g roup:of1)os( has to he 

determined by applying the tests of recruitrijeti, zonc, Pr'omo'tjri 
zone etc wilether recWjtIic,, to servicc/cadr&1305, has hcn made on All India 

l)flSi5 aiicl whether promoflon is also done on the' bai of an all India 
	 SCflIon it1' list lOt the servkcadre/1)ost as a whole A Were cla 	ii the apoiiu(rr,i, letter to the cit 'ct 

(ha the pc: ori 	'HU mdd is liable to be ft iinsfu, d nnywl)( n iii I iiU,a dat hint cligthlc 	I tic grant of 'pcc1al f)iov Allow.111ce 

	

• 	 ' 	 ' 	

• 	 H 

• 3. 	
Some employees Working in NE 'Cu)rt wlm weno 1igjbIe fn giant of' Special l)uf y AJlowancc in accorda.n,c( • wit Ii the oi'den's issued 

di'om titHe to f in 
agitated the issue of payrncr,t of, 

 SeciaI Dut 'AhJowa)lc( to 1tht, helonc ('A 1, Guwahati I1rjli 
and iii certajip Cases CAT uphcld the J'raycr 01' fliJ)IOVCc 	'Ice 

Central 	 riled alfl)caIs against ('Al' orders Which ha Vc been dcei(Jc(l l'y Supnejji (201ji't of' India in Ivou, of UOJ,
Jot,' He Su;n'crne Court in jUd;etnt'iit delivered on 209 94 (in Civil Appeal N, :1251 o 1993 in (lie C;isc of Vol and Oi S. Vijaya Kunmi' and Or's) have 'ipheld h SUl)j1)jSs)IIS of the QovcrnhIj11f of' lndj that C G, 

civilian Employees who have All tmdia Transfer IJiabily flre CiI itI I 
to the grant of Special Duty Allowance on being posted to any sta(iO in the North • 	Eastern Region from Outside the region nd Special 

Duty A1IOW,ICC Woul(l nut lie payable merely because of' a c!ausC in hc appoint 'Bent order n'thting to All I 'idi:i Transfer Liability. 	• 	" 

4 	
In a rccCt,I appe:il filed by Telcet,n m  I )cpar llncnt ('Civil Appeal No, 7000 I' 

2001 	arising out of Sli' N(j 5455 , 017 1999), Surt'c,,le Court of lndia.lias urdet cd on 5 10.2001 bat this appeal. 	
covi'ed by the jiiIcni, c 'I' this ('owl ii he CaSe of (i & 

	

S. vs. S. Vijayaku,' 	& Do rcpoitC(l 's I 991 (Ssnpp,3)' 'SCC, 649 arid 111h c\vot case of,  1101 & Ors vs': Exciaji ive 	)f1i cci 	• 	ion • G omm1, ( ' I ' s 

I 



"c  

(Supp. I) 5CC, 77. Theifore, this appeal is to be allocd in liivour of I lie. U( )l. The. 
Hon'ble Supreme Court further ordered that whatever amount has been paid to the 
employees by way of SDA will nul in aiiy e.Ve.flt, be recovered froni them espite ( 
the thct that. the appeal has been allowed. 

5. 	in view oF (he aforesaid judcnicni s. (he crit cri for payincilt (f Spulnl I )ul v 
Allowance, as i ipheld by the Su;iieine court, I:; (:Jtcratcd a under- 

"The Special Duty Allowance shall be adinisable to (ciiiial (kivcin,iient 
employees htving All India hans Iir l..iability Oil poslitig Oi North Jaiet ii 
region (i ticluding Sik(i iii) lioni outsidt2 the iCgiOii 

All cases For grant of Special Duty Allowance includiiig those of AU 	Il3(lt;t Scr 'i(fl 

OffiCerS may be regulated strictly in accordance with the above inenti( 1)1CC I ci it ci 

6. 	All 	the 	Ministrics/i)epartments 	etc. 	are 	i'equdstcd 	to 	keep 	the. 	above 
instructions 	in 	view 	for 	strict 	compliance. 	Further, 	as 	per dircctioii 	U I 
Supreme Court ;  it has also bccii decided that - 

The 	amount 	di'cady 	iad 	on 	account 	of 	Sptcial 	t)uty 	A llov.';i rice 	tc 	the 
ineligible persons not quablying the CI iteria ineuboned in 5 above oii ()i hcfn c 
S I 0.200 t 	which is the date of judgemeni 	of the Supreme ('01 iii, 	I 	he 
waived. 	However, recoveries, ii any, already iiiadc riced not be rciii nilcd 

The anlount paid 00 account of Special l)ut y Allowance to iiiel iib(c 
atcr 5. I 0.2001 will be r ccovcrej. 

7. 	These orderN s will be applicable Inhiftilix iiiuIw(iis for regulating the dai 	is oF 
Islands Special (Duty) Allowance which is payable on ilic analogy of Special 	I )nty) 
Allowance to Central Govcrn,nent Civilian employees. Serving in (lie Atidainan & 
Nicobar and Lakshadwcep Groups of Islands. 

8. 	In their application, to employees of indian Audit & Accounts l)cpar'linciiI. 
'these orders issue in, consultation With the Comptroller and Auditor General of India. 

(N.P. Siu'h) 
Uudcr ; Secrnry to the (;os'citiiint of bum. 

All Ministries/l)epartrncnts of the Government of India, etc. 0  . 	
0• 

Copy(with spare copies) tO C&A.0 1  UPSC etc. as per standard endorsemon' 
list. 	 . 	. 	. 
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r  The D!rector, 	 I. 	/ 
Doordarshan Keidra, 	 A 

Guwah;. 	 1 9 f ç 
( I hrough proper channeIr 

Sub: iuçiist for payment of Special Duty Allowance (SDA);aN.E Iackage payable to the Central 
&ovt. Employees on transfer to North Easterfi'Rcguon fromoul si(le stations. 

Sir, 
'.iay I have the honourto intimate that I havejoined my duties in the Doordarshan Kendra Guwahati on 

05.08.0 on i ouine transfer from Doordarshan Kendra, Kolkata, West Bengal, a station out side th J.F. 
Region, )jt . II date I am not being paid the SDA without any office order or reason. 

Sp ( ial l)uy Allowance or SDA is a part of the Special North-East Pay Package. allovcd to (.aI 

Govt. ct t.i: As per rule (vidc Central Govt. aM, (fated 14.12.83), the Sl)A is pavabk to a Central ( 

Employe' esteJ at the North Eastern Region if: 
l-.t ias All India Transfer liability, 
I-It ;;as been posted to any station in the North-Eastern Region (viz Assam. Mehalaya. Macon. 

Nagalani, Sikkim, Tripura, Arunachalpradesh and Mizoram), from outside the region. 
lid 11l I! the boe neiitiôied criei'Ti. 1 .  vas r'ruited i'n this Departtiwnt under the lnfoimat;on & 

l3roadcas ilig Ministry through competitive examination. The eligible Indian citizens all over the cowltry 

were allowed to appear, and the selection was done on the basis oi merit. In the ol1r of my appointflllt the 

terms ani conuitions of all India transfer liability is clearly mentioned. Neither the authority nor the enotoyce 

(:an deny this fiu. At present. I am being iratisferred within the Fast Zone and North Fast /one 

l3eugal, 13i1ar. (')rissa, Jharkhand and North Eastern States. I am always willing to serve the retnainhi o;iit ut 

my Country. il' t .rdered so and califlol deny such translr as per the terms and conditiOnS (It m appoItlflL'U. 

Moreov,:r cur S.niority and Promotiohis are done on all India basis. We are being allowed iihci Ni'  

beli like 1)1 kA, SCA, Joining-time etc, but deprived ol the Sl)A, which is tnt:ili eo:nr.tdi 	:' 

baseless as all :: C the incentives of the N.E. Package and all ol' them are supposed In he paal 	ietic. .tnj not 

separate iv. 
I ceme to know through reliable sources that due to zonal transfer liability of my cadre the t)\ has 

been ceasd. 3ut as per rule it was never been a criteria for not getting SDA. ,\s per the original O.M.. the 

SDA is p.st'rde to the Central Govt. Employees on transfer to the North Eastern Region from the stat I.IflS out 

side the reg.on with All India transfer liability. The N.E. Region is considered to be a "diflicult zone" and 

main intitin of the Govt. of india and sprit behind the O.M. is to provide an incentive to attract and retain 

the con'çete t employees on transfer to this Region from out side stations, irrespective of states and provinces 

the eir 1- ioyes belong. For the same reason SDA is not allowed for the period when a Govt. servant stays oul. 

of th. .'egic.i on leave/training etc i.e. when he could not be retained in the tegion. I have come from outside 

of this rrtio and as I have already mentioned that I am liable and ready. to be posted any where in India 

Origint.' 	ny cadre used to be transt'erred on all India basis. The cleat ion of Zones is an .dm mis . ;t 

matter i d .'lio will be transk'red where is the discretion of the authority. The cteat ton 01 .1 IIC\% si.' 

bifurcst n ot aitv district by the Government doer not condense or cease an' facilitv / wel tai c of j'rt 

Citizens. A .er the creation of zones. I never became a resident o I' the NI . Reciun rather, i . 1 1 11 rem:. 

out side ti.iploye and have been odercd to serve in the "difficult zone". 

So J . the original O.M. of the N.E. I'ackage including SD4 has neither been a,,ienderl nor 

against those o,/outside employees. being iran.sferred within the zone.. The Hon 'He Supreme Coun verdict in 

o pariicula 1.1,'. Vijaykumar 's SD..1 ca.ce did put forward ajudgineni 1/lot a 'mare clause a/A/I India trwi.'jer 

liability E'l 1. 1w appointment letiri does not efigibie any employee to get SDA '. But it was aludginent a',ciinSi 

those wniove'.r like Mr. Vjaykunia,' who are having All India iran.v/i'r Iiahilii,t' in the appointment / err hut 

ore Llp/.Oi?l!Co at this NE Region and never been ira,isfL'rred beyond the 'V. E. Rc,c.,'ion. So %iroiig 
inwipretailoil 'ft/ic Hon 'ble Court 's verdict would he very unfortunate and undue hardship will ini1.cici and 
exaggei'aIe the moral of the deprived employees impeijècily, in spite of obeying the orders of rout mr rans/er 

to this 'hard zoae "from the out side stations. 	 - 

In view of the facts and circumstances, it is again requested that I may please be paid ti actual 

entitle,Iellt ofSI)A with the salary of August'05 with lull retrospective benefit of arrears from the dee of my 

entry in the North Eastern Region. Otherwise, I shall presume that my entitlement of Sl)A is bei (jellied 

nd/will have 	other way but 10 appeal before the Court ofLaw l'orjustice.

ZY,  I'hnking you, 

Yours hiithRill 

1~uwalvt i *. 	
' 

Date: l'iI005 
(Asok Rr. t)c) 

yt.. 	 SEA. 1)1 )j. , 

The Dirento' (leiierals. l)oordarshai/ A IR, New Delhi. ---- For info. P1. 

The I)' . i', 	.__.- __T,eiieraL ( N FR). t)oot'darshan. Ghv. ----- For info. P1. 



 &J-9 E h Kendra, 
y ahati. 

(Through proper channel) 

Sub: Request-for payment of Special Duty Allowance (SDA), a N.E. Package payable to the Central 
Govt. Employees on transfer to North Eastern Region from Out side stations. 

Sir, 
May I have the honour to mtimate that I have joined my duties in the Doordarsharj Kendra Guwahati on 

on routine transfer from All India Radio, Kolkata,, West Bengal, a station out side the N E Region 
but till date I am not being paid the SDA without any office order or reason. 

Special Duty Allowance or SDA is a part of the Special North-East Pay. Package, allowed to Central 
Govt. staffs. As per rule (vide Central Govt. O.M. dated 14.12.83), the SDA is payable to a Central Govt. 
Employee posted at the North Eastern Region if 

He has All India Transfer liability, 
He has been posted to any station in the North-Eastern Region (viz. Assam, Meghalaya, Manipur, 

Nagaland, Sikkim, Tripura, Arunachalpradesh and Mizoram), from outside the region. 
I fWfill all the above mentioned criteria. I was recruited in this Department under the Information & 

Broadcasting Ministry through competitive examination. The eligible Indian citizens all over the country 
were allowed to appeai, and the selection was done on the basis of merit. In the offer of my appointment the 
terms and conditions of all India transfer liability, is clearly mentioned. Neither the authority nor the employee 
can deny this fact. At present, I am being transferred within the East Zone and North East Zone i.e. West 
Bengal, Bihar, Orissa, Jharkhand and North Eastern States. I am always willing to serve the remaining part of 
my Country, if ordered so and cannot deny such transfer as per the terms and conditions of my appointment. 
Moreover our Seniority and Promotions are done on all lndiabasis. We are being allowed other North-East 
benefits like DHRA, SCA, Joining-time etc, but deprived of the SDA, which is totally contradictory and 
baseless, as all are the incentives of the N.E. Package and all of them are supposed to be paid together and not 

• 	separately. 
• 	 I came to know through reliable sources that due to zonal transfer liability of my cadre the SDA has 

• 	been ceased. But as per rule it was never been a criteria for not getting SDA. As per the original O.M., the 
• 	SDA is payable to the Central Govt. Employees on transfer to the Noith Eastern Region from the stations out 

side the region with All India transfer liability. TheN.E. Region is considered to be a "difficult zone" and 
main intention of the Govt of India and sprit behind the 0 M is to provide an incentive to attract and retain 
the competent employees on transfer to this Region from out side stations, irrespective Of states and provinces 
the employees belong. For the same reason SDA is not allowed for the period when a Govt. servant stays out 
of the region on leave/training etc i.e. when he could not be retained in the region. I have come fro'h,,utside 
of this region and as I have already mentioned that I am liable and ready to be posted any where in India. 
Originally my cadre used to be transferred on all India. basis. The creation of Zones is an administrative 
matter and who will be transferred where is the discretion of the authority. The creation of a new state or 
bifurcation of any district by the Government does not condense or cease any facility / welfare of particular 
Citizens. After the creation of zones, I never became a resident of the N.E. Region rather, I still remain an 
out side employee and have been ordered to serve in the "difficult zone". 

So far, the original O.M. of the N.E. Package incjuding SDA has neither been amended nor mod/Ied 
against those of outside employees, being transferred within the zones. The Hon 'ble Supreme Court verdict in 
a particular Mr. Vyaykumar 'S SDA case did put forward a judgment that a 'mare clause of All India transfer 
liability in the appointment letter does not eligible any employee to get SDA'. But it was a judgment against 
those employees like Mr. Vyaykumar who are having Aii'lndia transfer liability in the appointment letter but 
are appointed at this NE Region and never been transferred beyond the N.E. Region. So, wrong 
Interpretation of the Hon 'ble Court's verdict would be very unfortunate and undue hardship will impact and 
exaggerate the moral of the deprived employees imperfectly, In spite of obeying t,he orders of routine 'transfer 
to this "hard-zone "from the outside stations. - 

• 	In view of the facts and circumstances, it is again requested that I may please be paid the actual 
entitlement of SDA with the salary of August'05 with full retrospective beneft of arrears from the date of my 
entry in the North Eastern Region. Otherwise, I shall presume that my entitlement of SDA is being denied 
and I will have no other way but to appeal before the Court of Law for justice. 

ingyou, 	 -' 

10 

1908 	

Youra täithfuHy, 

2005  

Copy to 	 .i' 	SEA, DDK, Guwahati 
• 	 . 	 A 

The Director-Generals, Doordarshan I AIR, New Delhi. 	#oThfo. P1. 
The Dy. Director General (N.E.R), Doordarshan, Ghy. ---For info. P1. 



To 	•• 	, 	 . 
The D4 tor,  

, bordaishanKendra, 	 '. 	•340 	: 

Aj  
Gsiwaati. • , 	. . 	: 	 . 	 ' 

(1hrotigh proper channel) 
.— 	.,. 	 •\._.__- 

Sub: Request for pa:"ient of Special Duty Allowance (SDA), a N.E. Package payable to the Cejitr.il 
Govt. Employees on transfer to North Eastern Region from out side stations. 

Sir, 
May I hav the honour to intimate that ihave joined my dutiesin -the Doordarshan Kendra Guwahati or 

03.09.02 on ro-eimt ,  transfer from Doordarshan Kendra, Kolkata, West Bengal, a station out side the N.E. 
Region, but tiE. Jate am not being paid the SDA without any office order or reason. 

Special s'Uty Allowance or SDA is a part of the Special North-East I'ay Package, allowed to Central 
Govt. staffs. As pet' rule (ide Cencrnl Govt. O.M. dated 14.12.83), the SDA is payable to a Central Govt. 
Employee pOS1; 1  at the North Eastern Region if: 

He has itlI ndia Transfer liability, 
He ha xn posted to any station in the North-Eastern Region (viz. Assam. Meghalaya. Manipur. 

Nagaland, 'kknTripura, Arunachaipradesh and Mizoram), from outside the region. 
I fulfill all d.e above mentioned criteria. I was recruited in this Department under the Information & 

Broadcasting Min:.try through competitv examinaion. The eligible Indian citizens all over the country 
were allowed to api ear, and the selection was done on the basis of merit. In the offer of my appointment the 
terms and conditionE of all India transfer liability is clearly mentioned. Neither the authority nor the eiiiployee 
can deny this fact n present, I am being transferred within the East Zone and North East Zone i.e. West 
Bengal, Bihar, Orissa Jharkhand and North Eastern States. 1 am always willing to serve the remaining part ol 
my Country, if urderd so and cannot deny such transfer as per the terms and conditions of my appointment 	 j 
Moreover our enioriy and Prdmoiàrisáiedonèdñ älFlnclit basis. We are bding allowed other North-Easi 
benefits like DHRA, 3CA, Joining-time etc, but deprived of the SDA, which is totally contradictory anC 
baseless, as all are the nicentives of the N.E. Package and all of them are supposed to be paid together and no: 
separately. 

I came to know through reliable sources that due to zonal transfer liability of my cadre the Sl)A has 
been ceased. But as pe.c rule it was never been a criteria for not getting SDA. As per the original G.M., tI 
SDA is payable to the entra1 Govt. Employees on transfer to the North Eastern Region from the stations at; 
side the .regiol\ with Al India transfer liability. The N.E. Region is considered to be a 'diI'Iicuit zone" a 
main. intention i the Govt. of India and sprit behind the Q.M. is to provide an incentive to attract and retain 
the competent (r:)i'JYeeS on transfer to this Region from out side stations, irrespective of states and province. 
the employees :&c:.g. For the same reason SDA is not allowed for the period when a Govt. servant stays Oil 

of the region u !eu?e/training etc i.e. when he could not be retained in the region. 1 have come from outsi( 
of this region s.d is I have already mentioned that I am liable and.ready to be posted any where in India. 
Originally my ad a used to be transferred on all India basis. The creation of Zones is an administrative 
matter and v iø will be transferred where is the discretion of the authority. The creation of a new state or 
bifurcation any cistrict by the Government does not condense or cease any facility / 'elfare of particular 
Citizens.. After the reation of zones, I never became a resident of the NE. Region iathcr. I still remain an 
out side emplo .  ac :id have been ordered to serve in the "difficult zone". 

So far, ih. or ginl O.M. of thI' N.E. Package including SDA has ,iili,' been cunended nor ,iioth/ied 
agathst ihot f ozi!de employees, being :ran3j6'red within the zones. 71w Hon 'b/c Supreme Court i'c,'dici in  
a particular Mr. 'jayAumar 's SDA case did put forw.7rd a judg,nent that a 'mare clause of All India transfer 
liability in the aj.nointment leueraoes not •/ligible 0,/v ewployee to get SDA '. But is was ajudgtncnt against 
those employees like Mr. VUaykumar  who are having All India transfer liability in the appoinhlneni letter but 
are appointed' ai hi.c NE Region and never been transferred beyond the N.E. Region. So, ;t'rong 
interpretation of the Hon 'ble Court's erdict would be very unfortunate and undue hardship will impact and 
exaggerate the nzcra' of the deprived employees inzperfe!l in spite of obeying the orders of routine trunfrr 
to this "hard zone "from the out side stations. 

In view c,fthe facts and circumstances, it is again requested that I may please be paid the actuat 
entitlement of SDA with the salary of August'05 with full retrospective benefit of arrears from the date of my 
entry in the North Eastern Region. Otherwise, I shall presume that my entitlement ofSDA is being denied 
and I will have no other way but to appeal before the Court of Law for justice. 

Thanking you, 

,_,.... 	 Yours liithfiuIIy, 
Guwahati. 	 .1 

Datei 19.08.20 
(Susovan Hazra) 

SEA, DDK, Guwahati. 

The Director ( wrals, Doorda 	.l AIR, New Delhi. -----For info. l"I. 
The Dy. Direa'jr 4 )neral (NETZ' rdarshan, Ghy. -----For info. Ph 
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CenLrai Ar: 

. 	28FEB2O 

IN THE CENTRAL ADMflISThATWE TRIBUNAL 
GUWAHATI BENCg GUWAHATI' 

1N:TfLE MADUR OF 
OA NO, 229/2006 
Shñ A.K. Dcy and others 

.Applicants 
-Versus- 

Union of India & others 
Respondents 

-AND- 
IN TEE MATTER OF 
Wiitten Statement submitted by the Respondent No. 1 to 

CE 
COG 

1i1 . 

WR1TTN STATEMENT: 

The hwnble answeiing respondents submitted their wiitten 
statement as follows: 

i(aj 
................ 1c..tI"-..

r  

...................and respondent No...I ...........in the 
above case. I have gone through a copy of the application served on me and have 
understood the contents thereof. Save and except whatever is specifically admitted in 
this wiitten statements, the contentions and statements made in the application and 
authoiized to file the wiitten statement on behalf of all the indents. 

The application id filed unjust and unsustainable both facts and in law. 

That the application is bad for non-joinder of necessaiy parties and misjoinder 
of unnecessary pailies. 

That the application is also hit by the princp1es of waiver estoppels and 
acquiescence and liable to be disnth sod. 



2 

(e) That any action taken by the respondents was not stigmalic and some were for 
the sake of public interest and it cannot be said that the decision taken by the 
Respondents, against the applicants had suffered from vice of illegality. 

	

2) 	That before travening the paragraphs of the Original  Application the 
respondents would like to give the Bnef Histoiy of the case. The Hon'ble 
Tñbunal may be pleased to treat the Bñef Thstoiy as an integral part of the 
Written Statement. 

BnefHistorv 
1. For the puipose of the ànlire netwoit for AIR & Doordaihan have been 
divided in 4(four) Zones Le. Noilh Zone, East Zone, South Zone, and West 
Zone. The each lone consist of West Bengal, Orissa, Bihar and all the 
7(seven) states of Notth East and was under the control of Zonal Chief 
Engineer ( east lone); AR & Doordarsban Kolkatta in respect of the 
Engineeiing & Technical cadres- Technician, Sr. Theck Engg. Assistant and 
Sr. Engg. AssIstant. The Transfer liability in respect of the cadre is within the 
Zone onIy The applicants were initially appoined as Eng Assistant by the 
Chief Engineer (EZ). 

The applicants were subsequenity transferred to NER, which was within 
the East Zone only. 

The East Zone was comptises of the s1tes of Ojissa., West Bengal, Bihar 
all the states of North Eastern Region. The applicants are liable to transfer any 
of the states of East Zone as per recruitment rules framed by the Govennuent 

	

- 	 - 	 - 	 - - 	
- -------.- --- - 

time to time. 

The Minimy of Finance vide its 0. M. No. 20014/3l3-E.1V dated 14-12-
83(Page I27ICor.) granted certain incentives to the Central Govt. Civilian 
employees posted to the N.E. Region.  One of the incentives was payment of 
Spàciai Duty Allowance (SD A) to those who have All India Transfer Liability. 
It was subsequently clarified vide Ministry of Finance 0. M. No. 20014/3/83- 
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E.IV dated 20.4.1987(Page 123/Cor) that for the pulpose of sanctioning SDA 
the All India Transfer liability of the members of ant seivice/cadre /post has 
been made on all India basis and wheiher promotion is also done on the basis of 
an all India common scnioiity list for the seMce/cadre/post as a whole. A mere 
clause in the appointment kiter to the effect that the peron concerned is liable 
to be transficnvd any where in India, did not make him eli1le for grant of 
SDA. 

The applicant has been transfer/posted within the same zone only for 
which be has been recniited as regmis payment of SDA dwing his posting at 
Guwahati It is submitted that SDA was paid to the staff in NE Region till the 
case was fin decided by he Hon'ble Sic Court of India vidc Judgment 
dated 20.9.1994 in Civil Appeal No. 3251 of 1993 filed by Goit of India Vs. S. 
Vjay Kumar and otheN. In view of the above judguent of the Supreme Court 
ad subsequent order issued by the Minisliy of Finance only those staff who have 
all India Transfer liability and posting to NE region from outside the Region are 
entitled for grant of SDA. The applicant does not fulfill these two conciliations 
and therefore not been allowed SDA as per edsting instmctions of the Ministty 
of Finance. 

The Hon'ble Supreme Court judgment dated 20.09.1994 in Chil Appeal 
No. 3251 of 1993 has held SDA is payable only to those employees whom do 
not belong to NER and who have been posted in the Region will All India 
Transfer liability. The employees who are employed locally or zonal basis and 
do not have all India Transfer liability are not entitled for SDA not withstanding 
the existences of Afl India Transfer liability clause in his appointment letter. 
The applicant wapointed locally, transfer Iocaflyd_his seniority, 

-S---- 	 :- 
promotion cases etc. are maintained by zonal Head Office and not on All India 

That matter of payment of S[A to employees of Doordarlian Guwahahti 
has been examined in the Directorate General, Doordarshan and decision have 
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been communicated vide OM No. 3/18/2000-S-IV dated 20.10.2000. It has been 
clarified that SDA is payable only to the employees who do not belong to NER 
and who are posted in the NE Region with All India transfer liability. The 
employees who are employed locally or zonal basis and do not have All India 
transfer liabilily are not entitled for SDA not with standing the existence of all 
India transfer liability clause in the appointment letter. The applicant does not 
have all India transfer liability and transfer/posted locally within the same zone. 

Photocopy of the DO's OM dated 20.10.2000 is 
annexed herewith and marked as Annexure- RL 

S. The applicant has been provided the benefits as per. entitlement with other 
Central Govt. Civilian Employee. The SDA has not been granted to the 
applicant as is not entitle as per Rule. 

The Respondents did never act coniraty to the Constitutional mandates. 
The claim of the applicant for grant of SDA is baseless and hence it is not 
maintainable in the Hon'ble Tribunal. Hence the Original Application is liable 
to be disniissed 

The applicants have opted to work in any Region and he abs been 
transfer/posted in any Kendra/stalion of Doordarshan in the zone only. He 
applicant is not entitled for SDA under the circumstances as stated pre-paras. 

ii. The applicants belong to the East zone and his transfer/promotion/posting 
cases has been considered within the zone only that to maintain by the zonat 
Chief Engineer office. The Ministry of Finance has clarified that SDA is not 
entitled to a person belonging to outside NE Region but he is appointed and on 
first appointment posted in NE Region/East Zone after selection through direct 
recnii*ment made on all IndIa basis and having a common/centralized seniority 
list and all India transfer liability. 

F 
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A copy of the letter issued by the Cabinet Secretaiy, Mlnistiy of 
Finance is annexed hercwith and marked as Annexure- R2. 

That the applicants' claim for grant of SDA is baseless. Hence the 
application is not maintainable in the Hon'bte TribunaL 

That similar pattern of ease with Hon'ble Gaubati High Court, Guwahli 
vide No. WP (C) No. 7012006 petitioner is Slui S. K. Raha, 9 of DDK, 
Guwabati Vs Union of India. 

That with regard to the statement made in paragraph ito 4.2, the 
answering respondents do not admit an1hing except those, which are in the 
record and based on legal foundations. 

That with regard to the statements made in pargrapbs 4.3 to 4.12  the 
answering respondents do not admit anything contraly to the record of the case. 
The answering respondents beg to rely and refer upon the statement made in the 
brief bistoiy of the case and fwlher submit that the applicant has been 
transfeired/postcd within the same zone only for which he has been recruited as 
regards payment of SDA dwing his posting at Guwahaii It is submitted that 
SDA was paid to the staiiin NE Region 1111 the case was finally decided by the 
FIon'ble Supreme Cowt of India vide Judgment dated 20.9.1994 in Civil Appeal 
No. 3251of 1993 filed by Govt. of Subsequent order issued by the Mlnistiy of 
Finance only those staff whóhave all India Transferliability andposting to NE 
Region from outside the Region are enlilled for grant of SDA. The applicants do 
not fulfill these two conditions and therefore not been allowed SDA as per' 
existing instructions of the Ministiy of Finance. 

The mater of payment of SDA to employees of Doorclaiuban Guwahahli 
has been examined in the Directorate GeneraL, Doordamhan and decision have 
been communicated vide OM No. 311 812000-S-rV dated 20-10-2000. It has 
been clarified that SDA is payable only to the enijloyccs 'who do not belong to 
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NER and are posted in the Region will All India Transfer liability. Th 
employees Who are employed locally or Zonal basis and not have All India 
transfer liability are entitled for SDA not with standing the existence of All 
India Transfer liability clanse in appointment letter. The applicants do not have 
All Jndia transfer liability and tra felTed/posted locally within the same zcnç. 
(Annexurc-Ri) 

Thai with regard to the statement made in paragraphs 5.1 to .1, the 
answeiing resjx dents beg to rely and refer upon the statements made above 
and submit that the L{on'ble Gauhad High Court in similar case has been 
pleased to hold that the employee who have been transfer/posted witbin.Zone, is 
not entitled for SDA (WP (C) No. 70/2006, Shñ S. K. Raha —i's- Union of India 
& oi). 

That in view of the submissions made above the applicants are not entitled 
for SDAS The preent OAs devoid of meiit hence liable to be dismissed with 
cost. 

- 	 - 	 - 	 - 	 -• 	 - 	 - 



(&) 

VERIFICATION 

I 	 q 	. 	 ......... .., aged  

about 	 years 	at 	xósent 	working 	as 

........ 

,who is one of the respondents and taldag steps in this case, being 

duly authorized and competent to sign this verification for all respóndetns, 

do hereby solemnly aiIrm and sate that the slatement made in paragraph 

	

,, L • 	I,) 	 areirue 

to my knowledge and belief, those made in paragraph. 

2 beingmauerof records, are 

true to my information derived there from and the rest are my humble 

submission before this Humble Tribunal. 1 have not suppressed any material 

fact. 

And I sign this verification this -24-----th day of 	2OA727  4' 

tOrNT 
Dy. Director Qenerat (NER.11) 

000rdarshan, Assam 
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(Typed Copy) 
PRASARBHARJIj'I 

BROADCASTflC CORPORATION OP INDIA 
DG: DOORDARSJ 

MANDIHOUSE:NEWDELH 
No.3/18f2000S.W/ 	

Dated : 20-10-2000. 
OFFICE MEMORANDUM 

Sub: Payment of SDA to employees posted in NER in Doordarshan. 

It has come to the notice of this Directorate that Specat(Duty) Allowance is being paid to some of the non entitled employees of I)onrthrshan pnsted/Wo*ing-in North East Region. It has been clarified from time to time by the instructions issued by this Directorate on the subject that Special (Duty) Allowance is payable only to the employees who do not belong to North East Region and who are posted in the Region with All -India transfer liability. The employees who are appointed locally or on 

fil
Zonal basis and do not bavc All India transfer liability arc not cntiticd for SDA not withstanding the 
odstence of  All India transfer liability in their appointment letter. 

All concerned are, therefore 1  directed to follow the above instructions strictly. It is further directed that in case SDA is being paid to any non-entitled employees the  payment may be stopped immediagtely and the amount paid against SDA enoneously be recovered after giving a notice 
and a chance to represent and considering the representation. The action taken in this regard may be intimated to this Directorate. 

This issues with the approval of DDL3(A). 

Sd!- 
(S.M.EAJAJ) 

To DEPT  

1. DDG(NER). 

2.rs 	 long!Imphal FKohi ma/Agartal a/Sil char /Tu/Itariagar/Aizwal. 
Station 
SE-PPCDoord&shan Guwahati. 

lri 



512/2 14/93-TV(A) 
GOVERNMENT OF INDIA  

-MINISTRY OF INFORMATION'& 13ROADC!STING 

New 1eihi, Dated 2  16th January,1997 

Il 

To 

•1. 
. 	

. 

• The Director General, 
All India Etadlo, 

• Parliament Street, 
New Delhi 	

0 

The 1ireotor General, 	S 

- •-Doordarshan, 	. 	. 
Mandi hbuse,New Delhi 

tbjéct: Grant of Special DutyAliowance to the employees 
• of AIR/Doorda.rshan posted in the North-Eastern 
Region. 

• 	. 	. 

S... 

I am directed refer to this Ministry's letter of 
even;flumber dated.,29,.IP.1993 on'the above subject and to 
:inform that in p.1rsuanc6 of .judgement9f Hon'ble Supreme 
C'urt dated 20.9.94 'iñ:C.,A..No,.351f 193 inUOl and Others 
fs.•S.' Vijayakuinar.'and.OtherS ardsubseUeflt instructions 

,Ministryof .Finnedontained.ifl their OJI, No,11(3)/95-EII(B) 
edi.2,1.1996,'t1e Ministry's rder dated 29.10.1993 stands 

-paa'tiaIlywithdrawn to the. extent that the Specia., 1 DUtY 
.A1lowance.wil. not.be.admissLb,e nereiy on the rnd.that 
the dlause o All India Transfer Liability is heFe in the 
ffer.Of.apintment but shall- be admissible only tQ're 

emp1oyees wb are actually ,  re cruIted/transferred/Promoted on 
India. Basis:tAccordiflg1y, •theamount paid as SDA to 

uch ineligible..t employees, after 20.9.199 14 may be recover.ed. 
The.recvery'.o. the amount aidThif ore 20.9.19914 may be 
wa1ed .• 	,. 	: 	• 	- 

. 	. 	. 	 . 	... 	- 
/ All a.................. iction. taken. report may kindly be furnished to the 

jJ1i .try within a periodof one month. 
• 0 	 S . . 	 . 	 - 

Yours faithfully, 
' 	 Sd!- 

( V.K. SHARMA) 
Ujce' Secretary. ,to.the Government of India 

.Tele : .338 147514, 
yto. 4  
g33,t Media Heads of the Ministry of I&B he  

	

,Zinistry.of I&B.' •••0,0 	
• ••. S . . • 	 ••• 0 	 . 
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cre.táries/Directors/DePUtY- Secretaries/Under 

/ 	•1 
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B%Ct'

INTHE (2ENTRA I AfIVE1iRflUNL 
'T' 	'7 itvAiittij uinlij. t.'rVAriA1i 

I. : 

in the mtter ot-; 

Shri Asoke Kumar-De-&-On- 

- 	.pp1içm 
' / 	1 

Union of 1ndla&Om_. 

... .... RcsponIcnts._- 1  
-Afld 

bith master off- 

Rejoinder sttbniitted by the applicantsjn, 

reply 	• 	—written--statements 

iihmitted 1w the respowdwLc - 

The li:ants above named most humbly 

undei; - 

That the applicants categorica]ly deny Ihestatement&.iide •inIararaphs.,. 

and (e) of the written sthtement -saveadxcept-- ri ich are—. 

borne out of iecord md further beg to 

honafkie arid for the ends of justice. 

2. 	That with regard to the tatement 

written statement, the appl :ants (:ateg 	JyTdenytbsnimsaveand _ 

except which are home out of record and -ft1rther-heg-to-stte-that-aii..-the_... 
epJcnt are ridnt of West Benp-al - -- -------_--___•__--_ ______t)__.__. 	- 



2 

iiuUaily axthted with a soecific clause of all India iransfr liability in 

theL! aç' Iment letter (Clause (vi) of the offei i,f appoiatrneni, 
- 	_ 	 L__ 	i -. 	. S 	 •_ 	 _I_ 	_.._.I_ - _-_, 	$• I - I, 	 ii. 	.. 	 .1. 

j Ut LH J.MJ dILU. WJ.Wt woru1 at. -Ui/iN, -JNoiiat4 -U1 W 

applicants were Lransf erred and posted at Guwahaii'Un. NE -Region). - 
r'L 	.t_ - 	iI 	 .A 	_iiL._t 
11rS.,re, ul comelLuon UL ut respu1tcIent t.ilat. t.nC appncdius Ut) ILUL _ 

fuijiJi the criteria of Ail india iransfer liabffity' -and '-'All -India Common - 

seniority list" in accordance with recent policy - of in1rucLions -issued V  hsr - 

.4 T...4.. 	7L 	.._.. .r T7... 	- 	 _L. 	i. 	£17. 	 . 
uv L. u.. i.uw, viifl1SLiy 	-am.e, epuiu.Lt Oi - r2ptLLu'e W IUt 

correct and the same is misleading statement. It is categorically submitted -- -. 

that the applicants fulfill the criteria laid down in Paragraph -5 of the OM-  

.1 i. 	 ... 	i, _i1_ 	i\ 	- !.tateU. 	i. ucw -e-  w vi. ute 	as l.t 	utey -e. enuue.t 

SDA in tenns of ON dated 29.05.02. It is also subm ted-tliat-.posting at-----

N.E Region from outside of the N.E Region cannot -he-consfrued---a-s- - 

transfer within the zone for the purpose of payn tf SP& 

O.M dated 29.05.2002. Moreover, the recruitment and promotion -of.- the - 

appticants are being made on All India basis, as such they fulfill all the - 

criteria for payment SDA. Therefore, the state iitsinade. in the written. 

statement to the extent that the applicants are not entitled toSDA-on their 

posting to NF Region as they do not fulfill the eligibility -criteria -of All - 

T...4. 	 .4 AU I ..i. 	r'.-.- .-. 
LI Li'I LitlLiLuy tlItU tL. £t1AJ1 	)ilUJ.LJLL QTuiJfli.y ifl 1'Cw 

with latest pelicy decision issued by Govt. oI.Jndia, Ministry of Finance -. - 

vide OM dated 290-5.02 is illegaL malafide and-the same is liable-ta -be - - 

rejected by the Hor'ble Tribunal. 

3- 	That the applicants categorically deny the statements-made -  in-paragraphs 

£ 17 0 fl jfl jj j 	j) 14 lIZ lIZ 	.4 117 *J,. I, U 7. iM, £i .L, 	.L±, .LJ, L%J afl ii ji  LitO 	LLLt L..lLCfliOflt btv tl..L(q..a. 

except which are borne out of record and 1uILherJbeg4ostate that_they-__, 

fiiifiU all the thteria laid down in -Govt. of india; -MJnisfry-of--linance-€):M- 

.4.j..3 14 1') -I(03 (11 -I'1 11100 Vb 1W 10110 .-...4 ')fl 	'101V) 	 - l.Lt'tI.& i±.±h.._7JJ, vL.i..L7cY1, .I..'JI .L77) t'_L(t.t h.7.'JJ..'JV. JAJi. f4Lyi.U.ILL 0 

SDA. 11 is categorically submitted that the O.M dated 20.10.2000 and-letter 



ON 
dated -16.01.1997 (Annex tire—RI and R 

e ae of the p 	 $ 

applicants are permanent residents of. -West_13engaiand_4hewere. 

recru.ited-on. all India basis having ja- 

In their offer of appointment 
-- ---1 

Region-from outside of the N.E.-Kegionand their-senor4tandpromotjon 
are -also maintained on all Intha- basjs,as 
of SDA. It is hrther sübniitf&i thUthe i.ecrtuimerLt lone, rej_d707  
prornoon of the applicants 

evidppt from the 'enicwity -lict dated 10. 11 

payment of SDA EO the apph 	l-----'5iy d u1 
Govt. of India's instruction issued ..vide 

22 . 07. 1 999 and 29052002 - 

Copy of the extract -of_thesenior v_list_as.,on L__. 
1011.2005 i 

.Ar1txr'- A . 

4. 	That the applicants reiterate the vjl 
and in the facts and circumstances stated above,–theapptica -most--._ 1  
resnectfij1v submit that £ 

origina1  application deserves to1,eallôdffl1 
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VERIFICAfK)N - 

I, Shn Asoke Kr. De, Sb- Sri Kanai Lal De, aged about 43 years, working 

as Sr. Engineering Assistant applicant No 1 in the instant 0rigina1 - 
- .i - 	 is.. a... a 

kJaL'Lt, L1LL) GLLLLiLIJflL& Lit LII 0 LLLC) AJ V i. ii)' LLI. 	 LL4X.flL 

in the rejoinder, do hereby verify that the statements made in paragraph 1 

tb 4 of the rejoinder are true to my knowledge and belief and I have not 
suppressed aty material fads. 

And I sign this verification on the _L day of july 2007; 



Pflgo I of I 

General Circulars 
Dt 1o.,L2c,os 	 Section S-IV(B) - 62005 

DRAFT ELIGIBILITY LIST OF SEAS WORKINGS IN THE STRENGTH OF AIR.AND DOORDARSHAN AS ON 1.1.2004 	- 

S.No. Name 	. Place -of Posting 	. Category Date of -  Date of Date of Remarks 
_ Birth 'olning in 	'oinin_  

Go.Ser. ISEA  

1 H.S.Guhaniá Jalandhar  15.5.60 8.11.82 8,11.82 N 
2 Dhrub Sen 00K, Tura - 3.10.55 14.1.80 14,1.80 NE 
3SUBBIAH-B HPT, AIR AVADI ST 3110.53. Sz 
4 D.S.GiII 	- DOK, Jalandhar 	.  5.4.63 22.12.84 22.12.84 N 

_5A.K.Choora - 00K, Jodhpur  - 31.1.63 7.12.84 7.12.84 N 
6A.K.Sharma 00K, DelhI  30.12.62 17.12.84 17.12,84 N 
7 Prakash Bhambanl 	- 	' 0DK, Jaipur  30.12.62 18.12.84 18.12.84 N 
8S.I-lussain DDK, Udaipur - 2.5.60 18.1.85 18.1.85 N 
9 InduAggarwal 	- 	- STI(T), Delhi  11.4.631 8.1.85 8.1185 N 

10OnkarSinghGautham CBS, AIR kanpur  1.6.64 31.12.641 31.12.84 N 
11 AK.Singhal' 00K, Delhi  1.7.62 19.12.84 19.12.84 NZ 
12V;K.KaIa DDK Delhi . 8.10.61 31.12.84 31.12,84 NZ . 
13Amodh sharma 00K, Srinagar - .17.7,61 17.12.84 17.12.84 - 	NZ 
14 Dhruv Chatteiji 	- HPT, AIR, Aligarh  11.11.59 31.12.84 31.12.84 - NZ 
15R.K.Taluja - AIR1 Rohtak 	. - 	. .26.4.61 31.12.84 31.12.84 NZ 
16Ms.SarlaGautam - AIR,Agra SC 6.11.60 31.12.Q4 .31.12.84 - NZ 
17 RAHIM, M.A. 	- GULBARGA,AIR - - 6/1/1959 #/t#fIJU//JJ' 11/13/1980 S 
18 THIRUMAL MANI, K. TVRC, AMBUR  5/23/1 965 9114/1984 9114/1984 Sz 
19DlneshKumarAshya CPC-1V,NewDeIhl SO 13.6.69 N . 
20 Raja Ram - LPTV-Rasra 	 . C 5.6.59  N 
21 Ram Narain-Rai DDK, Delhi Sc - 15.1.65 - . NZ 

.22 Suresh Baboo• LPTV, Churu 	. C 	- 1.7.58 14.2.85 14.2.851 N 
00K, Barelly 	- - Sc -  - 20.7.57 13.2.85 1385 - N - 

24MahlnderLal - DDK, Srinagar Se _- 11,4.60 19.2.85 19.2.85 N 
_25 Bharat Prasad 	- 	- LPTV, Behraich C 15.6.62   ._Ni 

2 Jijay KumarAniI 00K, Lucknow Sc 17.7.601 19.2Tè5 19.2.85 ' 	- N 
27 Parmanand 	 . AIR, Suratgarh Sc. 	'-- 5.6.60 16.2.5 16,2.85 NZ 
28 Baldev RaL 	. D0KChandgarh SC 27,2.59 19.2.85 19.2.85 -. 	N 

- 29 Krishan Murari LaI 	- 	- AIR, Barmer SC 	- 1.8.1 15.2.85 15.2.85 NZ 
30 Gobind Singh 00K, Delhi Se 	- 	. -- 	1.12 28.3.85 28.3.85  
31 Pam NiwasDhiran 	. AIR, Dehi SC 	- - 28.2. 	1 1.4.85 1.4.85 - 	N 

_32 Prithvi RalArun Kumar DDK, Delhi 	- C 	. 2.10.59 . 	27.4.851 27.4.85 - 	Ni 
_33 Kartic K Paul AIR, Itanagar 	 . - -, 	2.7.67 28.9.83 28.9.83 . 	NEZ 

34A.K.Sen . LPT, Basanti 	- ' 7.8.47 29.12.83 -29.12.83 - EZ 
35S.K.Nag ___. HPT, Krishnanagar, - .10.1.54 9.1.84 9.1.84 EZ 
36P.K.Outta . LPTAIipurduar - 1.8.58 16.12.83 16.12.83  E 
37 Pulak Pal 	- 	 . AIR, Kolkata - 10.8. - 	4.1.84 4.1.84 - EZ 
38 P.K.Mishra LPT, Kontai . 3.11.5 2.1.84 2.1.84 - EZ - 
39Gajraj Slngh 	 - 	. LPT, Dharbanga - 1.1.68 28.2.84 28.2.84  EZ 
40S,K.Soam AIR, Kolkata - 20.1.5 "29.2.84 29.2.84 EZ 

.41 Ap Dutta  00K, Guwahatl  2.2.5 - . NEZI 
42 SK.Bhadra' 	 - 00K, Kolkata  1,4,5 29.6.84 29.6.84 EZJ 
438.Sarkar DDK,Jaipalguri 25.12.57 7.6.84 7.6,84 EZ 

_44 U.K.Hazra AIR, Kolkata  5.1.58 11.6.84 11.6.84 EZj 
_45 M.K.Dey 	. AJ J  Kolkata  24.9:5 11.9.84 11.9.84 EJ 

46 Klshlay Des DDK, Tura . 9.11.58 12.1064 12.10,84 EZI 
47 Ranjan Sinha AIR, Kolkata  18.6.59 12.9.84 12.9.84 EZ 

EZ _48 P.K.Gupta 00K, Kolkata  22.6.49 15.10.84 15.10.84 
49R.P.chaturvedl ODK,Bhopat  26.11.62 6.3,84 6.8.84 - 	WZ 

WZ 50A.K.Soni LPT, Maridsur  25.1.61 30.7,84 30.7.84 
51 S.S.Joshi 00K, Mumbal  30.11.63 21 .8.84 21.8.64 WZ 

EZ 
1Z 
SZ 

52 S.K.Agasthi DDK, Gangtok  5.11.57 27.984 27.9.84 
53P.Chakraborty AIR, Itanagar  5.11.57 29.10.84 29.10.84 
54 EVAN.JALINE THANAPACK1AM NAGERCOIL,AIR  1/21/1962 9/3/1984 9/311984 
55M8CHDDHUWALIAHYDFRADK l 	9 Q3 

 514/1983 
1PLL1 
9/10/1964 

LiiiP 
.9/1011984  

-- -- 
00 UI4A NAAVANAN 	- CHENNAI, DOK 

https://irhq.air.org . in/aii nctlscr vlctl.Showl)ucumcnt 	 lf2$/2O(I6 
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- AIRNET: 	 Page3ofl, 

130S.D.Sawkare DD(,Mumbai SC 11.5.61 7.5.86 .7.10.891 WZ 
ii Aj,,snas Das 	 pQc Kolkata 12,1.62 11.2.85 19.1.90 EZ 
132Inas Dutta 	 DDK,Kolkata 1311.61 12.2.85 19.190 EZ 
1 33 Smt.A.Mitra DOK Dibrugarh 25 1 1 61 1/14/1960 12 1 0 Ez 
134A.K.Bandopyay -- DD< Kolkata , 30.5.60 18.2.85 8.12.89 EZ 
135 Sml.C.Nayak DDK. Bhubaneshwar 12.12.62 21.1.85 18.10.8  EZ 

_136 R.KSen LPL Hazaribagh . 1.1.60 6.2.85 27.10.90, EZ 
137  D.N.Chatterjee AIR, Bhawanipatna . 12.5.51 7.2.85 25.10.89 EE 
138AbhijitSamadder AIRkolkata 10.7.60 4.4.85 1.2.90  7 
139 D.Bardoloi LPT, Bokakhat 3.1.61 26.2.85 23.11.89 NEZ 

_1 40 Smt.S.Mukherjee HPT, Krlshnanagar . 10.9.61 4.4.85 12.2.90  Z 
141 Subendu Acharya 	 DKatihar . 18.9.60 .30.1.85 11.12.89 EZ 
142 NX.Paul DDKKolkata - 7.10.59 12.2.85 31.10.891  Z 
143G.PaI LPT, Kharagpur . 	. 1:8.60 1.2.85 18.10.89  EZ 
!± .Dutta 	 DDK I  BhUbafleShwar . ' 	9.9.60 14,5.85 10.11.89  E 
145  0 N Samanta 	 AIR Kolkata 24.10.60 29 1 1 1 1 89 EZI 
146Ravindrakumar DDK,Ranchi 10.4.62 14.6.85 27.12.89 . 

147B.K.Gupta - 	- 	LPT,Gumla , 17.7.59 17.6. •_8.5.90 EZ 
_14 Debasis Aich 	 DDK, Kolkata 5.6.60 6.8.85 4.12.89  12 

1490.KMandat DDIçj(olkata SC r 28.8.56 26.2 29.12.8 
1 50 B.G.Hazra DDK Ranchi 	• 1.4.60 - 14.5.85 19.1.90 EZ 

_151 Arunaba Bagchi 	 . DDK, Tura 20.1060 20.3 17.1.9  EZ 
152MJ.Anjum LPTForbesganj 31.1.62 29.4.85 30,4,8  £7 
153Srnt.MitaflChakraborty AIR 1 Tura 18.9.62 17.4.85 22ALY.89  E 
154A.K.Dutta . 	 AIR, Kolkata 	.  19.1. 	6 30.1.85 11.12.8 
155M.K.Sharma HPTJamshedpur T 14.7.59 16.5.85 21.11.891 • EZ 
156N.R.Gupta DDK,Kolkata 14.8.59 21.5.85 16.2.9 
157P.K.Chakraborty DDK,Kolkata  4.1.60 25.6.85 18.12.89 
1581Smt.Kanti Paul DDK, Kolkata  1 .5.61 5.6,85 23.3.90 EZI  
159M.K.Sen HP 1Bhaatn 1.3.64 17.7. 31.8. Z 
160P.K.Mitra . LPT, Ranaghat . 15.8.59 1.6.85 19.1.90 • 	EZ 

1_1 A.B.Dash AIR, Rourkela 	• • 2.12.59 1.1.85 10.7.9 
162 O.N.Giri RST(T), Bhubaneshwar  10.4.60 21.8,65 24.3. 
163P.Majumdar . DDKShiIlcng . 	. 	. 1.760 1.6-85 210. 

M.K.Mandal - AIR, Kolkata SC 1,11.56 20.2.8 17.11.89 • 	E 

BarunSanyash DDKTura Sc 8.7.58 5.2.85 31 .10 69 
166SanjaySaxena AIR,Deh . 10.6.64 18.12.84 26.12.89 NZ 

1 67ManojKumarTiwarl PTV L,8atia_ 28.6.64 11.1.85 30,11.89 N 

168JagirSingh : •_ 
A1RJaIandhar .1.6.48 8.1.85 '20.12.891 N 

169OJ<.\'as :  AIR,Bikanor 31.12.46 15.12.B4 10.11 NZ 

.__1_70 MOORThY,A.S.VSR. -  HYDERABADODK f , 	
_i ### UlilfIUt1#ll 12/15119 

_171 
172 

JAFffANIA,S.S,.:_ 
CHANDRALEKHA,M.SMT 

PEDDANANDIPADU- 
CESZAIR&1VCHENNAI 

. 

. 

317/1966 
3127/1960 

1/4/19 
1/1/198 

11/29/19 
1/1/19 0 

_ ': 
__ SZ 

173 JONASAMBROSE 	 . PONDICHERRYAIR 3/29/1960 318/1985 11/28/19891 S 

174 RAVI,T. KADIRI - TVRC ' 	' 12/5/1960 1111/1 11130/19 

175 LUCY ITTIACHAN, SMT. HASSANFM . '5/25/196 1/24/1 11/30/19 .' 

176 ANBARASAN_S__ '  PORT BLAIRAIR . 5/27/1 1/28/1 12/20/1989 SZ 

177RAGHU,P." TIRUPATIEM SC, '71I11 111011986 3/1011990 

178 KANDASWAMYJ C. KODAIKANAL FM:AIR SC' 212211963 121911985 121311198  S 

,17 SUBRAMANYAM _0. TIRUPATI-IY. TV HPT SC 6111/196 12j2J1 985 121251198 
180 NANDHINI,K. TIRUCHIRAPALLIAIR  4/28/1962 ftlluh1! 10115/198 . 	 S 

181 CHANDRA RAO, T. HYDERABADDOK .  . 1111196 2/5/19 11/17/1989 -'S 

182 RajlnderPrasad AIR,Delhi-Kingsway .  ' 	' 11.5.45 19.12.84 30.11.99 '1 N Z .  

183 ftS.Shekhawat LPTV,Jhalawar -tA.7.63 18.1.85 4.12.89 ..?N 

184 J.T.Kutty DDK,Delhi ''"--.  19.11.46 18,12.84 30.11.89 . Ez: 

185  A.J.Saha AIR' CBS,Kolkata SC -16.1.S7 18.4.55 9.2.90 -EZ 

1 3 DebasishMondal DDKShantlniketan sc' '  16.12.59 30.12.85 12.2.90 . - EZ 
187 ChanchalDas HPT,Murshidabad Sc 	' 14.3.59 12.6.851 21.4.90, EZ 
188IYadunandan Paswan LPT,Jarnul ' 	.. c 2.7.62 19.88 12,9.9 ',EZ 

189JArindam Das I HPT.Murshldabad Sc 1.7.60 30.9.85 12.2.96 EZ 
190 ShekharRay - DDK,Kolkata SC 25A 1.60 29.4,86 

, 

14.2,9 ' 	El 

191 AshlmMajumdar DOK,Kolkata SC 10.12.68 29.4.186 14.2.90 EZ 

193 
.192JokhNyanSingh 

.C.Samantaray ,  
LPT,Aurangabad 
LPT,Deogarh 

- 11.2,61 
 21.11. 

28.9.65 
24.9.85 

12,11.90 
22.11.90 

W 
WZ 

.f14 K_saha_____U.. DDK_Guwahati___ _______ 4 1 301 8 I12_90 _______ E 

195 S.S.Godbole '  AIR_Pune '  5.1.54 23.7,74 '15.11.90 W7 

196 U.R.Mehta SPT.Rajkot .   10.59 14.11.83 31.1'0.90 WZ 

197 TK.Biswas 00K, Bhopal  23.11.60 24.5.85 .4.12.90 WZ 

19R)eshmukh DOK. Mumbal  2.6.631 9.8.851 29.10.90 WL 

199 V.A.Toro LPT,Buidhana  28.7.64 18.2.861 31.10.9c0l WZ 

200 
201 

S.J.Patil '  LPT,Shahada  1.6.63 25.3.86 .5.12.90 WZ
wz  

3010.90  
Smt.S.S.Volunjkar , 

2 D.Ssyya 
AIR,Aurangabad 
00K,Rajkot 

 7.3.66 
 22.9.64 

25.388 
11.386 

16.4.91 

.. 
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348 NAMB000IRI, 
PFUMAVATHLA. 

P.R.N. 	PORT 
SMT. 	HYDERABAD(CBS)AIR 

BLAIR 1  1VRC 115/194610/2/1984 
6/14/1961 6/12/196 

2/29/19921 
2J13119 

SZ 
SZ 

I 	350PGULOSE, C . I.  
VEERANAGI REDDY K. 	VfJAYAWADA,W HPT 3/111962 8/2/1986 	2114119 SZ 

- 352 UMARAN!, K. SMT. 	 '-IYDERABADAIR • 3/1411963 6/18/198 2/13/1992 SZ 
3 SELVARANI, R. 	 KARAKKAL, AIR  7/8/1963 8/22/198 4122/19 SZ 

3541INDIRA, K. SMT. 	 MYSOREAIR 711011963 6/13/198 2/231 99 SZ 
355KAILASH REDDYK.R. 	ANANTAPURFM  8/8/1963 6118/198 2/14/1992 SZ 

_6 SREENIVASA REDDY, K. 	PRODATTUR, TVRC 1015/1963 6/23/198 5/12/19931 SZ 
7 DEVENDER, A . N. 	• 	 HYDERABADODK iflh!I11llh$llft 	6/18/198 2/27119921 SZ 

358 NAGAJYOTI, P. SMT. 	NELLORE, TVRC 	 • 6/1/1964 6/18/1986 4120/1992 S 
.. 3_9 SIVAPRAKASAM, P. 	 KRISHNAGIRI, NRC 4/8/1963 8/2/1986 3124/1 S 

o SILVY KOSHY, K. 	• 	 COCHIN 1 TV HPT 9/6/1960 6123/1986 2/23/1992 S 
__•__1 JAVANTI-Il JANARIDHANAN 	CHENNAI, DDK 	 • 7/25/1964 6/25/1986 2114/199 S 

362YASODHAI, N. SMT. 	 PONOICHERRYAR  5/29/1962 25I1986 2/15/1992 SZ 
3 SWAMINATHAN, K.P. 	ANANTAPUR I  FM 	Sc 511011964 412/198 

1 
 8 3/g/19921 S 

4 RAMALINGAM S. 	 UDMALPET - TVRC 	SC 211211966 41271198 4/27/1992 SZ 
5 THIRUGNANAM, S. 	 TIRUCHIRAPALLI,TVRC SC 6/1011963 2/111988 21131199 

366 ASHA LATHA A. SMT. 	VIJAYAWADA,TV'HPT SC 412211964 61161198 3141199 S 

37 Madhu Gupta.(Smt) 	 AIR, Delhi 	. 118.1Z1 1.3.86 3.49  N . 

368 R.K.Rastogi 	 AIR, Lucknow 11.6,61 211.1.86 20.4,92, NZ 

9 L.P.Shukla AIR, Obra _14,6.61 16.8.86 5.6.921  NZ • 

37OAniarjitsIngh AIR, Naushera  16.7.61 20.6.86 28A.92 . 	N 

:21 D.K.Gupta 00K, Delhi . - 16.12.61 3.3.86 114.92  N 
372 VinodKumar LPTV,Fatehpur  11.1.62 27,2.86 30.4,9 
373 Manorama Kaul (SmtO 00K, Delhi  2541.62 2.7.86 13.4.92 NZI 

374 Asok Kumar AIR, Delhi-Khampur  14.34.62 19.2.86 6.4.92 
375 Alok Jam LPTV, Pall  24.12.62 8.12.8 10,4.9 

376 Parminder singh LPTV,Patiala  13.12. 28.6.8 23.4. 

JNNZ 

37 Jai shankar Prasad 	. LPTV, Jhansl  25.2.64 26.6.8 6.4.92 

37 B.L.Gupta LPTV, Deoria  15.8.5 30.6,8 31.8. 

379 Nirmal Kumar Bhatt 	 . DDK, Lucknow  13.8.61 4,88 10.4 

380 A.Shaffi 00K, Srinagar  10.3.62 11.7.86 8.4.921 N 

381 1P.C.Sharma LPTV, Puranpur  1.1.6 8.8.86 11.8.921 N 
382 R.V.Sharma AIR, Oelhi-Kingsway .- 10,12.60 1.12,86 9.4,921 NZ 

iwan Lal Gupta 	 ILeh SStudio  25.12. 10.1.7 7.4,921 NZI  

Mano] Kumar 	 IDDK, DelhI  27,12.63 14.1.87 8.4,921 NZI  

385 Sumita Prasahr (Smt) LPTV, KuIu  3.1.6 26.6.86 19.4.921 N 

386 A.K.Verma HPTV, Gorakhpur . 16.10.60 6.12.86 10.4.92 Ni 
387 RXSharma AIR, Kulu  18.6.6 5,8.86 2.5. 

388A.K.Bera • AIR, Atlahabad . SC 15.10.61 8.2.88 30.4. 

39 RaJ Kumar AIR, Delhi SC 5.10.66 2.11.81 28.4.92 

390 
391 

Govind Das 
Atma Ram 	' 

LPTV, Oral 
PGF-Chandigarh 

Sc 
SC 

' 	1 22.12,57 
1.2.60 

24.2.88 
' 	30,3.89 

30.4,92 
'14.5.92 

NZ 
N 

392 Gurdeep Slngh 	' DDK, Jalandhar Sc 30.5.63 6.2.68 . 	7.4.92 

393 
394 

A.Behra 
R,K.Kolay 

DDK, Sambalpur 	. 

00K, Dibrugarh 
 -. 	9.5.61 
 19.2.61 

3,2.86 
17.236 

16.4.92 
29.10.9 

 EZ 

395 Smt.Pallipuspa Mohanty 00K, Bhubaneshwar  3.6.64 12.6.88 28.10.921  

396 
397 
398 

SmiKavita Behera 
S.N.Mohanta 
AM Kumar .  

00K, Sambalpur 
LPT, Keonjhar 
AIR;Patna 

 1.5.67 
 5.2.62 

. ,..22.1 .621 

27.7. 
16.5.88 
2A.88 

29.6,9 
8.5.9 
9.4,9 

 E 
' 	E 

 Dds-199 MMOVIMMMU IDDKIGätt1,1 .. MUMMIM1 .01, ! 74 
400 
401 

P.K.Sahoo 
Debashlsh Laha 

1AIR, Cuttack 
AIR, Siliguri 

 '.1 	5.2.631 -  
 31 .1 2.61 

13.4.88 
25.1. 

30.5. 
7.5.92 EZI 

402 P.S.Gollen DDK, Ranthi  29.7.63 20.4.88 8.5.92 EZ 

403 Smt.Mamata Patra LPT, Angul  ' 	1.6.65 10.6.681 11.6.92  E 

404 Smt.Manjula Mishra AIR, Rourkela . 205.5.6 26.7.86 15.592 E 

405 Manoranjan Girl LPT, Baliapal  13.7.62 29.6.68 20.5.92 EZ 

406 Lal moni Chakraborty 00K,' Kolkata 
: 

3.8.62 11.1.88 4.5.92 EZ 
407 T.C,Rath AIR Jeypore 	 . 5.10.631 16.8.89 23,5.92 EZ 

408 
409 

Smt.Gopa Chakraborty 	' 

K.K.Mahato' 
AIR, Kolkata 
LPT, Masubani 

- 8,11.63 
 3. 12.63 

18.12.87 
13.1.88 

30.4.92 
7.5.92 

 E 
EZ 

41 
411 
412 
413 
414 
415 
416 
417 

OjAmit Paul 
jDebasis Patra 
D,D.Mukhopadhyaya 
Linga Raj Mahanta 
Jayanta Dutta 
K.Korse 
Smt.Sunanda Chakraborty 
Mrigendra Jha 

1AIR, Guwahatl 
00K, Bhubaneshwar 
AIR, Murshidahad 
LPT, Jod 
0DKAizwaI 
Lflmapur 
DDK, Guwahati 
ILPT.Munger 

- 

_______ 

ST 

 12.3.64 
9.3.63 
7.1.64 

 1,7.66 
 1.2.66 

3.1.57 
 2,6.59 
 1.1.62 

11.1.88 
122.88 
29,1.68 
10,5.88 
14.1,8 
12.288 
29.3.88 

8,4,88 

8,5.92 
2.5.92 

29.5.92 
. 30.4.92 

7.5.92 
21.4.92 
19.5.92 

—
10.4.921 

NEZ 
EZ 

. 	•EZ 
E 

NE 
NE 
NEZ 
NEZ 

418 
419 
420D.K.Ry 

Smt.Nandana Gupta 
SorjLZafar 

00K, ShJjn 
LPT, Siwan 
1AIR,Chaibasa 

 - 

l_ 
 18.1.02t 

113.621 

1.1.6217.1219871 
29.1,881 

6.6.68 

	

19-10,921 	NEZ 

	

30.4.92 	EZ 

	

9.5.9 	EZ 
I. 

• .,, 

'2. 

K - ' 

' 
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1003ISUDHAKARA RAO, S. 	• HYDERABAD. 001< 	. 	• : 8/9/1963 814/19891 12/27/20011 SZ 
100ebasis Dutla LPT, Jhalda . 22.11,61 22,12.891 10.4.031 EZ 
1005 v1d.Nasiruddin LPT,Farakka . 	16.6.62 17.4.901 22.10.021 •  EZ 

!gp_c S.K.Sirazuddin AIR, Shillong  11.3.63 23.1 , 901 29.4.031 NEZ 

_100_7 Bhaskar Basu Kolkata  7.4 8. 	. 3.2.031 EZ 
008 V!JARR.  TRIVANDRLJM, DOK 5/30/1955 5/8/19 12112/200 • 62 

• 1999 USHA RJN SMT. 1RICHUR, NRC  7118/1964 617/1 12I1I200 • SZ 
i_p_io ABDUL NAZAR, K. TRICHUR, DDK   5/31/1967 6/29/19 12/21/20011 SZ 

191 VENUGOPALAN NAIR, V. HYDERABAD, AIR 7/10/1949 8Ij/i9 11/26/2001  S7 
1012 N.K.Singh 	 . ODK, Patna :25.12.62 5.9.89 29.1.0 Ez 
1013M.K.Pati - AIRCuttack  14.366 25.11.89 25.1.0  Z 
1014GC.Biswal LPT,-Anandpur . 5 .4.63 12.1.90 11.2.9  EZ 

1015Smt.Maneesh Bose 	• DDK, Balurghat Sc 3.2.63 j.9 1.4.03 EZ 

1016MUNIJSWAMY, R. KODAIKANALAIR 2/15/1958 #fIJIIIIIIIIIIJ 11/29/2001 
1017 GOPINATH, P. DEVIKULAM, AIR 5/31/19 4 5/10/1989 121211200 2 	: 

_i_piB SHOBA, C.K. TRIVANDRUM, DDK  5/28/196 6/15/1989 8110120  SZ 

_119 SUDHAKAR.G 	 . SRIKAKULAM NRC - 7/26/1958 9/17/1980 12/26/20 1  SZ 	- - 

1020P.KDash LPT, Malkagiri  . 	1.5.6 25.1.90 13.12.02  EZ • 

._1221 K.S.Karmakar 	0  DOK. Bhubaneshwar - . 3011.61 30.1.901 -25,11.021 EZ 

1022A.K.Ghosh . DDKJaIpaiguri - 	. 20.3.62 20.11.89 - 11.11.021 EZ 

1023VinodKumar . AIRPatna  31.10 311.9 .214.031  

1024 PADMAJA, D. 1-IY6ERABAD, DDK  6/10/1 9/11/198 11 . / 	0 Sz 

1025 SIVAKI.JMAR.M 	(II) CESZ, AIR&TV, CHENNAI - W0 6/23/19 11129/200 - Sz 
1026 RENUKA DEVI, S. TRICHUR, 00K . 7/29/198 7/8/1989 5112/200 

_i_pv VARGHESE, P . G. TRIVANDRUM, ODK . ######## /Ui-/iIUUIflhl 12/116/20011 SZ 

1028 Chinmoy Bandopadhyaya HPT, Bhawanipatna  12.12.621 21.4.90 30-12.021 E 

1029PasenjitKr.PaI . . CE(EZ), Kolkata 	•  25.12.621 11.02.92 3.203 E 

1030A.K.Slngh • DDK, Ranchi . 25.1.631 17.1.9 30.12.021 EZ 

:iii A.K.Bhuyan IAIR, Joranda  21.5.631 24,5.9 28.11.021 E 

1032 Dirtsh Kumar JAIR, Jalandhar  17.2.641 	20.7.88127.11.2000 NZ 

10331Y.S.Pawar W-C ?  Purchase De'hi  -11.6.64 	25.7.88 	119.4.20001 NZ 

1034 A,B.Slnha DDK,Jalpur ______ 16.6.64 	29.7 	21.6.2 NZ 

1035 Rajendra Sharma ILPTV, Dudhinagar  11.7.64 	1.10.20001 NZ 

1036 PAVITH RAN, K.K. JOOTY, AIR  5/3/19 6 7/15/198 	12/31/ S 

I 	1037 NINA, C . D. SMT. CALICUT,AIR 	 - SC 5/15/19 	5/31/1 	11/22/2001 SZ 

1038 JAVANTHI BAI Ky. KUM. ITRICHUR, 00K ISC jji 	f1 	11/22/2001 SZ 

1039 SOMADASAN P.V. ITRIVANDRUM, 00K 1 6/1211 	3 	91811989112/31/20011 S 

1040SuniIS.Gotpagar JDDK, Mumbai ISC ,  1 	19.12.651 	7.3.901 	1.11.01 WZ 

1041 G.P.O;ha IAIR, Gwalior - 	1.9. 	24.8. 	_ 2.5 . 011 WZ 

1042 M,P.Singh 	- 	 - - SPT, AIR, Bambolim ' - 	.10.7. 	11.8.8 	5.3.0 ,WZ 

1043 A,M.Amalnekar HPT, Aurangabad  31-6 	26.7.8 	_J4. 	' WA 
• 	1044 	ubhrangshu Ghosh AIR, Gangtok -- 2.3.7. 	8.4. 	6.1.0 

1045 Mukti Sarkar 	. AIR, Kolkata  1.9.6 	5.9. 	13.11.0 - 	E 

1046 A.K.Garai . 00K, Itanagar  8.1.64 	23,10- 	31.12.0 NE 	- 

1047 /.S.P.Sinha IDDK, .Patna 	 - - 
- 151.64 	17.9.901 	8.1-03  

1048 LAKSHMI HEMALA, A. SMT. - VIJAVAWADA, AIR - 	6115/1965 	8/7/19 	12/28/200  Z 

1049 J.K.Deo ILPT, Karanjia  '4 .6.651 	18.4.901 	27.3.03 EZJ 

1050 G.N.Mohanty . DDK, Bhubaneshwar  6.8.651 	19.4.90 	12.7.03 _______ 

1051 R.K.Sinha 00K, Guwahat  19.1 .66 	3.11-891 	10.4.0 NEZI  

1052 K.K.Sahu LPT, Nuamundl  2.5.671 	20.2.90 	.13.6.0 
, 

105 	D.K.Das DDK, Tura  22.7.6' 	2.5,901 	27.6.03  NEZ 

1054 A . P . Sahu  LPT, Rayagada  31,7.6416.4.901 	29.4.03 . 	EZ 

1055 Han Om Kansal DDK, Bhubaneshwar _______ 1.8.66 	15.10.90 	1.4.03 EZ 

1056 Susovan Hazra 00K, Guwahati  2518 	9.11.90 	10.4.03 NEZ 

1057AkhileshKumar DDK,Patna  - 11.4.69 	26.9,90 	16.12.03 EZ 

1058R.R.Sharma IDDK,Jamshedpur  5.11.64 	16.8.90 	28.8.03 EZ 

J.29Ld Jamal LPT, Passighat 1965 	24.11,90 	1.4.03 EZ 

1060 Jibananda Mondal DDjIkata 15.8.66 ' 7.12190 	31.12.03 

1061 Smt.Bithi Dey 00K, Shantinlketan -- 4.1.66 	30,7, 	30.10.03 EZ 
EZ 

1062 P.K.Dash LMalkaglni 1.5.631 	25.1,90 	13.12.02 
EZ 

10631K.S.Karmakar IDDK, Bhubaneshwar 30.11.6 	30.1,90 	25.11.02 
EZ 

10641A.K,Ghosh 00K, J&paiguni 20.3.62 	20,11189 	11.11.02 

10651 Vlnod Kumar AIR Patna 

	

31.10.6 	31.1.90 	23.4.03 

	

23.7.6 	6.4.90 	6.1.03 
E 
EZ . 

1066lSubjflShu Ghosh 	- AIR, Ggtok 
1.9.63 	5.9.90 	13.11.02 EZ  

106 tkti Sarkar AIR, Kolkata 
8.1.64 	23.10. 	31.12.02 NEZ 

1068 A.K.Garai DDK, Itanagar 
15.1.64 	17.9.90 	8.1.03 E 

1069 V.S.P.Sinha 00K, Patna 
4.6.65 	18.4.90 	27.3.03 EZ  

1070 J K Deo LPT, Karanjia 
00K, Guwahat 19.1.66 	3.11.89 	10.4.03 E7 

1071 R.K.Sinha 
00K, Tuna 22.7.67 	2.5.90 	27.6.03 EZ 

1072 D.K.Das 
1073AP,SahU LPT.yagada 31.7.641 , 	16.4.901 	29.4.031 . EZ 

1074 Hail Om Kansal Dp,hubaneshwar I 	 15.10.9 	1,4.03 
- 	9.11 	oA:o 1  .25.7.B 

-• 00K, Guwaatl 
I I 	 ' I 

•J. 

littl)s://airhq.aii - .org.iii/airiictlservlct/Sliowl)ocuiiiciit  
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 1.7.651 	2.8.88 	8,5.01 	WZ 

	

5.2.67 24.10.88 	30.3.01 	WZ 

	

 .8.5.671 28.10.88 	12.1.01 	WZ 
10795.P,Jain 	 HPTV,Ambikapur 	1.5.83 3.12.681 	29.3.01 	 wz li  
1000 Akhilesh Kumar 	 DOK, Patna 16.12.031 1081 R R hrm 	 nie n 

1082 Rashid Jamal LPT,Passighat - 1.9.65 241.9 1.4.03 EZ 
1083 Jibananda Mondal DDIçKoIkata  15.8.66 7.12.90 31,12.03 EZ 
1084 M.A.Gaffar LPT, Multai  . 10.5.63 2.&88 1.3.01 EZ 
1085 R.K.Sharma LPT,'Badamalhera  22.10.65 2.8.88 14.3.01 E 
1086 R.G.Zambre AIR, Sangli  1.10.67 3.8.88 14.3.01 WZ 
1087K,B.Bendre . AIR,Ahmedabad  13.10.67 31.8.88 9.9.01 WZ 
1088 Smt.8ithi Dey DDK, Shantiniketan  4.1.66 30.7.90 30.10.03 EZ 

•1089A.C,Pathak AIR, Tawang  1.7.64 '27.6-90 28.11.03• NEZ  
1090 Alok Kharbanda DDI<,Guwahati '  2.4.69 11A.90 25.11.03 NEZ  
1091 A.K.Barua AIR, Kallashahr  7.12.61 11.3.91 25.11.03 NEZ  
1092 D.P.Tripathi 00K, Itanagar  4.9.671 24.10.90 2.12.03 NEZ  
1093M.I.Mazumdar DDK,Silchar ' 11.1.6 1.3.90 16.8.01 N EZ  
1094 Manojit Chakraborty AIR, Belonia - 20.10.64 4.12.89 31.10.02 NEZ  
1095 Kushaljit Kumar LPT, Bongaigaon ' - 	3.9.6 8.11.89 11.2,03 N 
1096 D.K.Gogoi AJ, Ziro  5.16 30.5.90 26.5.03 N Z 
1097 K.N.Thakur LPT, Phulparas  26.6.62 14.2.90 25.6.011  WZ 
1098 A.K.Das LPT,Sonarl Sc 15.1.63 3.11.89 18.8.00  WZ 
1099 Dipak Goswami 	 . DDK, Oibrugarh  1.1.63 20.2.90. 9A1.01 EZ 
1100 Manoranjan Kalita LPT, Nagaon  18.10.64 7.3.90 11.2.02 WZ 
1101 P.N.Unadkat 00K Ahmedabad  15.10.63 10.9.86 31.10:91 WZ 
1102 T.C.Bagauli DDK, Guwahati  259,65 21 .9.90 25.11.03 NEZ 
1103S.K,Rai AIR, Tawang  1.7.69 8.691 25.11.031 NEZ 
1104 Sujoy Paul • 	 • LPTGopaIpara ' 23.12.64 28.5.90  NEZ 
1105 Jayanta Lal 00K, Imphal  7.9.65 19.12.90 29.12.03 NEZ 
1106 Debashlsh Chowdary CE(EZ),Kolkata  11,7,64 5.5.88 26.8.93 . 	NEZ 
1107 SALI MATHEW, A. 	• COCHIN J FM _ 1 3.08,62 26.06.84 21.11.88 Ez  
1108 B.K.Nath DDK,Aartala  1.5.63 21.2.9 ' 	'9.7.01 • 	NEZ 
1 1 09N.C.Singha AIR, Kailashahr  31.10.55 5.12.801 3.9.93 NEZ 
11 10 H.R.Laskar 	• AIR, Tezpur 	• 1.7.63 19.6.69 • = 20.6.001 NEZ 
liii lAnilBhattacharya ILPTI  Gohpur  22.11.63 17.7.90 ' 	15.5.0' • W7 

AIRNET: 

1076,  Alok Pandey 	 DDK 
.QZY 	Jain 	 DDK  
1078 j.'andipan Adhikary 	 AJ 

!tp:iurhq,tur,org,;i/airrietJsci'vlct/ShowDucinicnt 	 ti75I200( 


